Review 2023-24
COMMITTEE ON PUBLIC ACCOUNTS

The Committee for the year 2023-2024 was nominated on 26" April, 2023 by
the Hon’ble Speaker in pursuance of the motion moved and passed by the Haryana
Vidhan Sabha in its sitting held on 22" February, 2023 authorizing him to nominate
the Members of the Committee on Public Accounts for the year 2023-2024 under
Rule 231 (1) of the Rules of Procedure and Conduct of Business in the Haryana
legislative Assembly.

The Committee fixed/held total number of meetings =62 during the period
under Review. The names of Members and number of meetings attended by each of
them are shown in the following table:—

Sr.No. Name of the Members Name of meetings attended
1. Shri Varun Chaudhary, M.L.A. Chairperson 60
*2.  Smt. Seema Trikha, M.L.A. Member 26
3. Shri Ram Kumar Kashyap, M.L.A. Member 34
4. Shri Narender Gupta, M.L.A. Member 21
5. Shri Bhavya Bishnoi, M.L.A. Member 12
6. Shri Amit Sihag, M.L.A. Member 35
7. Shri Surender Panwar, M.L.A. Member 26
8. Shri Jogi Ram Sihag, M.L.A. Member 42
9. Shri Randhir Singh Gollen, M.L.A. Member 50

Reports Examined

The Committee examined the Reports of the Appropriation Accounts/Finance
Accounts of the Haryana Government for the year 2019-20, 2020-21 and 2021-22,
Reports of the Comptroller and Auditor General of India on Performance Audit of
Functioning of Transport Department Report No. 4 for the year 2022, Compliance
Audit of Energy & Power, Industries & Commerce and Urban Development
clusters for the year ended 31 March, 2021, Compliance Audit Reports-2 and State
Finance for the year ended 31 March, 2021, Performance Audit of Direct Benefit
Transfer (Report No. 2 of the year 2022) and Report of the Comptroller and Auditor
General of India on Revenue Sector for the year ended 31 March, 2021.
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Meeting held and Business transacted.

The details showing dates of meetings held, the number of Members present
and the business transacted at each meeting are given in the following table:-

Sr. | Date of Number Business transacted
No. | Meetings of
Members
present
1. 16.05.2023 07 The Additional Secretary, Haryana Vidhan

Sabha welcomed the Members of the
Committee and explained the Scope and
function of the Committee and the Committee
chalked out the programme to take up the
Report of the Comptroller and Auditor
General of India on Appropriation Accounts/
Finance Accounts of the Haryana Government
for the year 2019-20, 2020-21 and 2021-22
and oral examination of the Additional Chief
Secretary to Government Haryana; Finance
Department for excess expenditure over
provisions requiring regularization of Grant of
para No. 3.3.3, 3.3.6 and 3.3.6 of the Report
of the Comptroller and Auditor General of
India on State Finances for the year ended
31t March, 2019, 31 March, 2020 and
31%t March, 2021.

2. 17.05.2023 09 The Committee scrutinized the replies received
from the Agriculture and Farmer Welfare
Department, Haryana with regard to the
implementation of  the observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

3. 23.05.2023 07 The Committee scrutinized the replies
received from the various departments,
Haryana with regard to the implementation of
the observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

(i) Agriculture and Farmer  Welfare
department;

(if)  Architecture department;

(iii) Housing for All department; and
(iv) Civil Aviation department

(v) Science & Technology department




24.05.2023

06

The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Agriculture and Farmer Welfare
(HAU) Department with regard to the
implementation  of  the  observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

30.05.2023

07

The Committee scrutinized the replies received
from the Transport Department in respect of
Paragraphs of the Report of the Comptroller
and Auditor General of India on Performance
Audit of Functioning of Transport Department
Report No. 4 of the year 2022.

31.05.2023

08

The Committee orally examined the Principal
Secretary to Government Haryana, Transport
Department in respect of Paragraphs of the
Report of the Comptroller and Auditor General
of India on Performance Audit of Functioning
of Transport Department Report No. 4 of the
year 2022.

07.06.2023

04

The Committee scrutinized the replies received
from the Transport Department, Haryana
with regard to the implementation of the
observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

13.06.2023

06

The Committee scrutinized the replies received
from the Finance Department, Appropriation
Accounts/Finance Accounts of the Haryana
Government for the year 2019-20, 2020-21
and 2021-22. and the Committee scrutinized
the replies received from the Finance
Department, Haryana with regard to the
implementation of  the observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

14.06.2023

05

The Committee orally examined the
Additional Chief Secretary to Government
Haryana Finance Department, Appropriation
Accounts/Finance Accounts of the Haryana
Government for the year 2019-20, 2020-21
and 2021-22. and the Committee scrutinized
the replies received from the Finance
Department, Haryana with regard to the
implementation of  the  observations/
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recommendations of the Committee on Public
Accounts as contained in its various reports.

10.

20.06.2023

04

The Committee orally examined the
Additional Chief Secretary, Government of
Haryana, Mining Department regarding
functioning of Mines and Geology
Department, Haryana and informal discussion
regarding visit to various mines in District
Yamuna Nagar on 21% June, 2023.

11.

27.06.2023

06

Resumption of oral examination of the
Principal Secretary to Government Haryana,
Transport Department in respect of the
Report of the Comptroller and Auditor General
of India on Performance Audit of Functioning
of Transport Department Report No. 4 of the
year 2022, the agenda left from the meeting
held on 31% May, 2023.

12.

04.07.2023

04

The Committee scrutinized the replies received
from the various departments, Haryana in
respect of Paragraphs of the Report of the
Comptroller and Auditor General of India on
Compliance Audit of Energy & Power,
Industries & Commerce and Urban
Development clusters for the year ended 31%
March 2021, Report No. 7 of the year 2022.

(i) Town & Country Planning department;

(i) Revenue & Disaster Management
department;

(iii) Forest department; and
(iv) Urban Local Bodies department.

13.

05.07.2023

05

(i) The Committee orally examined the
Additional Chief Secretary to
Government Haryana Revenue &
Disaster Management Department, in
respect of Paragraphs of the Report of the
Comptroller and Auditor General of India
on Compliance Audit of Energy & Power,
Industries & Commerce and Urban
Development clusters for the year ended
31t March 2021, Report No. 7 of the year
2022.

(i) The Committee orally examined the
Additional Chief Secretary to
Government Haryana Town & Country
Planning Department, in respect of
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Paragraphs of the Report of the
Comptroller and Auditor General of India
on Compliance Audit of Energy & Power,
Industries & Commerce and Urban
Development clusters for the year ended
31t March 2021, Report No. 7 of the year
2022.

(ili)) The Committee orally examined the
Additional Chief Secretary to
Government Haryana Forest
Department, in respect of Paragraphs of
the Report of the Comptroller and Auditor
General of India on Compliance Audit of
Energy & Power, Industries & Commerce
and Urban Development clusters for the
year ended 31% March 2021, Report No. 7
of the year 2022.

(iv) The Committee orally examined the
Principal ~ Secretary to Government
Haryana Urban Local Bodies
Department, in respect of Paragraphs of
the Report of the Comptroller and Auditor
General of India on Compliance Audit of
Energy & Power, Industries & Commerce
and Urban Development clusters for the
year ended 31% March 2021, Report No. 7
of the year 2022.

14.

11.07.2023

04

The Committee scrutinized the replies received
from the Excise & Taxation Department,
Haryana with regard to the implementation of
the observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

15.

12.07.2023

03

Resumption of scrutiny of the replies received
from the Excise & Taxation Department in
respect of the agenda left over in its meeting
held on 11% July, 2023.

16.

18.07.2023

06

The Committee orally examined the Principal
Secretary to Government Haryana Excise &
Taxation Department, Haryana with regard
to the implementation of the observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

17.

19.07.2023

07

The Committee scrutinized the replies received
from the Irrigation and Water Resources
Department, Haryana with regard to the
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implementation  of  the  observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

18.

25.07.2023

08

(i) The Committee orally examined the

(i)

Additional Chief Secretary to
Government Haryana Revenue &
Disaster Management Department, in
respect of Paragraphs of the Report of the
Comptroller and Auditor General of India
on Compliance Audit of Energy & Power,
Industries & Commerce and Urban
Development clusters for the year ended
31% March 2021, Report No. 7 of the year
2022.

The Committee orally examined the
Additional Chief Secretary to
Government Haryana Town & Country
Planning Department, in respect of
Paragraphs of the Report of the
Comptroller and Auditor General of India
on Compliance Audit of Energy & Power,
Industries & Commerce and Urban
Development clusters for the year ended
31% March 2021, Report No. 7 of the year
2022.

(iii) The Committee orally examined the

(iv)

Additional Chief Secretary to
Government Haryana Forest
Department, in respect of Paragraphs of
the Report of the Comptroller and Auditor
General of India on Compliance Audit of
Energy & Power, Industries & Commerce
and Urban Development clusters for the
year ended 31% March 2021, Report No. 7
of the year 2022.

The Committee orally examined the
Principal Secretary to Government
Haryana Urban Local Bodies
Department, in respect of Paragraphs of
the Report of the Comptroller and Auditor
General of India on Compliance Audit of
Energy & Power, Industries & Commerce
and Urban Development clusters for the
year ended 31% March 2021, Report No. 7
of the year 2022.

19.

26.07.2023

08

The Committee scrutinized the replies received
from the Public Works (B&R) Department,
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Haryana with regard to the implementation of
the observations/ recommendations of the
Committee on Public Accounts as contained in
its various reports.

20.

01.08.2023

07

(i) The Committee orally examined the
Additional Chief Secretary to
Government Haryana Public Relations
Department, in respect of Paragraphs of
the Report of the Comptroller and Auditor
General of India on State Finance for the
year ended 31% March 2021 and
implementation of the observations/
recommendations of the Committee on
Public Accounts as contained in its
various reports.

(i) The Committee orally examined the
Additional Chief Secretary to
Government Haryana Women & Child
Development Department, in respect of
Paragraphs of the Report of the
Comptroller and Auditor General of India
on State Finance for the year ended 31%
March 2021 and implementation of the
observations/ recommendations of the
Committee on Public Accounts as
contained in its various reports.

21.

02.08.2023

08

The Committee scrutinized the replies received
from the Mines & Geology Department
during the visit to various mines of district
Yamunanagar in the meeting of the Public
Accounts Committee  dated 21.06.2023
regarding mines at District Yamunanagar.

22.

08.08.2023

07

The Committee scrutinized the replies received
from the Town & Country Planning
Department, Haryana with regard to the
implementation  of  the  observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

23.

09.08.2023

07

The Committee orally examined the
Commissioner & Secretary to Government
Haryana Irrigation & Water Resources
Department, Haryana with regard to the
implementation  of  the  observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.




24.

05.09.2023

03

The Committee orally examined the
Additional Chief Secretary to Government
Haryana Public Works (B&R) Department,
Haryana with regard to the implementation of
the observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

25.

12.09.2023

07

The Committee scrutinized the replies received
from the Mines & Geology Department
regarding the visit to various mines of district
Yamunanagar.

26.

13.09.2023

05

The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Mines & Geology Department
regarding information and the implementation
of information related to mines of District
Yamunanagar sent by the Commissioner,
Yamunanagar and spot visit of the Committee
at Mines of District Yamunanagar on dated
21.06.2023.

217.

19.09.2023

05

The Committee scrutinized the replies received
from the Finance Department (Economic &
Statistical Affairs), Haryana in respect of
Paragraphs of the Report of the Comptroller
and Auditor General of India on Performance
Audit of Direct Benefit Transfer, Report No. 2
of the year 2022.

28.

20.09.2023

04

The Committee scrutinized the replies received
from the Town & Country Planning
Department, Haryana with regard to the
implementation of  the observations/
recommendations of the Committee on Public
Accounts as contained in its various reports.

29.

26.09.2023

07

The Committee scrutinized the replies received
from the Urban Local Bodies Department,
Haryana with regard to the implementation of
the observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

30.

27.09.2023

03

The Committee scrutinized the replies
received from the Cooperation Department,
Haryana with regard to the implementation of
the observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.
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03.10.2023

06

The Committee orally examined the
Commissioner & Secretary to Government
Haryana Urban Local Bodies Department,
Haryana with regard to the implementation of
the observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

32.

04.10.2023

05

The Committee orally examined the
Additional Chief Secretary to Government
Haryana Cooperation Department, Haryana
with regard to the implementation of the
observations/recommendations of the
Committee on Public Accounts as contained in
its various reports.

33.

11.10.2023

04

The Committee scrutinized the replies received
from the Public Health Engineering
Department, in respect of Paragraphs of the
Report of the Comptroller and Auditor General
of India on Civil & State Finance for the year
ended 31% March 2021.

34.

17.10.2023

02

No business could be transacted for want of
quorum.

35.

18.10.2023

05

The Committee orally examined the Principal
Secretary to Government Haryana Agriculture
& Family Welfare Department, in respect of
Paragraphs of the Report of the Comptroller
and Auditor General of India on Civil & State
Finance for the year ended 31 March 2021.

36.

31.10.2023

06

The Committee scrutinized the replies in
respect of Paragraphs of the Report of the
Comptroller and Auditor General of India on
State Finance for the year ended 31 March
2021 received from the departments indicated
below:-

(1) Secondary Education Department;
(2) Art & Cultural Affairs Department;
(3) Fisheries Department and

(4) Industries & Commerce Department.

37.

07.11.2023

04

(1) The Committee scrutinized the replies
received from the Higher Education
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
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Report-2 for the year ended 31% March
2021.

(2) The Committee scrutinized the replies
received from the Technical Education
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
Report-2 and State Finances for the year
ended 31% March 2021.

38.

08.11.2023

04

The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Public Health  Engineering
Department Haryana with regard to the
Report of the Comptroller and Auditor General
of India on Compliance Audit Report-2 for the
year ended 31% March 2021.

39.

28.11.2023

04

(1) The Committee orally examined the
Additional Chief Secretary to
Government Haryana, Higher Education
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
Report-2 for the year ended 31% March
2021.

(2) The Committee orally examined the
Additional Chief Secretary to
Government Haryana, Technical
Education Department, Haryana with
regard to the Report of the Comptroller
and Auditor General of India on
Compliance Audit Report-2 and State
Finances for the year ended 31% March
2021.

40.

29.11.2023

03

The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Finance Department with regard to
the Report of the Comptroller and Auditor
General of India on Compliance Audit Report-
2 and State Finances for the year ended
31t March 2021.

41.

05.12.2023

05

(1) The Committee orally examined the
Additional Chief Secretary to
Government Haryana, Forest
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
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)

Report-2 and State Finances for the year
ended 31% March 2021.

The Committee orally examined the
Additional Chief Secretary to
Government Haryana, Home
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
Report-2 and State Finances for the year
ended 31% March 2021.

42,

06.12.2023

04

1)

()

The Committee orally examined the
Additional Chief Secretary to
Government Haryana, Health
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
Report-2 and State Finances for the year
ended 31% March 2021.

The Committee orally examined the
Principal ~Secretary to Government
Haryana, Sports Department, Haryana
with regard to the Report of the
Comptroller and Auditor General of
India on Compliance Audit Report-2 and
State Finances for the year ended
31t March 2021.

43.

27.12.2023

04

The Committee scrutinized the replies received
from the Urban Local Bodies Department,
Haryana with regard to the Report of the
Comptroller and Auditor General of India on
Compliance Audit Report-2 and State Finances
for the year ended 31 March 2021.

44,

02.01.2024

04

(1) The Committee scrutinized the replies

received from the Public Works (B&R)
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance
Audit Report-2 for the year ended
31t March 2021.

(2) The Committee scrutinized the replies

received from the Irrigation & Water
Resources Department, Haryana with
regard to the Report of the Comptroller
and Auditor General of India on
Compliance  Audit  Report-2  and
State Finances for the year ended
31t March 2021.
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45.

03.01.2024

06

(1) The Committee orally examined the
Commissioner & Secretary to
Government Haryana, Irrigation &
Water Resources Department, Haryana
with regard to the Report of the
Comptroller and Auditor General of India
on Compliance Audit Report-2 and State
Finances for the year ended 31 March
2021.

(2) The Committee orally examined the
Commissioner & Secretary to
Government Haryana, Urban Local
Bodies Department, Haryana with regard
to the Report of the Comptroller and
Auditor General of India on Compliance
Audit Report-2 and State Finances for the
year ended 31% March 2021.

46.

09.01.2024

03

The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Food, Civil Supplies & Consumer
Affairs Department, Haryana with regard to
the Report of the Comptroller and Auditor
General of India on Compliance Audit Report-
2 and State Finances for the year ended 31%
March 2021.

47.

10.01.2024

03

The Committee orally examined the Principal
Secretary to Government Haryana, Excise &
Taxation Department with regard to the
Report of the Comptroller and Auditor General
of India on Revenue Sector for the year ended
31t March 2021.

48.

16.01.2024

05

(1) The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Revenue & Disaster
Management Department, Haryana with
regard to the Report of the Comptroller
and Auditor General of India on Revenue
Sector for the year ended 31% March
2021.

(2) The Committee orally examined the
Additional Chief Secretary to Government
Haryana, Pubic Works (B&R)
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on Compliance Audit
Report-2 and State Finances for the year
ended 31% March 2021.
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49.

23.01.2024

05

Resumption of oral examination of the
Additional Chief Secretary to Government
Haryana; Excise and Taxation Department
in respect of the agenda left over from the
meeting fixed for 10" January, 2024.

50.

24.01.2024

03

Resumption of oral examination of the
Additional Chief Secretary to Government
Haryana; Excise and Taxation Department
in respect of the agenda left over from the
meeting fixed for 23" January, 2024.

51.

30.01.2024

03

(1) The Committee scrutinized the replies
received from the Co-operation
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on State Finance for the
year ended 31% March 2021.

(2) The Committee scrutinized the replies
received from the Higher Education
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on State Finances for
the year ended 31% March 2021.

(3) The Committee scrutinized the replies
received from the Animal Husbandry &
Dairying Department, Haryana with
regard to the Report of the Comptroller
and Auditor General of India on State
Finances for the year ended 31% March
2021.

(4) The Committee scrutinized the replies
received from the Tourism Department,
Haryana with regard to the Report of the
Comptroller and Auditor General of
India on State Finances for the year
ended 31% March 2021.

(5) The Committee scrutinized the replies
received from the Social Justice
Empowerment, Welfare of SSs & BCs
and Antyodaya (SEWA) Department,
Haryana with regard to the Report of the
Comptroller and Auditor General of
India on State Finances for the year
ended 31% March 2021.

(6) The Committee scrutinized the replies
received from the Labour Department,
Haryana with regard to the Report of the
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Comptroller and Auditor General of
India on State Finances for the year
ended 31% March 2021.

(7) The Committee scrutinized the replies
received from the Rural Development
Department, Haryana with regard to the
Report of the Comptroller and Auditor
General of India on State Finances for
the year ended 31% March 2021.

(8) The Committee drafted the 89" Report of
the Committee for the year 2023-24.

52.

31.01.2024

04

The Committee scrutinized the replies received
from the Social Justice, Empowerment,
Welfare of Scheduled Castes and Backward
Classes and Antyodaya (SEWA)
Department, Haryana in respect of Paragraphs
of the Report of the Comptroller and Auditor
General of India on Performance Audit of
Direct Benefit Transfer, Report No. 2 of the
year 2022.

53.

06.02.2024

05

(1) The Committee orally examined the
Commissioner & Secretary to
Government Haryana, Social Justice,
Empowerment, Welfare of Scheduled
Castes and Backward Classes and
Antyodaya (SEWA)  Department,
Haryana in respect of Paragraphs of the
Report of the Comptroller and Auditor
General of India on Performance Audit of
Direct Benefit Transfer, Report No. 2 of
the year 2022.

(2) The Committee orally examined
Additional Chief Secretary to Government
Haryana, Finance & Planning
Department, Haryana in respect of
Paragraphs of the Report of the
Comptroller and Auditor General of India
on Performance Audit of Direct Benefit
Transfer, Report No. 2 of the year 2022.

54.

07.02.2024

05

The Committee drafted 89™ Report (Part II)
and 90" Report of the Committee on Public
Accounts.

55.

13.02.2024

03

The Committee finalized 89" and 90™ Report
of the Committee on Public Accounts.
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The Committee held its own meetings and orals outside Chandigarh as
detailed below: -

Sr. | Date of Number Business transacted

No.| Meetings & | of
Place Member

s present

1. | 06.06.2023 04 Visit to Swaran Jayanti Haryana Institute for

(Panchkula) Fiscal Management (SJHIFM), Panchkula,
Haryana.

2. | 21.06.2023 03 Visit to Mining Sites and Mini Secretariat at
(Yamuna District Yamunanagar.

Nagar)

3. | 30.06.2023 05 Meeting of the Committee on Public Accounts
(New Delhi) at CGA Bhawan, New Delhi regarding APMS

and digitalization of working of the
Committee.

4. | 15.11.2023 04 The Committee scrutinized the replies in
(PWD  Rest respect of Paragraphs of the Report of the
House Comptroller and Auditor General of India on
Gurugram) Compliance Audit Report No. 2 and State

Finance for the year ended 31% March 2021

received from the departments indicated below

at PWD Rest House, Gurugram: -

(i) Forest Department;

(if) Food, Civil Supplies and Consumer
Affairs Department and

(iii) Sports Department.

5. | 17.11.2023 04 The Committee scrutinized the replies in
(PWD  Rest respect of Paragraphs of the Report of the
House Comptroller and Auditor General of India on
Baratang State Finance for the year ended 31 March
Island 2021 received from the departments indicated
Andarﬁan below at PWD Rest House, Baratang Island of
u.T) Andaman: -

(i) Civil Aviation Department;
(ii) Development and Panchayat Department;

(iii) Environment &  Climate

Department;

Change

(iv) Skill Development and Industrial Training
Department and

(v) Transport Department.
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6. | 19.11.2023 02 General Discussion with 18 Trainee officers of
(Havelock Indian Audit and Accounts Services of 2022
Island Batch at Conference Hall of Dolphin Resort,
Andarﬁan Havelock Island.

u.T.)

7. | 20.11.2023 02 No business could be transected for want of
(Port  Blair, quorum.

Andaman
u.T.)

REPORT PRESENTED

The Committee presented its 88" Report on the Reports of the Appropriation
Accounts/Finance Accounts of the Haryana Government for the year 2019-20,
2020-21 and 2021-22, Reports of the Comptroller and Auditor General of India on
Performance Audit of Functioning of Transport Department Report No. 4 for the
year 2022, Compliance Audit of Energy & Power, Industries & Commerce and
Urban Development clusters for the year ended 31% March, 2021 to the house on
dated 29" August, 2023, & 89" and 90" Reports on the Reports of the Comptroller
and Auditor General of India on Compliance Audit Reports-2 and State Finance for
the year ended 31% March, 2021, Performance Audit of Direct Benefit Transfer
(Report No. 2 of the year 2022) and Report of the Comptroller and Auditor General
of India on Revenue Sector for the year ended 31 March, 2021 to the house on
dated 26™ February, 2024 respectively.

Proceedings

A record of proceedings of the meetings of the Committee has been kept in
the Haryana Vidhan Sabha Secretariat.
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REVIEW 2023-24
(COMMITTEE ON PUBLIC UNDERTAKINGS)

The Committee on Public Undertakings for the year 2023-2024 was nominated
by the Hon’ble Speaker in pursuance of the motion moved and passed by the
Haryana Vidhan Sabha in its sitting held on 22"February, 2023, authorizing him to
nominate the Chairperson and Members of the Committee on Public Undertakings
for the year 2023-2024 on 26™ April, 2023 which was notified vide Haryana Vidhan
Sabha Secretariat Notification No.1-COPU/2023-2024/131, dated 26" April, 2023.

The Committee fixed/held 49 meetings during the period under Review. The
names of Members and number of meetings attended by each of them are shown in
the following table :

No.  Name of the Members Number of meetings attended

1. Shri Aseem Goel, M.L.A. Chairperson 42
2. Shri Dura Ram, M.L.A. Member 18
3. Shri Pardeep Chaudhary, M.L.A. Member 22
4, Dr. Krishan Lal Middha, M.L.A Member 43
5. Shri Sudhir Kumar Singla, M.L.A. Member 09
6. Shri Sita Ram Yadav, M.L.A Member 38
7. Shri Chiranjeev Rao, M.L.A. Member 16
8. Shri Kuldeep Vats, M.L.A. Member 12
9. Shri Neeraj Sharma, M.L.A. Member 13

Meetings held and Business transacted.

The details showing dates of meetings held, the number of Members present
and the business transacted at each meeting are given in the following table:-

Sr. | Date of Members | Business Transacted
No. | Meeting Present

1. 16.05.2023 | 8 1. Additional Secretary, Haryana Vidhan Sabha
Chandigarh Welcomed the Chairperson, Members of the
Committee  Additional Chief  Secretary
Government of Haryana, Finance Department
and Principal Accountant General (A&E)
discussed the Scope and Functions of the
Committee.

2. Oral examination of the Additional Chief
Secretary, to Govt. Haryana, Agriculture
Department with regard to Para No. 7 of 65"
Report and Para No. 8 of the 67" Report of
Haryana  Agro Industries  Corporation
Limited.
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24.05.2023
Chandigarh

The Committee scrutinized the replies received
from UHBVNL for Para No. 3.1 and 3.2 for the
year ending 31t March 2020 (Social, General
and Economic Sectors) and para No. 3.3 of
DHBVNL.

30.05.2023
Chandigarh

Oral examination of the Additional Chief
Secretary to Government Haryana, Energy
Department with regard to UHBVNL Para No.
3.1 & 3.2 for the year ending 31 March 2020
and Para No. 3.3, of DHBVNL.

06.06.2023
Chandigarh

Paper placed before the  Committee/
Postponement of oral examination.

1. Letter No.P.S.//A.C.S. 1.&.C./2023/ S.P.L-31
dated 01/06/2023 received from the Additional
Chief  Secretary = Government  Haryana,
Industries & Commerce Department requesting
for the postponement of oral examination.

2. The Committee scrutinized the replies
received from the HSIIDC of Para No. 3.1 and
3.3 for the year ending 31t March 2021.

10.06.2023
Delhi

The Members and Officer present waited till
12:45 P.M. but there was no quorum. Hence, no
business could be transacted.

13.06.2023
Chandigarh

Oral examination of the Additional Chief
Secretary Government Haryana, Industries &
Commerce Department with regard to Para
No. 3.1 and 3.3.

21.06.2023
Gurugram

The Committee scrutinized the replies received
from the Managing Director, Haryana State
Roads and Bridges Development Corporation
Limited Para Nos. 14 of 55" Report, Para No. 8
of 57" Report and Para No. 4 of 60" Report.

27.06.2023
Chandigarh

Paper placed before the Committee/
Postponement of oral examination.

1. Letter N0.1937/HSRDC dated 23/06/2023
received from the office of Managing Director,
Haryana State Roads and Bridges Development
Corporation Limited regarding requesting for
the postponement of oral examination of ACS
PWD (B&R) fixed for 27.06.2023 was placed
before the Committee. The Committee acceded
to the request made therein and decided to
orally examine the department representatives
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of the said department in one of its subsequent
meeting.

2. The Committee scrutinized the replies
received from the Managing Director, Haryana
State Roads and Bridges Development
Corporation Limited Para Nos. 14 of 55%
Report, Para No. 8 of 57" Report and Para No.
4 of 60" Report.

3. The Committee chalked out the study tour
programme which was to be undertaken by the
Committee w.e.f 05.07.2023 to 12.07.2023. to
States of Uttar Pradesh and Madhya Pradesh.

9 05.07.2023 The Committee making the Questionnaire for
Chandigarh the tour of States of Uttar Pradesh and Madhya
Pradesh.
10. | 07.07.2023 Discussion with the Chairmen and Secretary
Lucknow Uttar Pradesh Legislative Assembly, Lucknow.
The Committee examines the Audit Paras
(UP) contained in the reports of the Comptroller &
Auditor General of India which would be laid
on the Table of the House.
11. | 08.07.2023 Chairman confirmed the proceedings for dated
Ayodhya 16.05.2023, 24.05.2023, 30.05.2023,
06.06.2023, 13.06.2023. 21.06.2023 and
(U.P) 27.06.2023.
12. | 09.07.2023 The Committee scrutinized the replies received
Varanasi from the Managing Director, Haryana Tourism
Corporation Limited Para No. 05 of 59" Report,
(U.P) Para No. 03 of 62" Report and Para No. 4 of
62" Report.
13. | 11.07.2023 The Members and Officer present waited till
Khajuraho 09:00 A.M. but there was no quorum. Hence, no
business could be transacted.
(MP)
14. | 18.07.2023 Oral examination of the Additional Chief
Chandigarh Secretary to Government Haryana, Industries &

Commerce Department with regard to Para No.
3.2 and 3.3 of the report of the C&AG of India
for the year ending 31% March 2021 (Social,
General and Economic Sectors).
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15.

25.07.2023
Chandigarh

PAPER PLACED BEFORE THE
COMMITTEE

1. Letter No. 40840 dated 25.7.2023 received
from Additional Chief Secretary to Government
Haryana, @ Home  Department regarding
exemption from meeting regarding compliance
of Audit Report 11 of Haryana Police Housing
Corporation Para No0.5.17 on 25.7.2023 was
placed before the Committee. The Committee
acceded to his request and noted the contents
thereof.

2. Oral examination of the Additional Chief
Secretary to Government Haryana, Energy
Department with regard to UHBVNL Para No.
3.2 for the year ending 31t March 2020.

16.

01.08.2023
Chandigarh

The Committee Scrutinized the replies received
from the Government with regard to Para No.
16 of 64"of the Report of Haryana Women
Development Corporation Limited and Para
No. 14 of 55" Report, Para No. 08 of
57" Report and Para No. 4 of 60" Report of
Haryana State Roads and Bridges Development
Corporation Limited.

17.

05.08.2023
Delhi

The Committee scrutinized the replies received
from the HSIIDC of Para No. 3.2 and 3.3 for
the year ending 318 March 2021.

18.

08.08.2023
Chandigarh

1. Oral examination of the Additional Chief
Secretary to Government Haryana State Roads
and Bridges Development Corporation Limited
Para No. 14 of 55" Report Para No 08 of 57t
Report and Para No. 4 of 60" Report.

2. Oral examination of the Additional Chief
Secretary to Government Haryana, Industries &
Commerce Department with regard to Para No.
3.2 and 3.3. for the year ending 31% March
2021.

19.

11.08.2023
Guru gram

The Members and Officer present waited till
05:00 P.M. but there was no quorum. Hence, no
business could be transacted.

20.

17.08.2023
Chandigarh

1. Oral examination of the Additional Chief
Secretary to Government Haryana, Women and
Child Development with regard to Para No. 16
of 64" Report.
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2. Oral examination of the Additional Chief
Secretary to Government Haryana, Industries &
Commerce Department with regard to Para No.
3.2 and 3.3 of the report of the C&AG of India
for the year 31% March 2021.

21.

05.09.2023
Chandigarh

The Committee Scrutinized the replies received
from Additional Chief Secretary to Government
Haryana, Home Department Audit Report 2 of
Haryana Police Housing Corporation Para
No.5.17

22,

13.09.2023
Chandigarh

PAPER PLACED BEFORE THE
COMMITTEE

1. Memo No. PS/ACSPHE/2023/6875 dated
11.09.2023 received from Additional Chief
Secretary to Government Haryana, Public
Health Engineering & Energy Department
requesting for the postponement of oral
examination fixed for 13.09.2023.

2. Oral examination of the Additional Chief
Secretary to Government Haryana, Home
Department with regard to Haryana Police
Housing Corporation Para No.5.17 for the year
ending 31.03.2021.

23.

22.09.2023
Delhi

The Committee scrutinized the replies received
from UHBVNL of Para No. 3.2 and Para No.
3.3 of DHBVNL for the year ending 318 March
2020.

24,

26.09.2023
Chandigarh

The Committee scrutinized the replies received
from the Managing Director, Haryana State
Roads and Bridges Development Corporation
Limited Para No. 08 of 57" Report and Para
No. 4 of 60™ Report.

25.

03.10.2023
Chandigarh

1. Oral examination of the Additional Chief
Secretary to Government Haryana State Roads
and Bridges Development Corporation Limited
Para No. 08 of 57" Report and Para No. 4 of
60" Report.

2. Oral examination of the Additional Chief
Secretary to Government Haryana, Energy
Department with regard to HVPNL Para No. 2.3
for the year ending 31%t March 2021.

26.

12.10.2023
Rohtak

1. The Committee scrutinized the replies
received from the Managing Director, Haryana
Tourism Corporation Limited Para No. 05 of
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59" Report and Paras No. 3 and 4 of 62™
Report.

2. Chairmen confirmed the proceedings for
dated 10.06.2023, 05.07.2023, 07.07.2023.

08.07.2023, 09.07.2023, 11.07.2023,
18.07.2023, 25.07.2023, 01.08.2023,
05.08.2023, 08.08.2023, 11.08.2023,

17.08.2023 and 05.09.2023,

27. | 17.10.2023 The Committee scrutinized the replies received
Chandigarh from UHBVNL for Para No. 3.2 for the year
ending 31% March 2020 (Social, General and
Economic Sectors) and para No. 3.3 of
DHBVNL.
28. | 21.10.2023 The Committee scrutinized the replies received
Delhi from the Managing Director, Haryana State
Roads and Bridges Development Corporation
Limited Para No. 4 of 60" Report.
29. | 23.10.2023 The Members and Officer present waited till
Chandigarh 01:45 P.M. but there was no quorum. Hence,
no business could be transacted.
30. | 31.10.2023 The Committee scrutinized the replies received
Chandigarh from DHBVNLPara No. 2.2 for the year ending
31%t March 2021.
31. | 05.11.2023 The Committee scrutinized the replies received
Sirsa from the Managing Director, Haryana Tourism
Corporation Limited Para No. 5 of 59"Report
and Paras No. 3 and 4 of 62" Report.
32. | 08.11.2023 1. The Committee scrutinized the replies
Chandigarh received from UHBVNL for Para No. 3.2 for
the year ending 31 March 2020 (Social,
General and Economic Sectors) and para
No. 3.3 of DHBVNL.
2. Chairman confirmed the proceedings for
dated 13.09.2023, 22.09.2023, 26.09.2023,
03.10.2023, 12.10.2023, 17.10.2023,
21.10.2023 and 23.10.2023.
33. | 14.11.2023 The Committee scrutinized the replies received
Chandigarh from the Managing Director, Haryana State
Roads and Bridges Development Corporation
Limited Para No. 4 of 60" Report.
34. | 21.11.2023 The Members and Officer present waited till
Chandigarh 01:45 P.M. but there was no quorum. Hence, no

business could be transacted.
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35.

28.11.2023
Chandigarh

1. The Committee scrutinized the replies
received from the HSIIDC of Para No. 3.1 and
3.2 for the year ending 31t March 2020.

2. Chairman confirmed the proceedings for
dated 31.10.2023, 05.11.2023, 08.11.2023 and
14.11.2023.

36.

02.12.2023.

Amritsar

The Members and Officer present waited till
10:45 A.M. but there was no quorum. Hence, no
business could be transacted.

37.

05.12.2023
Chandigarh

Oral examination of the Additional Chief
Secretary to Government Haryana, Energy
Department with regard to UHBVNL Para No.
3.2 & DHBVNL Para No. 3.3, for the year
ending 31% March 2020.

38

12.12.2023
Chandigarh

1.0ral examination of the Additional Chief
Secretary to Government Haryana, Energy
Department with regard to UHBVNL Para No.
2.1 & DHBVNL Para No. 2.2, for the year
ending 318 March 2021.

2.0ral examination of the Additional Chief
Secretary to Government Haryana, Industries &
Commerce Department with regard to Para No.
3.1 and 3.2 for the year ending 31t March 2021.

39

27.12.2023
Chandigarh

The Committee scrutinized the replies received
from the Energy Department with regard to Para
No. HVPNL Para No. 2.1 for the year ending
31%t March 2019

40.

02.01.2024
Chandigarh

1. Oral examination of the Additional Chief
Secretary to Government Haryana, Energy
Department with regard to Para No. 2.11.1,
211.2,2.11.3, 2.11.4,2.11.5 (a) of HVPNL.

2. Oral examination of the Additional Chief
Secretary to Government Haryana Energy
Department Report No.6 for the year 2022 of
HPGCL.1.1,1.2,1.3,1.4,15,1.6,1.7,1.8 and 1.9.

41

09.01.2024
Chandigarh

The Committee scrutinized the replies received
from the Energy Department with regard to
Report No.6 of HPGCL for the year 2022.

42

16.01.2024
Chandigarh

The Committee scrutinized the replies received
from the Energy Department with regard to
Report No.6 of HPGCL for the year 2022.
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43. | 23.01.2024 | 2 The Members and Officer present waited till
Chandigarh 01:15 P.M. but there was no quorum. Hence, no
business could be transacted.
44, | 28.01.2024 | 2 The Members and Officer present waited till
Narnaul 10:45 A.M. but there was no quorum. Hence, no
business could be transacted.
45 | 30.01.2024 | 3 The Committee scrutinized the replies received
Chandigarh from the Energy Department with regard to
Report No.6 of HPGCL for the year 2022.
46 | 06.02.2024 | 5 Oral examination of the Additional Chief
Chandigarh Secretary to Government Haryana, Energy
Department with regard to Report No. 6 of
HPGCL for the year 2022. Paras No. 2.1, 2.2,
2.3,24,25,251and 2.5.2.
47 | 10.02.2024 | 4 The Committee Drafted the 70" Report for the
Delhi year 2023-24.
48 | 13.02.2024 | 5 The Committee finalized 70" Report for the
Chandigarh year 2023-24
49 | 17.02.2024 | 6 1. The Committee finalized 70" Report for the
Delhi year 2023-24
2. Chairman confirmed the proceedings for
dated 21.11.2023, 28.11.2023, 2.12.2023,
5.12.2023, 12.12.2023, 27.12.2023, 02.01.2024,
09.01.2024, 16.01.2024, 23.01.2024.
28.01.2024, 30.01.2024, 06.02.2024,
10.02.2024 and 13.02.2024.

Report Presented

70" Report of the Committee on the Report of C&AG of India for the Year
2023-24 (Social General and Economic Sectors) was presented to the House on 28%
March, 2024.

Proceedings

A record of the proceedings of the meetings of the Committee has been kept
in the Haryana Vidhan Sabha Secretariat.
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Committee on Estimates

The Committee on Estimates for the year 2023-2024 consisting of nine
members was nominated by the Hon’ble Speaker, on having been authorized by a
motion moved and passed by the Haryana Vidhan Sabha in its sitting held on 22"
February, 2023 and notified vide Haryana Vidhan Sabha Secretariat Notification No.
1-EC/2023-24/125, dated 26" April, 2023.

2. Sh. Mohan Lal Badoli, MLA was appointed as Chairperson.
3. The Committee fixed/ held 55 meetings during the period under review.

4. The names of Members and number of meetings attended by each of them
are shown in the following table: -

Sr. Name of the Members Number of
No. Meeting Attended
1. Shri Mohan Lal Badoli, MLA Chairperson 45

2. Rao Dan Singh, MLA Member 08

3. Shri Jaiveer Singh, MLA Member 43

4, Shri Gopal Kanda, MLA Member 00

5. Shri Subhash Sudha, MLA Member 30

6. Shri Parmod Kumar Vij, MLA Member 13

7. Shri Rajesh Nagar, MLA Member 32

8. Shri Mewa Singh, MLA Member 47

9. Shri Balraj Kundu, MLA Member 12
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Meetings held and Business transacted.

The details showing dates of meetings held, the number of members present and
the business transacted at each meeting, are given in the following table: -

Sr.  Date of Number of Business transacted
No. Meeting Members
present
1. 2. 3. 4.,
1. 09-05-2023 5 TN TS 3T G o1 sprier 3T s ot ==
2. 16-05-2023 4 giufd grT a¥ 2022-23 3T 9§ 2023-24 % &=L
Shimla AT 6T ST o forg forwmett o1 ==l
3. 17.052023 4 giafa g af 2022-23 3T 99 2023-24 & S
Shimla AT 6T ST o forg forwmatt o1 ==
4. 23052023 5 (i) =ffa stezer (oft Hie oret sreiedt) s saRafa
4 wfifd % U wewd o gum™ gur e Al
SHEAETAT L o A FrRIRT ST AT T |
(i) wfafe g o af 2022-23 & fore sete amEft
daeft wiufd g O Y TS gt % ogey |
et ferrm, g &y 3 i St
5.  28-05-2023 6 gfufa 3 a9 2022-23 & foIQ e amet geef afafa
Gurugram ST AR oY TS wTaed! o gaiy H o form, =famon
Y T ST Y S
6. 30-05-2023 4 () |fufa g fam ad 2022-23 F fow s ammf
gerefy wfifa gro Sam it 1 gl & deiy § @,
AT AT SR ITHRRT A forwm, ghemom &
ITH I ohY ST
(i) T T &6 26.06.2023 & A6 03.07.2023
T hE THQ ToxT 9] 3R FR T TRE I
T o fole form |
7. 07-06-2023 6 gfuafa g ot 49dff fad & fr S fawrfy
fowafirat & sl & ey § et T we™
Torvmr, = frmom & wre SO Y T
8. 13-06-2023 4 afifa grr o 2022-23 & T e wmft weef
iyt gRT AR T T THrael! & Geer 7 o form,
SO & ITH ST AT ST
9. 18-06-2023 4 gfufa g a9 2022-23 & U soe gl e
Delhi giufa g TR i T gHEet % ey 4 geentidr

TeremT, BT & wTw ST T ST



10.

11.

12.

13.

14.

15.

21-06-2023 2
28-06-2023 5
04-07-2023 6
09.07.2023 5
Delhi
11.07.2023 6
Srinagar
11.07.2023 6
Sonmarg

27

No business could be transected for want of
quorum.

G afa g eAwdt 47ef fad § A e
Tttt/ fevafort & srat-a=m 3 gay & o o
farmr (St i 31w i & e Sl Y S

iy afafa T f&me 10.07.2023 @ &k 17.07.2023
T 5 AMHQ Ja¥T SFT 3 FRHIT T e I
T =1 o foram |

wfafe g et 4odf foR # fr
forfoet/ e fort < st & deg § 59 @mee
e SANRTEERT o g & ure 3w it s
FifT 3 ST o3 H heg IME TS SR To HeHiT
1 A 10 @, 2023 § R T 17 T,
2023 T F I FREFHA T == H T X TH
AT A T TS Foreh SATE T ST U she it
% WA 39 TSI Heled ¥ e St et
fefgatt wx & = ot SiT weh | Wt wfirfa 3w
Gt i a5E ¥ 1 g8 i S w7 off
SEaTa foRa difes wfirfer <h fomelt oft o whig shfame
A I |

At the outset, Shri Manoj Sinha, Hon’ble Lt.
Governor, Jammu & Kashmir at Srinagar
welcomed the Chairperson, Members of the
Committee on Estimates and staff of Haryana
Legislative Assembly on their arrival at Raj
Bhavan, Srinagar with bouquets of flowers and
traditional scarves and meeting with the
Hon’ble Lt. Governor, Jammu & Kashmir to
discussed with the counterpart on the points of
common interest.

qftfa it 30 Joo § i yewT § FeEaRe ae
SITET § SATST HHTETST hl AT T H1 fomam T/
qTfeR BT SR ot 38 fowT S we e o st
T AN G Feh I AT HIHT ¥ ST
feremT o1 il farfa 3R SamaT weted &1 W o
7 % TN T SATT F AT USHTR Teoam &1 & |
arT afif 3 7g ot =T fo agwerdt qre % g
BT YR 3 wRifta forvmT o 3w seE™ % fag
ST e UReHed T o fora oft Ui foram s |




16.

17.

18.

19.

20.

21,

22,

23.

12.07.2023 6
Amarnath Ji
14.07.2023 4
Gulmarg
15.07.2023 3
Srinagar
16.07.2023 1
Pahalgam
25.07.2023 5
01.08.2023 4
05.08.2023 3
Delhi
09.08.2023 2

28

qfifq 1 3 3% H A T FHRL F AN
I TSI HEled gRT EIAT0 JovT § Wi I &
gedf #f feuw w3 fewm et qer femom sy # s
TS Y e o Treior e foRer ST & TR et
wfreht forem TR 2, % fowr w wdt & wsfiert o
Tefiear & @y fomm fomet foram mam @i ot foram
AT oh RETOTT ST TTEOT TEie i U STdTaor
Yo w I o § g FR e i T8 S
Sl

Tffr 6T 39 53 | S e HRHIT o st 9T S
T T off T SRR BT TLRRT FeTIaT Yone! il Heg
T A M o foree qu == o 1T |

At @Al § A e § Y U heHIT o
TITE & G UTed ot 715 T JeRR it SR
TG He fo TR | gt sfter ST we i ferem
T % Gfag weied «ft AT afifs & awer o e
ql 36 918 39 A3 A HT YN ot ferm g &t
FRYUTEA S AT Tt i o S ared oa T
el W ot foram & == g5 |

No business could be transected for want of
quorum.

gfufa 3 a9 2022-23 & foTQ e amet geef afafa

T R < TS TATeet o Gere 0 o o, g i
RIS UEISIE]

(i) In the absence of the Chairperson (Shri
Mohan Lal Badoli), Shri Subhash Sudha, MLA
a Member of the Committee was chosen to
preside over the meeting of the Committee.

(if) Due to unavoidable circumstances, the
Committee decided to postpone the Oral
examination of the representatives of the
Labour Department fixed for 01.08.2023 and
decided to scrutinize the updated pointwise
reply to the questionnaire on the Budget
Estimates for the year 2022-23 related to the
Labour Department received on 01.08.2023
from the Labour Commissioner, Haryana vide
letter dated 31.07.2023.

wfifer gRT A 2023-24 o ST FAFAM o Faier F I
ud arforsa feram, gfemom @ e wmht < ST

No business could be transected for want of
quorum.



24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

18.08.2023
Gurugram

24.08.2023

05.09.2023

12.09.2023

15.09.2023
Delhi

20.09.2023

25.09.2023

29.09.2023
Delhi

03.10.2023

10.10.2023

7
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afufa gar a¥ 2022-23 & T sl wmf et
aftrfa grr AR Y TS garEct % werw 7 o o,
T & 7] ST T 71|

gfufd grT ¥ 202324 (Fom fRET) % ITTF
FIAHT W =R = & o sAfdfes qer |,
g Ten, fort formT =1 difRaes wieon |

giufa grr ay 2022-23 % fow seie gt o it
T 9OR Sl TS UHEe % 39U o HeY H gUe

afvra, giEmm TR, o fosm st Hiftaen adeor |
|ttt g1 A 2023-24 o SISTE I o Fafer H FENT
wd arforsy ferm, gimen @ e |rft < ST

afufe grr It 40eff fae # i fawriny
ot & wEiaET % Hey § 99 @Red U
safsrieht formT s & yrw S 6 St

(i) @it sremer (off Hiew are Seiel) s STarefd
4 wfifd % U wewd o gum™ gur e Al
SHEAETAT L o A FrRIRT ST AT T |

(i) @fufae grr oot 49dff fod @ H W
Tt/ feeafort & sri-agm & dey § e ue
e foramT, R & wTe ST Y ST |
HraisTieh fed o foigal o == & for afirerrg foam
T T YTeFehei AT o |1 3|

|t g A 2023-24 % QS5 IFIAM o Haer H
TorerTer ud v feram, gfmon & e et i st

(i) Questionnaire framed by the Estimates
Committee on the Material received from the
Industries & Commerce Department in respect
of their Budget Estimates for the year 2023-24.
(i) The Committee had decided to undertake
the Study Tour to the Union Territory of
Lakshadweep from 23.10.2023 to 29.10.2023,
but due to unavoidable circumstances the
Committee has decided to postpone its study
tour.

g foreme i grRRe afifa g afifa i
33, 30dt v 494t fouiet & i wE fawrhay
fewfirt o swrIi-aae & gay § gu afue, i
U, HATERH] Te he form shr ffiges giteqon|



34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44,

45.

18.10.2023

20.10.2023
Gurugram

30.10.2023

07.11.2023

09.11.2023
Delhi

21.11.2023

25.11.2023
Delhi

05.12.2023

09.12.2023
Rai(Sonipat)

14.12.2023

03.01.2024

06.01.2024
Delhi

30

giufa grr At 494t fae o ft 7 fawrfay
fewforlt o Frfaed & d@dg § S @R w
SAfiRrtEhT fermT gfmon & yrw S < st

afufs grr ot 40eff fad & i wE fawriny
fefirlt & wEfaed & w6y § 99 @ u
SAfyRrtEhT fermT giemon & yrw S < St

() afufa g ot 424 fard § < g Ty
femaforat o srt<=ad & deg § wiaw i Soay
Tiard= farsmT giEmom & 9Te SO <ht ST

i) \fafe T s 29.11.2023 & 96 07.12.2023
T TSI TS T ST ST LA T Ry o |
afafa grr ot 28 SR 494t fuwel @ #
T/ fewmfor & swriaa & oy T S ey
ue i feram BT & urw SRl Y ST
TffT SR 2023-24 T8 sISTe ST o Hefe §
forerre wa dema form, s & e amd e s
() afufa g ot 484t feaie 7 i 78 Ry
RwfirEt o wRiaaT & gy H eve, aieed
ToremT g fmom & yTw SR S ST

(i) @t 3 f&AmR 29.11.2023 & &6 07.12.2023
T TSI U591 ST A TE L T o foram |
|iufq g/ a9 2023-24 & a6 AW F woyg H
foerme wd demed fowm, sfEmm @ ww et W
TeAT AR Y S |

ity grr oy 2023-24 & ¢ fasm wd d=mEq
formT 3 Heier § STt ATt O TsATeet I o S|
afufs grr srot 474 fd § fr wE fawriy
feoafort & Frrt-aaT & dew § o i (@t g
SAT) fermT, =i & wTw ST T St

|fufd g/ ¥ 2023-24 (e fofed) & STE
HIET W FER w1 & fag s gen afE,
g wwer, fore foramt st difiaes advetor |

Tfufa grr ¥ 2023-24 % o forma we d=me favmr
F Gl § ool gt W QIR gETee o 3ifa '
fe=m

(i) In the absence of the Chairperson (Shri
Mohan Lal Badoli), Rao Dan Singh, MLA a



46.

47.

48.

49,

50.

51.

52.

53.

54.

09.01.2024

16.01.2024

23.01.2024

28.01.2024
Mussoorie

30.01.2024

03.02.2024
Delhi

06.02.2024

13.02.2024

16.02.2024
Surajkund
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Member of the Committee was chosen to
preside over the meeting of the Committee.

(i) The Committee scrutinized the reply
received from the Industries & Commerce
Department, Haryana in connection with the
questionnaire on Budget contents for the year
2023-24.

(i) wfirfr svemer (oft Hied et seiet) st srgafteta
4 afifa % o wew ot gu gar i daeE A
ST LA o TTC RIS STeTed =T T |

(i) @fufe gmr oot 41 fod @ F W
Tt/ fewafirt & swrt<em & ey § o=
STt e faramT gfemoT & wTe 3 Sl St

(i) @t sremer (oft Hiew arer aSiel) st srqafeafa
T gfufad & & wew off SR g &t s &
HEAETAT L o A FrRIRT ST AT T |

(i) @fufe grr oot 48eff fod & f W
fawriwn/femfirn & Fataas & gy 7 e,
uftare foram g | e St i st

afufa grr et 324 ot 38t faret & it ME
T fewafirn & wrRiaaT & d@e9y T 9e,
fervmT g frmon & wTe 3o it ST

No business could be transacted for want of
quorum.

No business could be transacted for want of
quorum.

ofufs gmr ewlt 40dff foR # O#HA W
TaepricT/fevafort & smafeam & dee o S e
ue it fermT s &y SRt Y ST
(i) @it stemer (off Hiew are Seiel) it Tafefd
4 wfifd % U wewd o gum gur w e Al
STETETAT L o TG FHTRIHRT STETE AT T |

(ii) |fAfT RT a9 2022-23 & STAAT T ATFRAT
gufa s 512 FaTe o1 AEter qam fomam T |

|fif g Ay 2022-23 o AAMT T ATeFhe AfHfd
1 5 1301 RTé st wreitaT oRIm fopa T |
|fifr g Ay 2022-23 o AAET T ATeFhe AfHfd
i 515t fedté a1 wreitar dam foram SfiT sifom = fomn
T
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55. 19.02.2024 4 gyt

S A 2023-24 (el FRE) % ST

HET T fo=m 1 & oy sfafes qea afm,
g wer, fore foramt st difiges adveror |

During the period under Review the Committee on Estimates presented the

following Reports to the House.

Sr. By Whom Date of Subject

No. Presented Presentation

1. Acting Chairperson 28.08.2023  Report of the Committee on Estimates
on the Supplementary Estimates
(1% Installment) for the year 2023-24.

2. Chairperson 18.12.2023 Report of the Committee on Estimates
on the Supplementary Estimates
(2" Installment) for the year 2023-24.

3. Chairperson 22.02.2024  Report of the Committee on Estimates
on  the Supplementary  Estimates
(3" Installment) for the year 2023-24.

4,  Chairperson 28.02.2024 51t Report of the Committee on
Estimates for the year 2023-24 relating
of the Labour Department, Haryana.

Meetings held at places other than Chandigarh.
Sr.No  Place of Meetings Date of Meetings
1. Haryana Bhawan, New Delhi.  18.06.2023, 09.07.2023, 05.08.2023,
15.09.2023, 29.09.2023, 09.11.2023,
25.11.2023, 06.01.2024 and 03.02.2024.

2. Gurugram 28.05.2023, 18.08.2023 and 20.10.2023

3. Rai (Sonipat) 09.12.2023.

4, Surajkund (Faridabad) 16.02.2024.

5. Shimla (H.P.) 16.05.2023 and 17.05.2023.

6. Mussoorie (U.K.) 28.01.2024.

7. Srinagar, Sonmarg, 11.07.2023, 11.07.2023, 12.07.2023,

Amarnath ji, Gulmarg,
Srinagar and Pahalgam

14.07.2023, 15.07.2023 and 16.07.2023.

A record of the proceedings of the meetings of the Committee has been kept in

the Haryana Vidhan Sabha Secretariat.
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as 2023—24 @ forg srgyfra snfaal, s sfo=n e
fiss af @& dearor W= AR BT TOT|

The Hon’ble Speaker, was authorized through a motion moved and passed by
the Haryana Vidhan Sabha in its sitting held on 22" February, 2023, to nominate
members and also to appoint the Chairperson of the Committee for the year
2023-2024. Accordingly, the Hon'ble Speaker Constituted the Committee on the
Welfare of Scheduled Castes, Scheduled Tribes and Backward Classes for the year
2023-2024 on 26M April, 2023 by appointing Shri Satya Parkash, MLA as a
Chairperson of the Committee.

The name of the Chairperson & Members of the Committee and number of
meeting attended by each of them out of total 49 meetings which were held during
the period (year 2023-2024) which is under review are given below:-

Pue fAemasl @& W do®l 9 TIoRT
1. o A 1Y, foemrasd NGIEIG] 41
2, it Slewor AT, fumas NESY) 30
3. St IToTer AR, fqumas e 07
4, ST N aretT, e |qe 35
5. st <ferar R, fQumas NESY 40
6. it feRsta <, s RESY 26
7. it M HRvT, s NESY) 10
*8. it ™ e fqumas RESY Nil
9. s Ut TeR, foRma® NEY) 18

afAfr &1 TeT fadid 26 3le, 2023 &1 BRI fau™ w9 Afudrer @
ARRGAAT W= CEAIUE. /ol /el /9l /01 / 2023—2024 /118,
i 26 omid, 2023% T fHaT 73T o7 |

* o vW o fQurre 9 fRdie 17.05.2023 &1 sRamom g wwr @t
I i, S Sl der fUss vl @ wedrvl SRl Gt @l
Tl & SWhT ¢ far o iR A= sreuel "eley o Sl fod gxiiwr
IR B fordn o fSTqa] Gaar §&a1 gadied /vadl / gl /9t /
01,/2023—2024 /133, f&HI® 17.05.2023 & ATH A UHIRT B & T3 off |
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THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES,
SCHEDULED TRIBES AND BACKWARD CLASSES HELD THE
MEETING AND BUSINESS TRANSACTED

The details showing the dates & place of meeting, number of Members present
and business transacted at each meeting are given below:-

Sr. | Dates and | Members | Business Transacted
No. | place of | present

Meeting
1. |11.052023 |5 1. A T |
R 2. wfafa ¥t FEgfa
ey < (i) aRRr 3 Rar—ft R 5 eRamn 3

fgfeael 9 el # T B @
helScH / HHARAT H dHANT BT ITALI
il M R ' SiIfd ERIOT WReR @
fRerd fesi® 15.07.2014 &7 Soaiaq ® | 37
affa 9 [T g € & & v, 9,
e, f"afdererl enfe | T /9
PSRN B ARHINAT T FHARA DI
Fyfeqal @yl § SO dea &
IR H WRYEs SFaR AR U
fayrT 9 G fawrt | if" e g @
ST arfe afafa 59 JHa § Sud srRiarE)
PR D |

(i) wfafa 7 fiar o @ g f& A
A HElGd & 15 Hs, 2015 & 3N T @
IFAR Wau & 85d |'MeH &I of wY
3 I AT el fhar M 7 | ot |fAfa A
a8l © b 39 IR W HTF Afem, sRamon
WRPHR T4 HeIfeaadr (Vedide SFke) Uold
g gRATOM B B B uF for@ax 39 85d
'R B AR 7 8 & R H Hgul qeat
Afed THaRT /ed Ruid g1RTeT @7 Y |
(i) 9fafa 9 faR-fa9"T fear f& ad 2007
% Ad B IR I U AR BI
SHHH SUEl 7 8 @& BRU Wie T8l Hd
D AT FB A DI AERE A H wiie
3Ele g I URg S9hT WA & §RT Heoll
T fear | e @fafy T amEr ® b
Uorgd U4 fderd faumr ok oed
R T | I8 MR ura @ Sie e
ford= omfR @1 S &1 Surdr 9 8
P BRU Wiic T8l Ad o qn feas A
B TERE A W Irdie {6y MU wifel &1
Peoll el f&dm a1 | AR 4 Jg A S
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el & T 39 Aret H U i SRiar
RIT PR VST 8 ?
(iv) I 7 farR—faa"t fear & wRer =
Jga—A T dErgdl Bl R W e
& Ifaid B fear T 9 SR AL 9
M. dR B Al B IEfed Y W
el b IS BT AHAT deh TAT g
Y'TRIE 9 Pls S $HeH a8l SoTV §, SHfery
afAfT I8 o= arEd § 6 O fhae
TR & O N W ey & sl
T TS A N HRU TEAL /S de
T S A W OFE B uis ®oqern
IRBR / fIRT 39 99l § T HeH 3T &7
g7
(v) afafa 1 ferR—faw"t 9 fiar snfer &
f eRATT WRHR gRT doic & d8d Sl
THH. BUHE @F B U 9Yof w9 | T
A DS B HA & {70 W Fa) fbar
ST R8T © 9T 39 U &l Sde o bl
I S R I fhar o J@T ¥ Sife .
A, P B AN D A WRR IR 2 |
9 TRIRAT W o g AR F SIEEr 9T
g & sRamom & 3w ol Rod @ @
gedl oY b UIQl, dretiarell, e, kAT,
RG], AT, SR, 9al ST, 919d,
IMETETE, BlSel, SHAMT dl 39d SffaRdd
ol fammia g Yarel sanfe fags s &=
BT T BUNC ©H b d8d feadr e
UT g3 dT I ¥ fhaer delc gE.A.
SN B AN B HedvT & v @I fhar
T et afEfy 9 AT iy € f6 defa
Pl F T BUMC H YT gofe del
I9 duic B ST B AYl  FEGR
Ffa”frgr urd B o e | |fAfd 9 foaR 9
faR—fa"t &= & 'arq d@ f&ar f& .
gl (@ wre o), RiEE fawmT oiR
HHIET dle I T, dUHC @H & ded
YT goic BT SUANT AR gebl H Tsb
g IotdTel 99 ¥ fhar oA =nfey dife v
B 9 IR T dUMe WH @
T B S HRe (Bl =g A TN

HUNC W H T8 o= IS |
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(vi) AT = T dR 9 Hefa feamt
B fiem aren gfemeit & an # o
freR—faw"T far don #eg@ fear f& digm
foam W A JoMT ® d8d T
SN @ fHaHl o dqul o T8 A <@
g, sdfely ARl o =@ § & BN U@
fra™ deamor T F SWRIad Il ®
Ted UM DN @ fhas feami & am
fierar 8, @ e RTelar RAié 77 it S,
qifd RUIC & AR SUYad drIars! &l o
D |

(vii) 3fd ¥, F9Hfd wEeg A " 9
SfAfl @& |awafaal @ A1 A 3T
eGP Jeuerdr H fedid 2 HS, 2023 Bl
gs Jod H WA Ieuel HElGd & g i
PT BaTT o 8¢ T few § o |ffy gr
q TS Egfaal W EERa et 9 we'm
<Hd Rue 15 o9 @ 3reR—sfx dold @x
ol ST |

3. Affd o q@ Affd & affeq Amel &1
gellhd g IR &1 e sy
fopam |

4. QERT 9 U WA dod s TR,
SICNE I C G I CD L B B S IC
14.052023 BT UTd: 10:30 g9 HIA Bl
fofg foram |

14.05.2023

1. The Committee scrutinized the replies
received from the Director, Rural
Development Department and Director
General, Development & Panchayats
Department, Haryana, Chandigarh vide
Memos dated 03.05.2023 & dated
21.02.2023, in respect of allotment of 100
Sq. Yard plots allotted to the BPL families
in Karnal & Sirsa districts, respectively,
were placed before the Committee. The
Committee noted the contents of the replies
and satisfied therewith.

2. The Committee discussed the pending
matters of previous Committee and selected
the Districts Rewari & Yamuna Nagar for
conducting the spot visit in subsequent
meetings. The Committee desired that the
information in respect of matters of
atrocities, rate of conviction, compensation,
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Mukhya Mantri Vivah Shagun Yojana, 100
Sg. Yard plots, utilization of fund of
component plan by the Agriculture
Department etc. be obtained from the
Deputy Commissioner, Yamuna Nagar &
Rewari and quarter concerned within 15
days so that the spot visit at these District
Headquarter be fixed at the earliest.

The Committee decided to drop the
matter of Pradhan Mantri Awas Yojana.

3 AfRfd @1 S §8& fedied 25.05.2023

BT U 11:00 g1 I8 T8, dTHR Afdbe
g, e # mafra @ Smeft |

4 od PR B wfed mwe @ wed §

wfafy 7 fvig foar & fo afafa Qe
AT Wlelare W fAId 07.06.2023 &I
grd: 11:00 91 Wie faite & | afaf
e e R (s feam «
T AWl o o g STl &
RIci AR & a¥el ¥ Yifsd afRh
DI JIATIST o1 3R 9 AMAl § QI
@ I, 100100 T @S (@) B
JfTded & A, AT Sifa & T
P BT B forv FARd wHe wHE &
goic &1 SUINT,  FTHHA AT AT
IR FEHA fqars oA Ao sdne
Al & e H Adfed SrfderRal &
1T 956 H Tl BT |

18.05.2023

gRarn
faem |

1 gfafay 3 e 18 9, 2023 BT ATHAHT
e (|ig) ol a9 A delRdr B
9T g IR T8 g9 gad foha |

2 Ofafy grT fem UId, Bagee &

JURgad, Yford orefiers, e wedmor
AP, frem <grard), Su e, HfY,

Wﬁvﬁ/mzﬁmaﬁﬁ| S
SWRId TSIl / STaTd] Bl Halgoi-d el
grr AT ARy T s TR 9 form
IR wEqd fBar & 59 UoR & AWal &
e @ fou 9 W) SR 9w
JFRHIRIT w1 AIRIH  TRATT BRA BY
AMAHAT 81 SH e Bl &AH H IEA
gy wfifd gr1 Ig fola fornm e
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Al faiH 07.06.2023 BT Tl AT,
BHABETE TR SR fSTell URINH, WagreTa
@ U, Yferd oEfled,  RTer wearo
e, frer =argard], Sy e, B,
e, grHior fder faurT wd BRieR!
ATHRY, TR URYg HT ARgH  geqor
B |

25.05.2023

TR
Jfhe
TS,
eI

1 afafa =1 gferd refieras, swaren, fawar &ik
PATA, BRI gRT 9 oo faAid
17.03.2023, 01.03.2023 Td 16.02.2023 ERI

Ud ST ST & @l & |l §Y
IR /AR b HHAl H HI TS
HRIAel & Sl /Al B BEdEE
BT | BEEE & SRM AR gfera arefiera,
e,  IRAA R RO @
XA/ el | A T8l 2 | 9 o
gl © & wagEe @ fFuiRa @ifeT
faqid 07.06.2023 ®T BF & dIG 39 AMHA!
H QR ¥ foaR fear o |

2 The Committee decided to undertake a study
tour either to the State of Madhya Pradesh
from 25.06.2023 to 01.07.2023 or to, the
Union Territory of Jammu & Kashmir from
02.07.2023 to 06.07.2023 to discuss the
members of common interests either with
the sister Committee/ Hon’ble Speaker/
Lieutenant Governor/ Welfare of Scheduled
Castes and Backward Classes Department as
per their availability. The Committee
directed to the Officer of the Committee to
get the consent of meeting either with the
sister Committee/Hon’ble Speaker/
Lieutenant Governor or with the Welfare of
Scheduled Castes and Backward Classes
Department of the said Assemblies/Union
Territory first, thereafter, get the permission
from the Hon’ble Speaker, so that the
Committee may proceed on study tour as
per relevant scheduled to the State who have
given the consent.

31.05.2023

R
e |

1wyl 3 e =, s i fawn, ghamon
ST 9o 9 faieh 27.02.2023 & 3.02.2023 g
T STYe S o AT ok §re g SN &
amel W g it W T OFH S FHEAEr F
SEATASI/SIETS Sl BES T | SESH & G
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Tfufy e =mEnd, forer & wamest/saE o
"I g8 SR S e, FATA 5 3 9
STEITST 7 3 o ST Tikf 3 =T @ 6 ghen s
T e HiT foran S |

2 wfufa T 1ol st Sge fAi 21.06.2023
T 11:30 st e 7, e fmifor fermr, e
T TSI e ot ol fopam |

07.06.2023
wWie fafse,
e
RLCINRR

D

LT HEI

affy 7 fSen Jeres wdgEe § wie
fafse & faf= fawrn | wwfaa aHal
S & srggfad Sl & Rae® srmeR
% AW 4 difed aafth &1 Farmae <7 SR
s AEel W qufafg @ SR, 100-100 I
WISl (WIeh) & 3fded & AHel, Iggfad
S & fea & e & forg FeiRa
HHMC WM & ol BT SYAN, YTHA
AT AT AR AT faare e arerr
e A & Fw H dafed SrfaRal
T AT dob DI |

THE MATTER OF ATROCITY AND
COMPENSATION THEREUPON

1. As per agenda, the matter of atrocity
which have been caused against the
scheduled castes  categories  and
compensation/relief was to be disbursed to
the victims thereupon was take up by the
Committee through which the replies of
Superintendent of Police and District
Welfare Officer were discussed. The
District Welfare Officer explained that the
compensation/relief in the matter of
atrocities in which documents received
and arranged in time, the compensation/
relief has been granted to the eligible
victims but in various cases the
compensation could not disbursed due to
the Copies of FIR/Challan/Decision of
cases not provided by the office of SP/DA
in time. After examine the reply of DWO
the Committee was satisfied therewith in
respect to the matter of compensation
disbursed in the atrocities cases.

During  the  discussion,  the
Committee was surprised to see that in the
reply of Superintendent of Police the date
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(i)

of delivery of documents i.e. Copies of
FIR/Challan/Decision of cases was not
mentioned as only mentioned that the
documents delivered to the DWO ‘“by
hand”. While asking the question to the SP
that why the date of delivery of documents
not mentioned and why the proforma
prescribed by the Committee modified
itself, the SP could not reply satisfactorily
whereas when asked the DWO in respect
of delivery of such documents he has
stated that since the matter take up by the
such Committee the documents are
receiving through letters or memos. The
DWO showing the copies of the letters
through which in some cases such
documents have been provided after
causing delay and he has also stated that
its incorrect to say that the documents i.e.
Copies of FIR/ Challan/ Decision of cases
are providing “by hand”. The Nodal
Officer was also there but he could not
reply thereupon. After long discussion
upon the matter, the Committee observed
that due to not providing the Copies of
FIR/Challan/Decision of cases timely, the
victims in the matter of atrocities have
been deprived from their legitimate right
of the  compensation/relief. The
Committee also observed that the
Superintendent of Police, Fatehabad not
furnish the reply properly and prescribed
proforma modified as per suitable, it
seems that the reply has been copied of the
reply of SP’s, Sirsa. The Superintendent of
Police, Fatehabad made request to the
Committee to given another opportunity to
verify the record and submit the fresh
accurate reply in this regard. The
Committee took a serious note in this
regard and  following  directions/
recommendations were given to the
Deputy Commissioner :-

To conduct the meeting of the SP, Nodal
Officer & DWO and ensure the delivery of
the required documents i.e. Copies of
FIR/Challan/Decision of cases to the
DWO in time i.e. within a week, so that
compensation/relief be disbursed to the
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victim of the cases of atrocities in due
course;

(ii) To examine the entire matter and submit
the report in respect of pending cases
whose documents have not been provided
to the DWO so far;

(iii) To direct the DA to furnish the copy of
decision of cases of atrocities to the DWO

within a week;
(iv) To submit the action taken report upon the
observations / directions /

recommendations of the Committee; and

(v) The Committee directed to the SP to fix
the responsibility of the officer who have
modified the prescribed proforma and not
mention the date of delivery of documents
as well as delay caused while providing
the documents in question to the DWO.

RATE OF CONVICTION

While discussion upon the matter of rate of
conviction the District Attorney explained that
out of total 208 cases 113 cases have been
decided and out of that in 35 & 76 cases, the
accused were convicted &  acquitted,
respectively. The Chairperson asked to the
District Attorney to show the list of 95 pending
cases but she could not shown the list,
thereafter, the Chairperson made the strong
observation upon the 95 pending cases and 77
hostile cases, by stating that it seems that the
representative of the Prosecution Department
would not be appear before the Court and due
to delay caused in such case the indigent
person was helpless, resultantly, at the end the
victim choose to compromise in the cases. The
Committee was surprised to see that the Shri
Jagbir Singh, Nodal Officer/Deputy DA also
could not replied upon the observation of the
Committee in respect of 95 pending cases. The
Committee took a serious note in this regard
and directed to the DA to submit the report
within a month in respect of 77 cases in which
accused has been acquitted and 95 cases which
are pending alongwith name of the DA and
ADA’s who were appeared in these cases
before the Hon’ble Court. The Chairperson
also constitute a Sub-Committee comprising by
Shri Shishpal Singh, MLA and Shri Kanwar
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Singh, Under Secretary who will review the
report of the DA and submit the internal report
to the Committee.

MUKHYA MANTRI VIVAH SHAGUN
YOJANA

Upon the Mukhya Mantri Vivah Shagun
Yojana the Deputy Commissioner and District
Welfare Officer explained that under such
scheme there is zero pendency from the year
2015 as the benefit to all the claimant has been
disbursed. The Committee almost satisfied
upon the reply of the DC & DWO but
Shri Dura Ram, Shri Lakshman Napa &
Shri  Shishpal Singh, members of the
Committee raised some objections in the
matters in which daughter of Fatehabad district
was married in another district and their
parents are roaming at the District
Headquarters of the both concerned districts.
Upon such observations of the members the
Chairperson directed to the DWO to discuss
with Shri Dura Ram, MLA in respect of such
kind of matters and sort-out the same on the
priority basis.

ALLOTMENT OF 100 SQ. YARD PLOTS

Upon the matter of 100 Sq. Yard plots the
Committee asked various question to the
DDPO and in reply he has explained that in the
Fatehabad district 6471 applications were
received out of which the possession of the
plots to the 6134 beneficiaries were given and
12 plots are pending due to sub-judice
matter/stay order of Hon’ble High Court. The
Committee directed to the DDPO to look out
an another suitable land but the DDPO
explained that the suitable land is not available
as unauthorize possession are there, due to that
there is litigation in this regard. The Committee
took a serious note upon such statement of
DDPO by giving the remarks “SI.S1d1ai.
A FE W 2 6 g' W omeileRSw
g © 3R ¥ IgP g H wfude
& € 1" thereafter, the Committee directed to
the DDPO to constitute a committee of 5
persons of village for look out the another land,
allotted the plot, make the registry of plots and
handover the possession to the beneficiaries.
The Committee directed to discuss the matter
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with Shri Dharampal Gonder & Shri Dura Ram
MLAs and furnish the report upto 31.07.2023.

The Committee also raised the issue in
respect of the facilities of electricity, water
facilities, locking of streets and approach roads
etc. for the colonies belonging to the Scheduled
Castes categories, thereupon, the Deputy
Commissioner ensure to the Committee that
they will identify the facilities/works which are
pending and complete the same upto the 31%
July, 2023.

Besides it the Director Panchayat are also
directed to the DDPO to check the status of the
facilities of electricity and water etc. in these
colonies and submit the report. The BDPO
Shri Bhajan Lal Sharma also ensure to the
Committee that the grievances of the
Committee will be meet out upto 31% July,
2023. The Chairperson of the Committee asked
to the Deputy Commissioner that the
Committee giving a time one month more i.e.
upto 315 August, 2023 to complete the pending
work relating to the facilities and thereafter, the
Committee will revisit on 30" September to
check the status of the facilities providing to
the colonies. Moreover, respectable members
Shri Dura Ram and Shri Dharampal Gonder
will verify the facilities of these colonies and
submit the report to the Committee.

UTILIZATION OF THE FUND OF
COMPONENT PLAN BY THE
AGRICULTURE DEPARTMENT

During the discussion, Shri Rajesh Sihag,
Deputy Director Agriculture inform to the
Committee that in this year the subsidy upon
the 55 tractors have been given to the SC
farmers but he could not shown the list in this
regard and the Committee directed to submit
the list having addresses and phone no. of the
beneficiaries to the Committee.

The Deputy Director explained that the
demonstration, exposer visit, seminars etc.
were organized for the welfare of the farmers
of SC categories. The Committee raised the
objections by stating that in these
camps/seminars/ demonstrations why not invite
the concerned MLAs/Members of Zila
Parishad/Block Samiti, BDO, SDO, BDPO,
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SDM etc.. The Deputy Director replied that the
Sarpanch of the concerned villages were
invited but he could not shown the proof of
invitation of Sarpanches.

The Committee raised the issue of not
utilization of the fund of component plan
completely for the welfare of the farmers of the
SC categories and observed that its completely
negligence at the part of the Deputy Director,
Agriculture Department as about 60% to 70%
budget is being surrender to the government.
The Deputy Director Agriculture ensure to the
Committee that in future such fund will not be
surrender and that will be completely used. The
Committee directed to the Deputy Director to
submit the scheme wise complete detail and
action taken report to fulfil the government’s
obligation upto 30.06.2023 to Shri Kanwar
Singh, Under Secretary/Officer of the
Committee.

PRADHAN MANTRI AWAS YOJANA
FOR THE SC & BC CATEGORIES OF
RURAL AND URBAN AREAS

During the discussion Shri Devender
Singh, Co-ordinator inform to the Committee
that from the year 2016-17 there was target of
1229 houses which have been sanctioned and
out of which 833 beneficiaries are belonging to
the SC categories. He further stated that after
the year 2016-17 no any target has been
tendered by the Central Government. The
Committee raised the objection upon the
pending first & second instalments specifically
relating to the Bhattu Kalan, Bhuna, Ratia and
Nagpur Blocks in which instalments of 91
beneficiaries are pending. The officer
contradictory replied that there is nothing
pending at the part of his office, thereupon, the
Chairperson strongly observed and stating that
the information furnished by the office for
which the CEO is well aware and if the matter
is pending with the Secretary then he/she
should be suspended, if the matter is pending
with the CEO then he/she should be suspended.
The Committee observed official of the
Pradhan Mantri Awas Yojana not given
attention to such matter and recommended that
the members of the Committee S/Shri
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Lakshman Napa & Shishpal Singh will review
the matters of Pradhan Mantri Awas Yojana
relating to the Rural and Urban areas and
submit the report to the Committee, thereafter,
the Committee will discuss thereupon. The
Chairperson also directed to Shri Sanjay
Bishnoi, District Municipal Commissioner to
lookout the matter of pending second
instalment and who is responsible for that and
also directed to all the officers to submit the
report as per recommendation to the
Committee/ concerned Members/Officers upto
31t August, 2023, positively as the Committee
will revisit in the month of September, 2023.

14.06.2023

Haryana
Vidhan
Sabha,
Chandigarh

1. Gffd 9 59 955 H UERIP IORSR,
T Tum< gFaRid, Jgae, sRamom
gRT Ud  fadAid  21.022023 & N
Fqgfed oifd wd fiws @ @
JRETVT / TS & AT—a1 hHaTRAT
@I FgRe Td qar=Ia § ddHanT & Hae
QTR gE R AR ) faer
P P dE ARG ARG R R, AR
AR JAaRiel, Ead, R A T

GASS S 4§ A 88 |

2. afafa = favftg form @ f& afafa =i
25.06.2023 ¥ 01.07.2023 d&b AMFI f2d
& fIgell & AI—AY AIRMET SR &
T PR AR B dN H
gye’T faam 9w # Sudw W8
Ifafey /&g favarT & T 949t aa b
fou 7ege"T | Us orudd SR BdAlS
ITAT dAT e TN & Aregq F Hf) |

21.06.2023
Rewari

1. The Committee scrutinized the material/
data provided by the Registrar, Chaudhary
Charan  Singh  Haryana  Agriculture
University, Hisar, Vide memo No. Admn.
R-1/2023.1035 dated 7.02.2023 relating to
the reservation/representation of Scheduled
Castes and Backward Classes Categories
as well as backlog in appointment and
promotion of employees. The Committee
was satisfied with the reply.

2. Shri Anil Kumar, DWO and Shri Air
Singh, T.W.O. Riwari appeared before the
Committee and submitted the draft reply in
respect of Compensation in the matter of
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atrocities & Mukhyamantri Vivah Shagun
Yojana etc. The Committee examined the
reply in detail and noticed some
discrepancies and directed the officers to
rectify the same as per record and submit
fresh reply to the Committee within a week
so that the decision to conduct the spot
visit in the subsequent meeting to be taken
at the earliest.

9. | 25.06.2023 1 afufa 3 ST Te yewr % < A o Sifvew
THUTH e td g I T forar fob wfirf gr feien
26.06.2023 FI @& 09:00 o SRR § ST
Y3k TS sht ST |
2 Gfufd g e Yewr o STeqI ST sy & I i
fafireT forgatt W foramegeler ==t it 718 wel foreqa
FIL@T AR T TS |
10. | 26.06.2023 FiUfd 3 ARTeRTR, TS <iehe! S, S, deepet
HITR | T W i 02.02.2023 SR A 9 2016-17
(FET 9eT) % U Afgeh S o AW W Aftad s W fRafa
Tl Jueey O o fowar @ wwifia awdes
foreamgder fomm-famet ek st ot ) wfafa T
Tty foram 2 for wffa Ster oft STt ekt & SEEfa
T gty 39 A 1 o ol 36 o<k 39 W oft
foram o foram e |
11. | 27.06.2023 aftfa grr i 28.06.2023 1 AR oTeTer, W
I (@A SR T T O we WawT faem |t St STgted
) SR QT gl ST a7 % HedTor grael
afufa qor fUsg Tt & Fearr gt afufs &
B aTelt TYFd JoF § == F IRE I8W T AT
Tt el AR Arsrett W forqa &9 9 formm-fomet
o T |
12. | 28.06.2023 AT T oI farerm o & 3= ARemfat g
we-amfat |ftfer o foeT sTe, ATt age T TSR § S0
ERSICR: ) TR T |
ﬁmﬁ | W STETET, W SIRRT T |t 36 |1 3 |
?éésm 2 TR Yo fagw @ A syl Sfa qen

FFEfd SIS sheanr afufa qur s i
FH Gr-l AHfaat o @ @gaq o8 hl
AT 30 3% W AT S TR AT
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ST T 37 TS & & AR as 9gaH %
T wrger oo ==t 1 7 |

13.

29.06.2023
TuHel (T
)

1 afufs I o9 o= yowr o T ik | SHifve
itEd R gU I o fora for it gwo faaten
30.06.2023 =T TH Ie0d FET (Sl IS &+
M W G (FeT 9e9n) ¥ foFam smeem saeh
srareT afufa grr T off fota fom mn fF s
01.07.2023 T | 06:30 &9 NTse S &@of
ST form e, eI H A g AT Sa
! feHTeh 01.07.2023 T 3TE 03:30 < SaTeh
T T, RISt (Uetaet) § AT foham s

2 Wit gRT A7 28.06.2023 1 A 3T,
e YN fou e e U wey YeuT faue g i
A Sfadl qom el SHeTd a6
FeamT T afifa qor e Ot & seanr
grareft |Hfd o AT g8 §YA 9o | g3 HRIam
R foeqa &9 ¥ foem-fawst form mn ok faf=
S FHOATTRRT ASHIAT 1 AT TsF & off TR
A o AT Tk FTiaTel S o1 i foram
T T |

14.

01.07.2023
HESICREN)]

| wfHfd g e FEewn s, e awfor

forsprer weldt, fowEr & u faqis 31.05.2023 30
T T AT ASET — AT | wwit
TEATSSAT <l ST Shl 8| ST o SR |kt g

e o SEATaST/STeTE! Sl HdTSSTeh 9T TR |

2 gt I el afufs & aftaa amet @ ==t it
I aTe it Sk | Tt fafse % fag 18, e,
HigrETe 3t Feek et @1 === fomam | afufe 3
TR & A H Ffed AT shi qaTras, q=1
1 T, P! aTe I AT, AT S,
S Sifeat qr fuse it % @R @ 100-100 9
TS o TATE ST SR Y o g Heh AT
% e T SYANT TS T THHRT 15 &7 & ofiew
UL Giferd fStedt & oTeq sht STt =fRe difer 39
ST FreATer W e fHie See ¥ Steg a3 o
ST |
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15. | 05.07.2023 1. TH e fai® 04.07.2023, #f TeM &,
i fem Tee, USTe MR sfEmm wewr sifaer v
T IFFSSHT HeTAwT (TN, e a6t & |
GIEEISEN srgafea Sfq foRiy ek 3u-sT e STqg e
UG | ST forery Tresh JuST it s, i,

URERTAT Td yrEsfierar & fofe ueh eiffrem &
IR WW g B, e Effa ¥ e e
05.07.2023 =1 5 WA T S3 o T{E T T
| aftfe 3 50 w foram @ ==l it st R FR 3w
AR & HEEH W AEEIddl A AgHd
Sferr/seiaa & feat & fae 9 it &
T % foA forear & aof fora @ 3 og ster
T 3 ot o forg sl oft % | 3w forg it e
faofa ? for 30 amees 1 gwifer favm &1 St
Frlaret o forw Uit e fm & 15 9 3 eiew
S SETE qas oA ST | fovmT % Sare @
it T AR So § TEq fhar e aikn 39
T STATHY SHTFaTel 3t ST 6 |
2. ®fHfd 4 SUEHD FAE W U e

09.05. 2023  gTU SFgfera St = s i &
G S T 100 - 100 &1 7T AT 3 3TaeA
1 TS FHRIATET o GHATST/STaTa shT STE ¥ |
BT o A Wil SUTTHA ,FATA o GRT Sk
T S T 2 % HROT Fiefa 7 =er € o gEenr
SISTRT & STaTeT Wi fofam ST |

16. | 12.07.2023 The Committee could not transect any agenda
afermon e due to want of quorum.
T
RIEEIE
UG |

17. | 19.07.2023 1 &fHfd o 38 S3% | HAfdiea ger |fe, ghamn
g foem TR, Tl W ew o & o i
T 05.04.2023 % ded SAHf=d Sfd T fwg af
GIEEISEN sgroy/sfafferes o wrerdrer su=TiEr 1 e
g | TS qEAf F SRttt o e § & T gEr W

Torame fora forem ot o oiTg |t ST qe
gfaa, g aRr, wed T Femr favmr
ERUERRIPES CIC IRl I S T
=T § fop erfifea qe wfue, sfemm @,
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el T e favm & 59 9 | Hifige
e & g g #1 Feer Arm g At
ok | foram SR |

Observations and Recommendations of
the Committee:-

A meeting of the Committee on the Welfare
of Scheduled Castes, Scheduled Tribes and
Backward Classes was held today i.e.
19.07.2023 in the Haryana Vidhan Sabha
Secretariat  during which Sarvshri
Chiranjeev Rao and Shish Pal Singh, MLAs
placed copies of relevant newspapers in
which the news were published and also
shown the video clips which were released
on Social Media, in which some peoples of
village Bhatia, District Kaithal have
misbehaved with the respectable Member,
Shri Ishwar Singh and also slapped him by a
lady, besides it, number of persons of the
same village i.e. Bhatia surrounded him and
compel to sit on the land. They have also
alleged that Shri Ishwar Singh, MLA is
belonging to SC category due to that such
kind of misbehave has been caused with him
which amounts to caused atrocity with the
Hon’ble Member. The said members of the
Committee also stated that the political and
social image of the respectable member was
tried to damage again and again by
publishing the news and releasing the video
clips in media which is not tolerable and it
was the responsibility of the Administration
to stop the vide publication of such kind of
negative activities against the respectable
member.

Keeping in view of the matter raised
by the members, the Committee also
observed that its failure of the intelligence as
neither the norms of the protocol have been
followed by the Administration, nor suitable
security was provided to the respectable
member Shri Ishwar Singh during his visit
in the flood area of village Bhatia.

The Committee took a suo-moto
cognizance thereupon and recommended to
refer the matter to the Director General of
Police, Superintendent of Police and Deputy
Commissioner, Kaithal with the direction to
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submit the action taken report upon the
matter in question as well as upon the
observation and recommendation of the
Committee in this regard within three days
from the receipt of communication.

The Committee further recommended
to called the Superintendent of Police and
Deputy Commissioner, Kaithal to appear
before the Committee in its meeting held on
26.07.2023 with the relevant record for their
oral examination upon the such matter.

Besides above, the Committee also
directed to the Officer of the Committee to
refer the matter to the Hon’ble Speaker by
requesting to take the cognizance upon the
failure of the security and issue the
directions to the Home Department, Haryana
to ensure the security of the MLAs of the
Reserved Categories during the visit in their
constituencies etc.

3 WHTA % WHeT TS WA BT S T |

4

afufs I o § 7w Fofy forar m 2 5 afufs
fore e, et # fadi 03.08.2023 %1 gorw
11:30 =t wiie fafsre svafh wfufa e qeare
ot Tt Tt & wsiferd wmar S ot stgtea
StfeRnt o Raette ST & amer § difsd safe
I FATAT o IR 3T AT H Iffg A
100-100 =1 @I (VRN % e % A,
srEfea S o foramT o weamr & fog fatfa
IS A o ISE %l ST SR qerwst forame
A ASET SANMC AWSAT F "ol H S
AR % |rer S3e § =t sl

afufq I S 7w off Frofg form man 2 for afufa
e TST &l fedi 07.08.2023 | 12.08.2023
T Teh STEI ST T |

18.

26.07.2023

gimm faem
T
gfared,
USRS |

The oral examination of the Deputy
Commissioner & Superintendent of Police,
Kaithal upon the matter of misbehave with
Shri Ishwar Singh, MLA.

OBSERVATIONS/
RECOMMENDATIONS OF THE
COMMITTEE:-

After orally examination of the Deputy
Commissioner & Superintendent of Police,
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Kaithal, the Committee observed that the
incident happened with Shri Ishwar Singh,
MLA was a lack of intelligence and the
Administration also not took the
prompt/effective action thereupon, as well as
the protocol not provided to the MLA during
his visit at flood effective area of Guhla,
Constituency. During the oral examination,
the officers try to explain everything in
respect of the questions raised by the
Committee but the Committee was not
completely satisfied with their replies.
Moreover, the Committee directed to the
Superintendent of Police to identify the
Government officers/officials who were
involved with the culprits who have
misbehaved with Shri Ishwar Singh, MLA
and submit the report to the Deputy
Commissioner for taking the disciplinary
action against them. The Committee
recommended that the Administration
should have to get the information in respect
of visit of MLAs in their constituency and
the necessary protocol should be follow as
well as proper security be provided to the
MLAs in future to avoid any such kind of
incident.

The Committee also recommended
that keeping in view of the contents of the
such proceeding submit the report on such
entire matter to this Committee, to the
Director General of Police, to the office of
CID Department & Chief Secretary to
Government, Haryana within 15 days
positively.

19.

02.08.2023

giEmm faem
T
i,
US|

. afufa 3 39 Jo% # gy give, sfEon @R,

QTSR =T QT SATerehTer, Sfefera shfaat oo
U= ot e 3R icdied (S.E.W.A.) o &
T oAt 28.06.2023 % ded ggferd i o
frog am & smamMfaffrea % wm-am
FHATIET 1 It Ta Tar o SR & g
7 3 7 ge W foEm e faem e ae
it ST form grr fod T e & wgee €
S, SHCTC AfHfer 3 =TeT @ fof Sutieret fervmr o e
|ia 1 30 AT | wifaen s 3 g g &
T ST B ATt e F fora s
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2 W o ey FHHTS Tl T S BT |

3 Fefiesh TS o TEATIA ST G T IH: ST
Topam T 3T WiHfT o T SN R ST wewd
S |

20. | 07.08.2023 The Committee framed question list to be
S— asked in the meeting with the Officers of the
© Social Welfare Department and Backward

Classes Welfare Department, Karnataka.

21. | 08.08.2023 1. Welcome of the Committee by the
Social Secretary, Karnataka Legislative
Welfare Assembly.

Department 2. Welcome of the Committee by the

and departmental representatives.

Backward Discussion  with the Social welfare

Classes department and Backward Classes welfare

Welfare department of Karnataka, Bengaluru in respect

Department of various schemes run by the Government of

of Karnataka and the Government of Haryana.

Karnataka,

Bengaluru.

22. | 09.08.2023 The Committee went through the material

provided by the Social Welfare Department,

wﬁm@ Karnataka and noted the valuable contents of
material.

23. | 11.08.2023 The Committee went through the material

feR provided by the Backward Classes Welfare
E’Fﬁ ), Department, Karnataka and noted the valuable
Frflch contents of material.

24. | 05.09.2023 1. Paper placed before the Committee.
gimoT foem 2. The Sub-Committee i.e. Shri Shishpal Singh,
qur MLA and Shri Kanwar Singh, Under
- — Secretary review the contents of the reply on

’ the same day i.e. is on 05.09.2023 and such
JUENTE | y

Sub-Committee was satisfied with the reply.
The view of the Sub-Committee are
reproduced as under:-

The reply furnished by the District
Attorney, Fatehabad vide memo dated
03.08.2023 upon the recommendation and
observations of the Committee given during
the spot visit conducted at district
headquarter Fatehabad on dated 07.06.2023,
was placed before the Sub-Committee
consisting  Shri  Shishpal, MLA and
Shri Kanwar Singh, Under Secretary in the
meeting of the Committee held on dated
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05.09.2023. The Sub-Committee separately
examine the contents of the reply of District
Attorney minutely and observed that the
reply of each  observations and
recommendations have been given in detail
and suggested that now no need to keep
pending the such matter and the same may
be dropped.

The above views of the Sub-
Committee were placed before the
Committee and after examine the same the
Committee was agreed with the view of the
Sub-Committee. Thereafter, the Committee
decided to drop the matter.

. OBSERVATIONS OF THE
COMMITTEE:-

Letter No. 39269, dated 31% August,
2023 received from the Superintendent of
Police, Kaithal sending  therewith
information regarding unconfirmed
proceeding of the meeting of the Committee
held on 26.07.2023, was placed before the
Committee.

The Committee observed that in such
matter of atrocity caused against  Shri
Ishwar ~ Singh, MLA, the District
Administration has not furnished the action
taken report to the Committee so far. The
Committee took a serious note in this regard
and given the following recommendation/
observation as under:-

The Committee again review the matter
of incident happened with  Shri Ishwar
Singh, MLA in which some people of
village Bhatia constituency of Guhla
misbehaved with him as he was encircled
and compelled to sit down on the ground etc.
the Committee was orally examined to the
SP & DC of district Kaithal on dated
26.07.2023 and during the oral examination
various observations and recommendations
were made but the Committee is surprised
that the district administration has not
intimated in respect of their action taken in
this regard. Therefore, the Committee
further recommended that to direct the SP &
DC of Kaithal to submit the action taken
report in this regard.
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Secondly, the Committee wants to
examine the situation of the atrocities
causing in the district Kaithal, therefore, the
Committee recommended that the police
station wise information in respect of cases
of atrocities, Compensation thereupon and
rate of conviction in this regard be obtained
from the SP, DWO & DA, Kaithal,
respectively at the earliest so that the same
may be discussed by the Committee in the
subsequent meetings. The Committee also
directed to the officer of the Committee to
convey the recommendation of the
Committee to the quarters concerned by
providing the prescribed proformas keeping
in view of required informations.

25.

15.09.2023
Teu™H

Al

1. The Committee scrutinized the replies

received from the Deputy Director,
Department of Agriculture & Farmers
Welfare, Fatehabad, vide letter No. 7023
& 7156, dated 29.07.2023 and 02.08.2023
in respect of the matter of utilization of
funds of component plan relating to the
Scheduled Castes and Backward Classes
categories, were placed before the
Committee. The Committee noted the
contents of the replies and directed to Shri
Kanwar Singh to examine the matter and
submit the report in this regard before the
Committee so that the same may be
considered in subsequent meeting.

POSTPONEMENT OF MEETING:-

The Hon'ble Speaker earlier permitted the
Committee on the Welfare of Scheduled
Castes, Scheduled Tribes and Backward
Classes to hold a meeting at Amritsar (Pb)
on 22" September, 2023 at 1.00 P.M.
Now, the Committee in its meeting held on
15" September, 2023 at 11.00 A.M. in the
Committee Room of the PW(B&R)D, Rest
House, Gurugram decided to postpone the
meeting to be held at Amritsar (Pb) on 22"
September, 2023 at 1.00 P.M. and further
decided to hold the same meeting at
Amritsar (Pb) on 29.09.2023 at 1.00 P.M.

26.

20.09.2023
gimm faem

The Committee scrutinized the replies
relating to District Fatehabad received vide
letter No.DFA-4-2023/98375 dated
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g |

06.09.2023 from the office of Director,
Rural Development Department, Haryana
regarding allotment of 100 Sq.Yd. plots to
the people belonging to the SC and BC
Categories. The Committee was not
satisfied with the reply and recommended
to refer the matter to the sub-Committee
consisting Members of Shri Dura Ram and
Shri Dharam Pal Gonder. The Committee
also recommended that the sub-Committee
will submit the report to the Committee
upto 31% October, 2023, thereafter, the
Committee will take up the decision
thereupon.

Papers placed before the Committee:-

Letters Memo No. Spl.-AG/129, dated
18.07.2023 received from Shri Baldev Raj
Mahajan, Advocate General, Haryana and
Memo No0.22/122/2023-5HR-1II, dated
20.07.2023 received from the Chief
Secretary to  Government, Haryana
regarding implementation of the 85th
amendment of the Constitution of India,
was placed before the Committee. The
Committee discussed the matter of the
reservation to the employees of Scheduled
Castes Categories in the promotion in
group A, B, C and D categories directed to
the officer of the Committee to obtain the
latest status report from the Chief
Secretary to Government, Haryana in this
regard and place the same before the
Committee in the subsequent meeting, so
that necessary action thereupon be taken.

Letter No.60/2021-1P/20180, dated
21.08.2023 received from the Research
Officer, office of the Director General,
Social Justice, Empowerment, Welfare of
Scheduled Castes & Backward Classes and
Antyodaya Department, Haryana, was
placed before the Committee. The
Committee noted its contents. The
Committee was not satisfied with the reply
given by the department and directed to
the department to send complete
department-wise information about the
utilization of the Budget of SC Component
Plan.




56

Ttfer o HweT HETS T 1 A T |

4. OBSERVATION/ RECOMMENDATION
OF THE COMMITTEE:-

The Committee also discussed the matter
relating to Backward Class categories and
recommended to arrange the complete data
in respect of the facilities providing to the
Backward Class categories from the
concerned department and directed to the
officer of the Committee to refer the
matter  to  the Social Justice,
Empowerment, Welfare of Scheduled
Castes & Backward Classes and
Antyodaya (Sewa) Department with the
direction to furnish the requisite
information within 15 days from the
receipt of the communication in this
regard.

5. @fafa e qeater, @l # i 06.10.2023
1 gaTe 11:30 o1t wie forfore shufh afifa frer
e W i ot & wwsifaa e S
T g ST o Raer STeram & 7e §
difed safs 1 gEST o 3R T wwar §
qfafg & I, 100-100 T qEST (<) *
HE & WIS, SFEET ST o fREEr %
FHear & feru fuffe srdHe we & e &1
ST SR qers faare A gae
AT o Tty § rsiferd SAfersmiiat o arer ogsh
H ==t S |

6. The Chairperson confirmed the
proceedings of the meetings held on
11.05.2023, 14.05.2023, 18.05.2023,
25.05.2023, 31.05.2023, 07.06.2023,
14.06.2023, 21.06.2023,  25.06.203,
26.06.2023, 27.06.2023, 28.06.2023,
29.06.2023, 01.07.2023, 05.07.2023,
19.07,2023, 26.07.2023, 02.08.2023,
07.08.2023, 08.08.2023, 09.08.2023 and
11.08.2023.

217.

29.09.2023

| g gfer sTeftersh, wgmeme & S w et
08.07.2023 3R 22.08.2023 % T&d T T3/
TEATSSI AT foeqd 9 @ S Y ) S IR
ofufs g gfew  oreferk, woeee ¥ oW
ERRIGUSCIEGSIES ARSI EE R IR IRIEIT
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28.

06.10.2023
wie fafere,
e
&1,

D

Tt

OBSERVATIONS/RECOMMENDATIONS
OF THE COMMITTEE

THE MATTER OF ATROCITY, RATE
OF CONVICTION AND
COMPENSATION THEREUPON.

The Committee first of all takeup the
matter of atrocity and raised the various
objections upon the details provided by the
Superintendent of Police Rewari. The
Committee asked to the Superintendent of
Police in respect of the 21 cases in which
sections of SC, ST Act. have been removed, 92
cases which were cancelled and 9 cases which
are untraceable. Secondly, neither the data of
the reply of Superintendent of Police was
matching with the data of the District Welfare
Officer, nor was the matching with the data of
the District Attorney. The Committee was
surprised upon such kind of replies of the
Superintendent of Police, District Welfare
Officer & District Attorney and observed that
the Superintendent of Police, District Welfare
Officer & District Attorney have not deeply
study the data, resultantly, having different
figures of cases of atrocities was placed before
the Committee. Besides it, the
Superintendent of Police also not mention
the date of delivery of documents to the
District Welfare Officer’s likewise other
districts Superintendent of Police office’s
replies i.e. Fatehabad, Sirsa & Karnal etc..
The Committee was again very surprised when
examine the reply of District Attorney in which
in various cases it was shown that on the day of
FIR registered, some cases were decided by the
Hon’ble Court on the same day. The
Superintendent of Police, District Welfare
Officer & District Attorney have admitted the
differences in the data of cases of their replies.
However, the detail observations have been
explained in the relevant proceeding.

Being  contradictory  replies,  the
Committee observed that in the absence of the
coordination amongst the Superintendent of
Police, District Welfare Officer & District
Attorney, neither the compensation in the
matter of atrocities is being disbursing to the
victim of SC categories in time, nor rate of
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conviction is increasing. Moreover, the
purpose of the spot visit/meeting of the
Committee is also defeating. The Committee
took a serious note thereupon and
recommended/ directed to the Deputy
Commissioner to collect the data from the
Superintendent of Police, District Welfare
Officer & District Attorney and reconcile the
report, then furnish the same to the Committee
within a month. The Committee also directed
to the Superintendent of Police, District
Welfare Officer & District Attorney to verify
the data from the relevant record and then
furnish their accurate report to the Committee
through Deputy Commissioner, Rewari. The
Committee also directed that the replies upon
the observations explained in the proceeding be
also provided therewith.

MUKHYA MANTRI VIVAH SHAGUN
YOJANA

While discussion upon the Mukhya
Mantri Vivah Shagun Yojana, the Committee
was not satisfied with the reply as the number
of applications showing rejected. The Deputy
Director of the Social Justice & Welfare
Department requested to the Committee as the
relevant data of rejected applications has come
to her notice today and she will checked,
thereafter, the fresh report will be furnish to the
Committee. The Committee took a serious note
and directed to verify the entire record and
furnish the fresh report to the Committee. The
Committee also directed that the replies of the
observations explained in the proceeding be
also provided therewith.

RURAL DEVELOPMENT DEPARTMENT
(100 Sqg. Yard Plots)

While discussion upon the reply in respect
of allotment of 100 Sg. Yard plots to the
Scheduled Castes & Backward Classes
categories, the Committee was not satisfied
with the reply as the possession of the plots not
given to the number of beneficiaries due to
lack of suitable land in the various villages.
The Director and the Special Secretary, Rural
Development Department requested to given
more time and assured to the Committee that
upto 31.10.2023 the fresh report will be furnish




59

in this regard. The Committee acceded his
request and directed to furnish the fresh report
upon the observations made in the meeting
which have been explained in the relevant
proceeding.

AGRICULTURE AND FARMERS
WELFARE DEPARTMENT

While discussion upon the matter of
facilities providing to the farmers of Scheduled
Castes categories, the Committee observed that
the budget of component plan of Scheduled
Castes category has not been utilized in true
spirit. The representative of the department
could not reply satisfactorily to the Committee
and requested to given more time for
furnishing the accurate reply upon the
observation of the Committee. The Committee
acceded their request and asked to the Deputy
Commissioner to furnish the compile report
upto 31.10.2023 upon the observations made in
the meeting which have been explained in the
relevant proceeding.

DISCUSSION ON THE RELEVANT
RULES OF THE RULES OF
PROCEDURE AND CONDUCT OF
BUSINESS IN HARYANA LEGISLATIVE
ASSEMBLY FOR PROPOSING THE
AMENDMENT FOR MAKING MORE
EFFECTIVE THE FUNCTIONING OF
THE COMMITTEE AS WELL AS TO
EMPOWER THE COMMITTEE.

The Committee examined and discussed
the relevant rules of the Rules of Procedure and
Conduct of Business in The Haryana
Legislative Assembly for proposing the
amendment for making the functioning of the
Committee more effective as well as to
empower the Committee accordingly. The
Committee tendered the following suggestions/
advice for making the relevant amendment: -

1. To constitute two separate Committees
for the Welfare of categories of
Scheduled Castes and Backward
Classes.

That there are separate issues of the
categories of Scheduled Castes and
Backward Classes in the Society as the
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separate facilities and reservations are
being providing. To avoid any
contradiction in the matter of two
respectable categories as well as to
consider their issues equally in true spirit,
it will be appropriate to constitute a
separate Committees. Meaning thereby,
two separate Committees i.e. the
Committee on the Welfare of Scheduled
Castes and Second, the Committee on
the Welfare of Backward Classes be
constituted for the proper examination
of their representations and rights etc.

2. To remove the word “Scheduled
Tribes” from the nomenclature of the
Committee on the Welfare of Scheduled
Castes, Scheduled Tribes & Backward
Classes.

As the Scheduled Tribes are not available
in the State of Haryana, therefore, there is
no need to constitute a Committee upon
the Scheduled Tribes categories and it is
required to remove the word “Scheduled
Tribes from the nomenclature of the
Committee on the Welfare of Scheduled
Castes, Scheduled Tribes & Backward
Classes.

29.

11.10.2023
HICIUIREDIE]
T
gieaTed,
ELElI

1. Paper placed before the Committee.
2. Scrutiny of replies:-

The Committee scrutinized the replies
relating to District Fatehabad received vide
letter N0.2967/DMC & 1127, dated 02.08.2023
& 18.08.2023 from the office of District
Municipal Commissioner and Chief Executive
Officer, DRDA, Fatehabad regarding Pradhan
Mantri Awas Yojana for the Scheduled
Castes & Backward Classes categories of Rural
and Urban areas. Such reply was referred to the
sub-Committee consisting Members of Shri
Lakshman Napa and Shri Shishpal Singh. The
Committee also recommended that the sub-
Committee will submit the report to the
Committee upto 31% October, 2023, thereafter,
the Committee will take up the decision
thereupon.

The Committee also scrutinized the reply
received from the District Welfare Officer,
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Fatehabad vide Memo dated 8943, dated
14.08.2023 in respect of updated information
of Mukhya Mantri Vivah Shagun Yojna for
the welfare of Scheduled Castes & Backward
Classes Categories. The Committee was
satisfied with the reply.

3. OBSERVATIONS OF THE
COMMITTEE:-

The Committee have discuss the various
matters and given the following observation
and recommendation:-

1. The Committee reviewed the mater of the
scholarship/post matric scholarship/
stipend etc. to be disbursed to the students
of SC categories. After examine the
relevant record, the Committee observed
that the previous Committee was takeup
such matter of stipend/ scholarship to be
disbursing to the students from the year
2020-21 to 2021-22 and the representative
of the Higher Education and Welfare of
Scheduled Castes and Backward Classes
Department were orally examined in its
meeting held on dated 17.08.2022 during
which  the Committee given some
recommendation/observation  thereupon.
The Committee also examined the report of
the Director General, State Vigilance
Bureau, Haryana furnish vide memo dated
02.02.2023 and observed that as per such
report the inquiry is conducting by the
Vigilance Bureau only for the cases where
scholarship has already been distributed till
31.03.2019 and the Bureau has not issued
any direction for stopping the benefit of the
post matric scholarship to the eligible
students as per the government policy.
Meaning thereby, apart from the cases
which are under investigation with the
Bureau, it is the duty and responsibility of
the Welfare of SC & BC Department to
disburse the payment of stipend/ post
matric scholarship to the eligible students
of the SC, BC candidates. During
discussion on such matter Smt. Vandana
Dy. Director of Welfare of SC & BC
Department has explained that her
department is providing budgets to the
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other departments i.e. Higher Education
Department, Technical Education
Department, Medical Education &
Research Department, Animal Husbandry
& Dairying Department, Skill
Development &  Industrial  Training
Department and School (Secondary)
Education Department for disbursing the
stipend/post matric scholarship to the
eligible student and if any pendency with
the departments then concerned department
are answerable in this regard. Thereupon,
the Committee directed her to furnish the
department wise fresh status report of the
pending cases by explaining the reason of
pendency. Moreover, the Committee
directed to the Officer of the Committee to
convey the above recommendation of the
Committee to the concerned departments to
submit the status report of pending cases
by prescribing the proforma in this regard.

The Committee has been come to the
notice that for some welfare schemes
available for the SC categories, the
applications are inviting upon the portal
without providing any quota/reservation to
the SC categories. The portal remained
open for the time being during which
nominal number of people of SC categories
could apply upon the portal. Resultantly,
the indigent peoples of SC categories could
not apply instantly and the 20% quota of
the SC category could not be achieved.
Therefore, the budget of SC component
plan could not be utilized in true spirit.

Secondly, for another welfare schemes like
wise compensation in the matter of
atrocities, financial assistance through
Mukhya Mantri Vivah Shagun Yojana,
inter caste marriage and construction/
renovation of house etc., the budget is not
providing to the DWO’s. Therefore, due to
lack of budget with the DWO’s, the
benefits of the welfare schemes are not
disbursing to the peoples of the SC
categories in time. The Committee took a
serious note in this regard and directed to
the officer of the Committee to convey the
recommendation and observation of the
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Committee to the Commissioner &
Secretary to Government, Haryana, Social
Justice, Empowerment, Welfare of
Scheduled Castes and Backward Classes
and Antyodaya (SEWA) Department and
Additional  Chief  Secretary, Finance
Department to submit the reply upon the
above recommendations/observations
within a week. Moreover, in case of not
furnish the reply in time the Committee
may conduct the oral examination upon the
non supply of reply.

30.

18.10.2023
giemr faem
T
HiaTed,
ELETI

1.

gfere sreffersh, e = ST o weam

AT, FU E T RAE 03102023,
20-09-2023 & 29-09-2023 % TEd & Mg HAT T
== |

2. OBSERVATIONS/

RECOMMENDATIONS OF THE
COMMITTEE:-

(i) The Committee discussed upon the policy

of Micro Small and Medium Enterprises
(MSME), Haryana and observed that the
MSME policy of other States are better
than our State of Haryana. The Committee
directed to the officer of the Committee to
obtain the status report from the Industries
Department within 15 days in respect of
the representation given/facilities
providing to the Scheduled Castes
categories for establishing the unit of
industries in the State.

(if) The Committee again discussed the matter

of reservation in promotion provided to
the  Scheduled  Castes  categories
employees. The Committee observed that
the Chief Secretary to Government,
Haryana was issued instructions vide
letter dated 17.08.2023 to all the
departments to furnish the data/
information regarding inadequacy of
representation to the Scheduled Castes
employees  and thereafter, vide
instructions  dated 07.10.2023, the
Government  has  implement  the
reservation policy for the promotion in the
Government  departments. Now the
Committee wants to know how many
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employees have been promoted during the
period of 17.08.2023 to 07.10.2023.
Thereafter, the Committee recommended
to refer the matter to the Chief Secretary
to Government, Haryana by requesting to
supply the information regarding officials/
officers who have been promoted during
that period and also furnish the
information in respect of number of
employees of the Scheduled Castes
categories have been promoted therein by
adopting  the reservation policy
implemented vide instructions dated
07.10.2023. The Committee also directed
to such information place before the
Committee in its subsequent meetings so
that the same may be considered

accordingly.
31. | 27.10.2023 TEATASA/STATEl chY STe:-
gfam feem 1. =ty ¥ ufera i, sfamon, doeken & fiw
a4 01.08.2023 3T 28.08.2023 T TH U o HIAH o
BIEEIE wft o sl ofere erefaet & W
TUERTE | FFITEH fate 3 @y Ssft 7 Tl A st wtif 6
wmer Tt ¢ S aftrfa ¥ ekl @t s e fom |
2. Gyt T ot ST} S8k i 05.11.2023 =i
X 12:30 a1 e 7, e frmtor formr, féra,
BT & ST e 1 ot fomam |
32. | 05.11.2023 FEATAAT Y BT
Hert aftrfa 3 50 ok § S =rrae, s g,
e o S 9 feAi 19.09.2023 o ST SIgg(=rd S & o
formrerr % | STCATAR o AT H HS1 3h1 G I ET 75 FaT |
Hae fomem fomm mT | foem famst w9 ¥ e wfufa
ScfleqTer hef ATIETET, FATA G o2 T HATSITh STaTe § e
T | &l
gufa 7 foan it staeh T fore wHoanor st
o |1 TG S a1 o AT HAATAR o ATHAl §
dfifsd saferal 1 gatrasii o ot 3 g faame
I AT o6 o 7 foram formret foram |
33. | 08.11.2023 TEATAS /AT shY AT
g fererr 1. wfufa 3 e =mEerd, W, ¥ 9 = e
T

gfared,

2722/ THAR/2023, fediw 27.10.2023 T Sqa
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TUENTE |

ATGIA ST % 1 o |1 §E AR o HHAT H
oo H @ F A T FHAE kAN T U
TSN/ FEATSSI T Foreqa &9 & S Y 13| Sk
o wfufa g e =, @Et @ oum
TS /ST /EATeISH b Ec SR AT ]

2. wfifa g wTior & F STgfea S i e
ﬁwﬁamﬁﬁwaﬁtﬁmgﬁ@MW)
fawmr, =fEmm @yt @ @@ 29-Plg-2009/
132627, T 19.10.2023 it S 6 15| SHeAT
o SN WHT o o Stamer & | e 83| |iufa 3
=TT foh ATt s # sAfaferd g ateE, ghamn
TR, e (e AR)  favm # Aifaw
TEIT A o FoTT S ST |

3. HefR & SfeAM o fepie f we (91 sor)
o srqafed s, 9 sfaat @on fee ot &
FAwT wrEEt wifa w1 steRm o i
18.12.2023 §22.12.2023 & I H == |

34.

15.11.2023

HICIUIREDIE]
T
HiaTed,
UG |

The Committee could not transect any agenda
due to want of quorum.

35.

25.11.2023
‘J)FQT’H

it gRT g steftersh, @Y, | SIS W S
16024-85, ﬁ:rm 28.10.2023 AT T&qd (e
aﬁaﬁ%mmw%mﬁﬁnﬁmﬁ
% G H U AHaH/ETSd gETel/ames
ﬁﬁﬁwﬁmaﬁnélma%aﬁmaﬁﬁmg%a
Fefereh, @ISl ¥ W ATl /SaTe /e
TSI 97T T |

36.

29.11.2023
giEmm faem
T
gieamed,
LTS |

1. T o el SHHTST T T SEqd T |

2. ®iufd grr Sf@m wemed, IR % gfeE
TEAES/SEE h T A T T ST
EATSSTT/STETST sl SdTse T8l g afta 3
T T & fora S regwE fora fof 38 TR
Ament & fuem & faw e W SR et
sAferspTiet s MRaeh wieqor o it ST
1 39 T T A | W g At g aw ok
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foram e for affer weRt wEi & et g 7
T qeae, IEAMT % IIRE, g
mﬂaﬂa %lwawwaﬁwﬁ %lqumana‘r
30 fadere, v wd frawmes, omor foskr fermr
Eagiiiceaerituenail

3. WE1 &1 SUSHH AR R 51T §f8 (U1 &)
o fore srgafea s, S Sfaat 7o frsg @t &
FTOT Gt HUfd o ST dN T O AT
[ERIRIRIN

37.

06.12.2023

HiCILIRCRIE)
T
giarem,
LTS |

1. WfHf < Tt HTTS! e SR T |

2. T gRT Gfcre SR e STt e, e
T e 9 ek 24.07.2023 3R 24.08.2023
ST SR ST ST 3 o @7 ¢ ST 6
AT H 3T G 6T &L o AHSAT | T TS HRATS
o FH T F /A FemTstl/aearas sl
foreqa &9 © S T 78| ST o SR At grn
ofe e e fen =mer & ow
FEATHY/STETSl/GETS T bl HeATTsTe &l T
T gafere |fifa g fedie 27.12.2023 @
gfere strger, o =rmerdt it e e
St T T Hifgsh TeT i ok
o |

3. Wl g7 &7 FEER AREH (CEO) q°m
HAH AEH TR W, AT & T =
feai 05.01.2023 @ 16.01.2023 gAT TEIT
TTHST ST ST, ATHIOT JT 37si 3 HIHeAT
T &l TS FEE & I § e Fefan/dited
FATHI/AEASS 1 foqa w9 | = A
ST % SR Wi SR T HEEH AR
qur HAfdfeh Agw TR Fm @ urd
TS /ST /EToIST 3hi ETSSTeh W1 7T |

Observations/ recommendations of the

Committee:-

sitorarer fifz:- avmfa o, W d9e § o €
AT ST 8 Ao HHATET i TR 6
ﬁ—vmsﬁﬁmﬁmwmam T 2 39 a8 ST
STTferrt o &t o STt sl T ®9 F it T2
firet o1 %@ © ifer ae wiforelt Tt w9 & wwy A
ST
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SUUTA et~ gumfd S, § off sfivrae st & g
33T MY AT & HEWA § a7 S0 2 o wfifa 5|
T T A TR U 39 AT T SR AR 39
w 3fa femfdw @ @fe smgfaa sifet &
FHTET T 39 Tt 3 ded THTH e T 3t
I |1 IS AT AT |

During the meeting, some members of the
Committee raised the objection upon the matter
of promotion of officers/officials of SC
categories under the reservation policy
implemented on dated 07.10.2023. Thereafter,
the Committee reconsider the matter of
reservation in promotion provided to the
Scheduled Castes categories employees and
observed that without ascertain the total
number of employees including general & SC
categories promoted since 17.08.2023 from
which the Chief Secretary to Government,
Haryana was issued guidelines in this regard,
the exact promotional quota provided to the SC
categories employees can not be identified.

The committee desired to arrange the following
information relating to all the
Departments/Boards/ Corporations/
Universities etc.:-

i) The officials/ officers of general & SC
categories who have been promoted from
the date of instruction/guidelines issued by
the Chief Secretary vide instruction dated
i.e. dated 17.08.2023 to 06.10.2023 as the
reservation policy was implemented vide
instruction dated 07.10.2023.

ii) The officials/ officers of general & SC
categories who have been promoted since
the reservation policy implemented i.e.
from the date of 07.10.2023 till date.

The Committee directed to the officer of
the Committee to refer the matter to the Chief
Secretary to Government, Haryana to furnish
the information as desired by the Committee
within 15 days so that the same may be
considered in subsequent meeting. The
Committee also directed to supply the
prescribed proformas to the Government.

4. @it & @t 5 afife it e 20.09.2023,
06.10.2023, 11.10.2023, 18.10.2023, 05.11.2023,
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08.11.2023, 25.11.2023 TqT 29.11.2023 T Sk
1 FraTe! i g T |

38.

23.12.2023
eI |

1. The Committee scrutinized the Comments
furnished by Shri Kanwar Singh, Under
Secretary upon the replies Agriculture &
Farmers Welfare, Department vide letter dated
29.07.2023 and 02.08.2023

The comments of Shri Kanwar Singh,
Under Secretary upon the above replies:-

I have examine the contents of the replies
furnished by the Deputy Director, Agriculture
and Farmers Welfare Department, Fatehabad
and observed that the department neither utilize
the budget of SC component plan completely,
nor provide the much facilities to the farmers
of SC category but the Dy. Director justify the
reason of not utilizing the complete funds and
not providing the benefits of other schemes.
Moreover, in comparative to the other districts,
in the Fatehabad district the performance of the
such office is better. However, there is
improvement is required so that the more
benefits/facilities be provided to the poor
farmers of the SC categories. Its my advice in
such matters that the farmers of the SC
categories are required to become aware
regarding available schemes of the
Central/State governments so that they itself
can claim or get the benefits of the schemes
and the funds of allotted budget be utilized
properly. At the end with the above
observations | am almost satisfied with the
such replies of the department and decided to
drop the matter.

2. OBSERVATION OF THE COMMITTEE:-

The Committee noted the Contents of
Shri Kanwar Singh, Under Secretary. The
Committee agreed with the comments and
decided to drop the matter.

3. Ul o el TS 9= A1 A HT |

4. wfufa T foia fomm ® fom st S8 27.12.2023
I L 1€ 01:00 SIS RO farem g |iaes
o afirfer sher § ST B |

39.

27.12.2023
gl faum

The Committee could not transect any agenda
due to want of quorum.
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41
i,
JUENTE |
40. | 02.01.2024 1. ST < Ewet TS Wl 3T S T |
e ferem 2. SCRUTINY OF THE REPLIES:-
|t i. Memo No0.173/PMS, dated 27.10.203
Geeed, received from the Director General,
TR | Directorate of Technical Education,

Haryana, Bays No.7-12, Sector-4,
Panchkula;

ii. Memo No. DMER/PMS/Vidhan Sabha/
2021-22/F-55/19123, dated 9.11.2023
received from the Director General,
Medical Education and  Research,
Haryana, Panchkula;

iii. Letter No. T-4/PMS/Vidhan Sabha/2022-
23/22527, dated 29.11.2023 received from
the Director General (Technical), Skill
Development and Industrial Training
Department, Haryana; and

iv. Memo No0.03/05-2023 Sch(2), dated
6.12.2022 received from the Directorate of
Higher Education, Haryana, Panchkula
sending therewith the data/information
regarding the stipend/post-matric
scholarship disbursing to the students of
scheduled castes and backward classes
from the year 2020-21, was placed before
the Committee. The Committee noted the
contents thereof.

upon the recommendations/observations of
the Committee made in its meeting held on
dated 11.10.2023, the six departments i.e.
Higher Education, Medical Education &
Research, School Education (Secondary), Skill
Development & Industries and Animal
Husbandry & Dairying were directed to furnish
the detail of stipends applicable for the
students. Out of such department, only 4
departments i.e. Higher Education, Medical
Education & Research, Skill Development &
Industries Department have furnish the
information of stipend which were placed
before the Committee in its meeting held on
dated 02.01.2024. The Committee minutely
examine the such information and found that
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the nominal number of students have been
benefited and huge amount of budget showing
un-utilized. Resultantly, the Committee was
not satisfied with the replies of the departments
and also took a serious note upon non supply
of the requisite information by the departments
of Animal Husbandry & Dairying and School
Education (Secondary). The Deputy Director,
Social Justice, Empowerment, Welfare of
Scheduled Castes and Backward Classes
(SEWA) Department also ensured to the
Committee that the such department will be
again directed to furnish the requisite
information at the earliest as well as the replies
of the departments which have been received
will  be verified with the concerned
departments, thereafter, the consolidate reply
will be furnish to the Committee. Thereupon,
the Committee directed that the matter of
stipend be again referred to all the concerned
departments with the directions to re-check the
data and furnish the latest consolidate reply, so
that the Committee again take up the matter in
its subsequent meetings.

2. The Sub-Committee comprising by
S/Shri Lakshman Napa & Shishpal Singh,
MLAs review the contents of the replies dated
02.08.2023 & 18.8.2023 furnished by District
Municipal Commissioner & Chief Executive
Officer, Fatehabad relating to Pradhan Mantri
Awas Yojana (Urban & Rural Areas)
Department of Housing-for-All. Keeping in
view of the recommendation and observation
of the Committee tendered during the spot visit
at Fatehabad on dated 07.06.2023. The Sub-
Committee discuss the matter with the
Committee and the Committee was also agreed
with the views of the Sub-Committee and
decided to drop the matter.

3. RECOMMENDATIONS/
OBSERVATIONS OF THE COMMITTEE

1. Upon the  recommendations  and
observations of the Committee made in its
meeting/spot visit held on dated 7.06.2023 at
District Fatehabad, the Director, Development
& Panchayat was issued the instructions vide
letter dated 4.07.2023 to provide the facilities
in the colonies constructed for the BPL
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families therein mostly the people of SC
categories are residing. Today, the Committee
Suo-moto discuss the matter of facilities
providing to the BPL colonies and observed
that the instructions of the government in
respect of facilities to the BPL colonies are not
being implementing in true spirit as all the
facilities are not providing in such colonies.
The Committee took a serious note in this
regard and directed to obtain the district wise
status report from the concerned departments/
Deputy Commissioners in respect of providing
the facilities of electricity, drinking water,
construction of streets, registrations of
plots/houses and possession of the property to
the concerned. The Committee further directed
that such observation and recommendations of
the Committee be referred to the quarter
concerned with the directions to furnish the
requisite status report within 15 days from the
receipt of communication in this regard.

Secondly, the Committee also wants to
know the status of the ways connected with the
colonies belonging to the BPL/SC categories
and directed to obtain the following
information:

i) Whether such ways have been connected
with the roads or not?

ii) Whether unpaved streets have been
constructed or not?

2. The Committee also Suo-motto take up the
matter of homeless peoples belonging to the
SC categories and directed to obtain the policy
of the government and detail of the homeless
people of the SC categories alongwith
utilization/un-utilization of budget and pending
applications in this regard. The Committee
further directed that the observation of the
Committee be refer to the department of
Housing For All and Development &
Panchayat Department with the direction to
furnish the requisite information within 15
days from the receipt of this communication.

3. The Committee also take up the matter of
the backlog of the employees of the SC
categories in direct recruitment and promotion
in respect of the departments of Urban Local
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Bodies & Skill Development. The Committee
directed to obtained the latest information in
respect of appointment/ reservation/ backlog/
strength of employees etc. in direct recruitment
as well as in promotion. The Committee further
directed that the observation of the Committee
be refer to the department of Urban Local
Bodies & Skill Development with the direction
to furnish the requisite information within 15
days from the receipt of this communication.

4. The Committee decided to orally examine
the Commissioner of Police, District Attorney
and District Welfare Officer, Gurugram upon
the matter of atrocities, rate of conviction and
Compensation to the victims, respectively in its
meeting to be held on 18.1.2024 at 11.00 A.M.
in the Committee Room of the Haryana Vidhan
Sabha Secretariat.

5. Confirmation of the proceedings:-

6. H & A IR TR g0 wE &
ST I iR 08.01.2024 ¥ 12.01.2024 T L
ErecEica

41. | 07.01.2024 aftfa T 1ot S | wEfig & sieuH d R
T §i0 o & faish 8 SHer, 2024 | 12 Sa, 2024
T % I HEHH G == ol IR T ==t B el
forar o e JeTat daw St T SR SR W
HIeTet Jerhr fearéie, e ud Freptem £ g,
s H A3 o ST THHHT oA off |
42. | 08.01.2024 afife i THTST SHemor faamT qur SHSTTfa oo
IS SRR, farmT siguT 3 fFeptam, Iie seie |19l o e |
A T
e g
e
43. | 10.01.2024 1. |ty 3 wvmafa iR wewt g afdfd it g9 areft
E=RE ] AT a3 TN 7 & fore wfufa & sreem
(ReciTeh 1) SN FHRISRH § AT SeeTd i 1 o form | 5@

T R % S afife Y fei 10-01-2024 Fr
Td: 09:00 SIS TS ST (R 519) H g et
T AT F3 F SWIT AR At 7 Hoer forar
afufa & &7 (09.01.2024 T 10.01.2024) i s
feAi 09.01.2024 1 TS fU (RaA® FU) T
et 10.01.2024 =1 et gw & Tl 3gwa waft |
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feAi® 11.01.2024 =1 it §ia § 2 areft wfifa &
3 FiT 04:00 T T S T 08:30 =<1 TR
¥ St qe wfufa femier 11.01.2024 7 91 seg o
T &0 4 |

2. ofufq I O Iekr feurdlie, ofenm 3R
feRia TS 1 SIS g SUTeY S TS
arft ST STer feRaT ST farmT gy € |t <R e
T T T R |

44, | 11.01.2024 w3 qfce Teferss, e, RREr SR Frd,
et g, g g T 9 feie 17.03.2023, 01.03.2023
e TS 16.02.2023 R T AFEfer S1fd 6 ot o6 @1
[REQEI TC ATH/AATER o AWl H H TS FRIERT &

GEATSISTI/STATST ST e sl | B o SR A
i sefterss, e, FA SR fawm &
FEATSIST/STATe | H & |

45. | 18.01.2024 1. ST o e TS ol ohT S T |
B ferTe 2wl & e & s oHfafe wer HfE, AR
o o R Y e
aferaer, FHEATT qUT SHeired fam, gfam & <. o 3T

< | ISR AEW AAHFT AT F ded T
BT eI it fSTeATaR 7 sefe T 9T st e,
it % "ol it fuEfar & ddy §
TCHTRYTST, ITH § TR ST 3ht Ut ToneisT weiehd
T3 371 R ST oAt 39 AT ot @ o T @
Tefe % AN F g welt Sg R I g9 W
|fufr o T W S |

3.umfg 4 fofls foar 5 sfufs & o=
feieh 25.01.2024 1 1@: 10:30 w1 sy 2.
(&, 4 3R farom e, e # i

46. | 25.01.2024 The Committee could not transect any agenda
e due to want of quorum.

47. | 01.02.2024 The Committee could not transect any agenda
e fam due to want of quorum.
9T
afearer

JUENTE |
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48.

07.02.2024
g foem
T
aferarer,
=UENTG |

1. SCRUTINY OF THE REPLY/PAPERS
PLACED BEFORE THE COMMITTEE:-

i. Letter N0.3049/DAR/2023, dated
06.12.2023 received from the District
Attorney, Rewari sending therewith the
updated/requisite information available for
the welfare of Scheduled Castes &
Backward Categories, was placed before
the Committee. Thereafter, the reply of the
updated/requisite information was
discussed in detail and after examining the
same the Committee was satisfied with the
reply.

ii. Letter No.6377, dated 29.12.2023 received
from Shri Jitender Kumar, Deputy Director,
Agriculture and farmer welfare
Department, Rewari sending therewith the
Unconfirmed proceedings of the meeting of
the Committee on the Welfare of Scheduled
Castes, Scheduled Tribes and Backward
Classes held on 06.10.2023, was placed
before the Committee. The Committee
noted the contents thereof.

. Letter N0.2810, dated 06.02.2024 received
from the District Welfare Officer, Rewari
sending therewith the  Unconfirmed
Proceedings of the meeting of the
Committee on the Welfare of Scheduled
Castes, Scheduled Tribes and Backward
Classes held on 06.10.2023 at Rewari, was
placed before the Committee and the same
was discussed in detail and after examining
the same the Committee was satisfied with
the reply.

The Sub-Committee comprising by S/Shri
Dharam Pal Gonder & Dura Ram, MLAs
review the contents of the reply dated
06.09.2023 furnished by Director, Rural
Development, Department relating to allotment
of 100 Sg. Yard plots to the people belonging
to the Scheduled Castes & Backward Classes
categories, Fatehabad, keeping in view of the
recommendation and observation of the
Committee tendered during the spot visit at
Fatehabad on dated 07.06.2023. The Sub-
Committee discuss the matter with the
Committee and the Committee was also agreed
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with the views of the Sub-Committee and
decided to drop the matter.

The Committee also scrutinized the
direction of the Chief Secretary to Govt.
Haryana, the Director Women & Child
Development Department (vide memo dated
07.12.2023), the Director General, Haryana
Renewable Energy Development Agency
(HREDA) (vide memo dated 05.12.2023), the
Director General of Prisons, Haryana (vide
memo dated 12.12.2023), Additional General
Manager for Secretary HAFED (vide memo
dated 20.12.2023), Principal Secretary, Social
Justice & Empowerment, Welfare of SC & BC
categories and Antodaya (SEWA) Department
(vide memo dated 20.12.2023), Director Urban
Local Bodies Department (vide memo dated
22.12.2023) & Civil Aviation Department
Haryana (vide memo dated 27.12.2023) have
furnished their information which were placed
before the Committee in its meeting held on
dated 07.02.2024. The Committee examine the
contents of such department but the Committee
was not satisfied therewith and decided that the
matter will be takeup in the subsequent
meetings. Besides it, the requisite information
also received from the Secretary, Board of
School Education Haryana (vide memo dated
03.01.2024) & Supdt. Engineer/
Administration, (DHBVNL) (vide memo dated
04.01.2024) which were also placed before the
Committee. The Committee noted the contents
of the replies and satisfied therewith.

2. The Committee drafted the 47" Report of
the Committee for the year 2023-2024.

49,
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2. The Committee scrutinized the reply
received through Memo No. DFA-4-
2023/15840, dated 08/02/2024 from the
Director, Rural Development Department
regarding allotment of 100 Sq. Yards plots to
the people belonging to the Scheduled Cases
and Backward Classes categories and the
Committee was satisfied with the reply given
by the department.

3. The Committee drafted and finalized its
47" Report for the year 2023-2024.
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4. The Chairperson confirmed the proceedings
of the meetings of the Committee held on
06.12.2023, 23.12.2023, 02.01.2024,
07.01.2024, 08.01.2024, 10.01.2024,
11.01.2024, 18.01.2024 and 07.02.2024.

The Committee held its meetings at place of outside Chandigarh as details
below:-

Sr. Date of Meetings Place of Meetings

1. 14.05.2023 Gurugram Mussoorie (Uttarakhand)
2. 25.05.2023 Benmore Circuit House, Shimla

3. 07.06.2023 Spot Visit, District Headquarter, Fatehabad
4. 21.06.2023 Rewari

5. 25.06.2023 Gurugram

6. 26.06.2023 Gwalior

7. 27.06.2023 Ujjain

8. 28.06.2023 Bhopal

9. 29.06.2023 Pachmarhi

10. 01.07.2023 Hodel

11. 07.08.2023 Gurugram

12. 08.08.2023 Bengaluru

13. 09.08.2023 Ooty

14. 11.08.2023 Coorg

15. 15.09.2023 Gurugram

16. 29.09.2023 Amritsar

17. 06.10.2023 Spot Visit, District Headquarter, Rewari
18. 05.11.2023 Sirsa

19. 25.11.2023 Gurugram

20. 23.12.2023 Gurugram

21. 07.01.2024 Gurugram

22. 08.01.2024 Port Blair

23. 10.01.2024 Swaraj Dweep (Havelock)

24, 11.01.2024 Neil Island (Shaheed Dweep)

25. 25.01.2024 Sirsa

Report Presented

The Committee presented its Forty Seventh Report for the year 2023-2024 in
the House on 28™ February, 2024.

Proceedings

A record of the proceedings of the Committee has been kept in the Haryana
Vidhan Sabha, Secretariat.
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COMMITTEE ON GOVERNMENT ASSURANCES

The Committee on Government Assurances for the year 2023-24 consisting of
nine Members was constituted by the Hon’ble Speaker, Haryana Vidhan Sabha on
26" April, 2023 and the notification in this regard was issued vide notification
No. 1-GAC/2023-24/126, dated 26" April, 2023.

Shri Bharat Bhushan Batra, M.L.A, a member of the Committee, was appointed
as Chairperson of the Committee.

During the period under review the Committee held total 49 meetings out of
which in two meetings there was no quorum.

The name of the Members and number of meetings attended by each of them
are as under:-

Sr. No. Name of the Members Number of meetings attended

1 Shri Bharat Bhushan Batra, 44
M.L.A.

2 Shri Rajinder Singh Joon, 31
M.L.A.

3 Shri Dura Ram, M.L.A. 09

4 Shri Mahipal Dhanda, M.L.A. 14

5 Shri Aftab Ahmed, M.L.A. 34

6 Shri Sita Ram Yadav, M.L.A. 34

7 Shri Balbir Singh, M.L.A. 39

8 Shri Subhash Gangoli, M.L.A. 41

9 Shri Amarjeet Dhanda, M.L.A. 14

*10 Sh. Indu Raj, M.L.A. 26

*  Sh. Indu Raj, M.L.A. was nominated by the Hon’ble Speaker as Special
Invitee to serve on the Committee w.e.f. 201" July, 2023 for the remaining period of
the year 2023-24.
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Meetings held and Business Transacted
The details, showing the dates of meetings held, the number of Members

present and business transacted in each meeting are explained as under: -

Sr. | Date of Number Business Transacted
No. | Meetings of

Members

Present

1. | 10" May, 2023 5 (i) Welcome Address.

(if) Discussion regarding the scope and
functions of the Committee.
2. | 18" May, 2023 6 The Committee postponed the oral
examination of the Housing for All and
Medical Education Departments.

3. | 24" May, 2023 7 (i) The Committee orally examined the
representatives of Horticulture
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.
(i)  The Committee orally examined
the representatives of Public Health
Engineering Department upon relevant
outstanding assurances as contained in the
52" Report of the Committee.

4. | 27" May, 2023 7 The Committee scrutinized the replies
(Haryana received from the Fisheries and Technical
Bhawan, New Education  Departments upon their
Delhi) relevant outstanding assurances  as

contained in the 52" Report of the
Committee.

5. | 31 May, 2023 7 The Committee orally examined the
representatives of Urban Local Bodies,
Irrigation & Water Resources, Town &
Country Planning and Public Health
Engineering Departments upon relevant
outstanding assurances as contained in the
52" Report of the Committee.

6. | 8" June, 2023 5 | The Committee scrutinized the replies
(Benmore received from the Skill Development and
Circuit House, Industrial Training Department upon their

shimla) relevant  outstanding  assurances  as
contained in the 52" Report of the

Committee.
7. | 14" June, 2023 5 | The Committee scrutinized the replies
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received from the Transport Department
upon their relevant outstanding assurances
as contained in the 52" Report of the
Committee.

215 June, 2023

(i) The Committee orally examined
the representatives of Skill Development
and Industrial Training Department upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee.

(i) ~ The Committee orally examined
the  representatives  of  Transport
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

23 June, 2023

(Haryana
Bhawan, New
Delhi)

The Committee scrutinized the replies
received from the Urban Local Bodies
Department  upon  their  relevant
outstanding assurances No. 418 to 440 as
contained in the 52" Report of the
Committee.

10.

28 June, 2023

The Committee scrutinized the replies
received from the Civil Aviation
Department ~ upon their relevant
outstanding assurances as contained in the
52" Report of the Committee.

11.

5t July, 2023

0] The Committee orally examined
the representatives of Sports Department
upon relevant outstanding assurances as
contained in the 52" Report of the
Committee.

(i)  The Committee orally examined
the representatives of Health Services
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

12.

12t July, 2023

(i) The Committee acceded the
request of the Director & Special
Secretary to Government
Haryana, Urban Local Bodies Department
made vide D.O. Letter No. 76, dated
11.07.2023 for the  postponement
of oral examination.

(i)  The Committee also decided to
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postpone the oral examination of Food,
Civil Supplies & Consumers Affairs
Department

13.

19" July, 2023

(i) The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Public Health
Engineering Department made vide
Memo No. PS/ACSPHE/2023/5147 dated
14.07.2023 for the postponement of oral
examination.

(if) The Committee orally examined the
representatives of  Development &
Panchayats Department upon relevant
outstanding assurances as contained in the
52" Report of the Committee.

14,

22" July, 2023
(Haryana

Bhawan, New
Delhi)

The Committee scrutinized the
assurances of paras from 1 to 50 given by
the concerned Ministers on the floor of
the House during the Session held in
February/March, 2023.

15.

261 July, 2023

(i) The Committee orally examined the
representatives of Urban Local Bodies
Department and Northern Railways
Division upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

(if) The Committee acceded the request of
the Additional Chief Secretary to
Government Haryana, Public Health
Engineering Department made vide
Memo No. PS/ACSPHE/2023/5434 dated
25.07.2023 for the  postponement
of oral examination.

16.

2" August,
2023

(i)  The Committee orally examined the
representatives of Forest & Wildlife
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

(i) The Committee orally examined the
representatives of Medical Education &
Research  Department upon relevant
outstanding assurances as contained in the
52" Report of the Committee.

(iii) The Committee orally examined the
representatives of Bridge & Road CO. (1)
LTD., Delhi upon relevant outstanding
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assurances as contained in the 52" Report
of the Committee.

17.

gt August,
2023

(i) The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Health Services
Department made vide D.O. Letter No.
PS/ACSH/2023/58 dated 7.8.2023 for the
postponement of oral examination.

(if) The Committee acceded the request
of exemption to appear before the
Committee from the Director General to
Government Haryana, Higher Education
Department made vide Memo No.
423/Plg. Dated 8.8.2023.

(iii) The Committee orally examined the
representatives of Technical Education
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

18.

16M  August,
2023

The Committee  scrutinized  the
assurances of paras from 51 to 117 & 119
to 150 given by the concerned Ministers
on the floor of the House during the
Session held in Feb./March, 2023.

19.

13™ September,
2023

(i) The Committee orally examined the
representatives of Forest & Wildlife and
Vigilance Departments upon relevant
outstanding assurances as contained in the
52" Report of the Committee.

(i) The Committee orally examined the
representatives of Urban Local Bodies
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

(iii) The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Public Health
Engineering Department made vide
Memo No. PS/ACSPHE/2023/6166 dated
12.09.2023 for the  postponement
of oral examination.

20.

20" September,
2023

(i) The Committee orally examined the
representatives of Haryana Shehri Vikas
Pradhikaran Department upon relevant
outstanding assurances as contained in the
52" Report of the Committee.
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(if) The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Forest & Wildlife
Department made vide DO. Letter No.
PS/ACSEFW-2023/1198 dated
18.09.2023 for the postponement of
oral examination.

(iif) The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Industries &
Commerce Department made vide D.O.
Letter No. PS/ACSI&C/2023/SPL-59
dated 18.09.2023 for the postponement of
oral examination

21. | 27" September, The Committee  scrutinized the
2023 assurances of paras from 151 to 200 given
by the concerned Ministers on the floor of
the House during the Session held in
Feb./March, 2023.

22. | 28" September, Due to busy schedule of Hon’ble Lt.
2023 Governor, Jammu & Kashmir on dated
(Srinagar) 28.09.2023, the Committee decided that

the meeting of the Committee on
Government Assurances with Hon’ble
Lt. Governor, Jammu & Kashmir may be
fixed for 01.10.2023 at 06.00 P.M.

23. | 30" September, The Committee discussed with the
2023 Administrator, Jammu &  Kashmir
(Pahalgam, regarding Geographical aspects and
Srinagar) Governance of such U.T.

24. | 1t October, The Committee discussed regarding
2023 agenda for next meeting at Haryana
(Gulmarg, Vidhan Sabha Secretariat, Chandigarh.
Srinagar)

25. | 1t October, The Committee held discussion with the
2023 Hon’ble Lt. Governor, Jammu & Kashmir
(Governor regarding Geographical aspects and
House, Governance of such U.T.

Srinagar)

26. | 4" October, (i) The Committee orally examined the

2023 representatives of Animal

Husbandry & Dairying Department
upon relevant outstanding
assurances as contained in the
52" Report of the Committee.
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(if) The Committee orally examined the

representatives of Sports Department
and Horticulture Department upon
their  relevant outstanding
assurances as contained in the 52"
Report of the Committee

217.

11" October,
2023

(i)

(i)

(iii)

(iv)

The Committee orally examined the
representatives of Environment &
Climate Change Department upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee.

The Committee orally examined the
representatives of Development &
Panchayats Department upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee.

The Committee orally examined the
representatives of Public Health
Engineering and Irrigation & Water
Resources Departments upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee.

The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Industries &
Commerce Department made vide
D.O. Letter No. PS/ACSI&C/2023/S
PL-65 dated 10.10.2023 for the
postponement of oral examination.

28.

18" October,
2023

(i)

(i)

(iii)

The Committee orally examined the
representatives of Food, Civil
Supplies & Consumer Affairs
Department upon relevant
outstanding assurances as contained
in the 52" Report of the Committee.
The Committee orally examined the
representatives of Medical
Education & Research Department
upon relevant outstanding
assurances as contained in the 52"
Report of the Committee.

The Committee orally examined the
representatives of Tourism
Department upon relevant
outstanding assurances as contained
in the 52" Report of the Committee.
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(iv) The Committee orally examined the
representatives of Power Department
upon relevant outstanding
assurances as contained in the 52"
Report of the Committee.

29.

28" October,
2023

(Haryana
Bhawan, New
Delhi)

The Committee  scrutinized the
assurances of paras from 201 to 220 given
by the concerned Ministers on the floor of
the House during the Session held in
Feb./March, 2023.

30.

31t October,
2023

The Committee scrutinized the
assurances of paras from 221 to 230 given
by the concerned Ministers on the floor of
the House during the Session held in
Feb./March, 2023.

3L

6" November,
2023

(PWD, Circuit
House, Rohtak
&

Spot visit of
PGIMS,
Rohtak)

(i) The Committee prepared
questionnaire in respect of its
meeting with the Medical Education
Department and Vice Chancellor,
Registrar and Director PGIMS,
Rohtak during its spot visit of
PGIMS, Rohtak.

(if) The Committee conducted spot visit
of PGIMS, Rohtak.

32.

8" November,
2023

(i) The Committee orally examined the
representatives of Health Services
Department upon relevant
outstanding assurances as contained
in the 52" Report of the Committee.

(if) The Committee orally examined the
representatives of Public Works
(B&R) Department upon relevant
outstanding assurances as contained
in the 52" Report of the Committee.

33.

15th
November,
2023

(i) The Committee orally examined the
representatives of Revenue &
Disaster Management Department
upon relevant outstanding assurances
as contained in the 52" Report of the
Committee.

(i) The Committee orally examined the
representatives of Town & Country
Planning Department upon relevant
outstanding assurances as contained
in the 52" Report of the Committee.
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34.

215t November,
2023

The Committee scrutinized the
assurances given by the Ministers on the
floor of the House during the Budget
Session held in February/March, 2020,
2022 & 2023.

35.

25" November,
2023
(Haryana

Bhawan, New
Delhi)

The Committee scrutinized the assurances
of paras from 231 to 242 given by the
concerned Ministers on the floor of the
House during the Session held in
Feb./March, 2023.

36.

29t November,
2023

The Committee orally examined the
representatives of Higher Education
Department upon relevant outstanding
assurances as contained in the 52" Report
of the Committee.

37.

6"  December,
2023

(i) The Committee acceded the request
of the Additional Chief Secretary to
Government Haryana, Public Health
Engineering Department made vide
Memo No. PS/ACSPHE/2023/6180
dated 05.12.2023 for the
postponement of oral examination.

(if) The Committee acceded the request
of the Director to Government
Haryana, Urban  Local  Bodies
Department made vide Memo No.
DULB/ Admin./3A /2023/38175
dated 04.12.2023 for the
postponement of oral examination.

38.

23 December,
2023

(Haryana
Bhawan, New
Delhi)

The Committee scrutinized the replies
received from the Rural Development
Department  upon  their  relevant
outstanding assurances as contained in the
52" Report of the Committee.

39.

27" December,
2023

(i) Resumption of oral examination of
the Commissioner & Secretary to
Government Haryana, Urban Local
Bodies Department upon the agenda
left over in the meeting held on
13.09.2023.

(if) Resumption of oral examination of
the Additional Chief Secretary to
Government Haryana, Public Health
Engineering Department upon the
agenda left over in the meeting held
on 24.05.2023.
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40.

31 January,
2024

(i)

(i)

Resumption of oral examination of
the Additional Chief Secretary to
Government  Haryana,  Health
Services and Food & Drug
Administration Department upon
the agenda left over in the meeting
held on 05.06.2023.

Resumption of oral examination of
the Additional Chief Secretary to
Government Haryana, PWD (B&R)
Department upon the agenda left
over in the meeting held on
08.11.2023.

41.

10" January,
2024

(i)

Resumption of oral examination of
the Additional Chief Secretary to
Government Haryana, PWD (B&R)
Department upon the agenda left
over in the meeting held on
03.01.2024.

Resumption of oral examination of
the Additional Chief Secretary to
Government Haryana, Development
& Panchayats Department upon the
agenda left over in the meeting held
on 19.06.2023.

42,

18™ January,
2024

(PWD Rest
House,
Safidon,

Jind)

(i)

The Committee orally examined the
representatives of Public Health
Engineering Department,
Development & Panchayats
Department and PWD (B&R)
Department  upon  outstanding
assurance No. 497 as contained in
the 52" Report of the Committee.

The Committee conducted spot visit
of Village Muana, Safidon, Jind
regarding ongoing works relating to
assurance No. 497 as contained in
the 52" Report of the Committee.

43.

19" January,
2024

(i)

(i)

The Committee orally examined the
representatives of  Forests &
Wildlife and Anti  Corruption
Bureau upon relevant outstanding
assurances as contained in the 52"
Report of the Committee.

The Committee orally examined the
representatives of lrrigation &
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Water Resources Department upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee.

(iii) The Committee orally examined the
representatives of Public Health
Engineering Department and PW.
(B&R) Department upon relevant
outstanding assurances as contained
in the 52" Report of the Committee.

(iv) The Committee acceded the request
of the Commissioner & Secretary to
Government Haryana, Urban Local
Bodies Department made vide D.O.
No. 1552 dated 18.01.2024 for the
postponement of oral examination.

44, | 29" January, The Committee discussed with the
2024 Hon’ble Speaker, Kerala Legislative
(Thiruvanantha Assembly, Thiruvananthapuram regarding
puram) Geographical aspects and Governance of

such State.

45, | 31%January, The Committee reviewed the
2024 proceedings of the meeting held on
(Kanyakumari, 29.01.2024 at  Thiruvananthapuram,
Tamil Nadu) Kerala.

46. | 1% February, The  Committee  reviewed the
2024 proceedings of the meeting held on
(Munnar, 29.01.2024 at  Thiruvananthapuram,
Kerala) Kerala.

47. | 3" February, The  Committee  reviewed the
2024 proceedings of the meeting held on
(Alappuzha, 29.01.2024 at  Thiruvananthapuram,
Kerala) Kerala.

48. | 7" February, (i) The Committee acceded the request

2024

of the Commissioner & Secretary to
Government Haryana, Urban Local
Bodies Department made vide D.O.
3128 dated 05.02.2024 for the
postponement of oral examination

(i) The Committee orally examined the
representatives of  Forests &
Wildlife and Vigilance Departments
upon relevant outstanding
assurances as contained in the 52"
Report of the Committee.
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(i)

(iv)

v)

Resumption of oral examination of
the Commissioner & Secretary to
Government Haryana, Urban Local
Bodies Department upon the agenda
left over in the meeting held on
27.12.2023.

The Committee orally examined the
representatives of Haryana Shehri
Vikas Pradhikaran Department upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee

The Committee orally examined the
representatives of Public Health
Engineering  Department  upon
relevant outstanding assurances as
contained in the 52" Report of the
Committee.

49.

13" February,
2024

(i)
(i)

The Chairperson confirmed the
proceedings of the Committee.

The Committee drafted and
finalized its 53" Report.
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The details of the meetings held at places outside Chandigarh are as under: -

Sr. Date of Meetings Place of Meetings
No
1. 27.05.2023 Haryana Bhawan, New Delhi
2. 08.06.2023 Benmore Circuit House, Shimla
3. 23.06.2023 Haryana Bhawan, New Delhi
4, 22.07.2023 Haryana Bhawan, New Delhi
5. 28.09.2023 Srinagar
6. 30.09.2023 Pahalgam
7. 01.10.2023 Gulmarg
8. 01.10.2023 Governor House, Srinagar
9. 28.10.2023 Haryana Bhawan, New Delhi
10. 06.11.2023 PWD Rest House, Rohtak
11. 25.11.2023 Haryana Bhawan, New Delhi
12, 23.12.2023 Haryana Bhawan, New Delhi
13. 18.01.2023 PWD Rest House, Safidon, Jind
14, 29.01.2024 Thiruvananthapuram
15. 31.01.2024 Kanyakumari
16. 01.02.2024 Munnar
17. 03.02.2024 Alappuzha, Kerala

Report Presented

The Chairperson on behalf of the Committee presented its 53 Report for the
year 2023-24 to the House on 28" February, 2024.

Proceedings

The record of proceedings of meetings of the Committee has been kept in the
Haryana Vidhan Sabha Secretariat.
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COMMITTEE ON SUBORDINATE LEGISLATION

The Committee consisting of 9 Members of the Haryana Vidhan Sabha
(including the Advocate General) was nominated by the Hon’ble Speaker on the
26.04.2023 and was notified in the official Gazette vide Notification No.
HVS/SLC/1/2023-24/2, dated 26.04.2023.

Shri Ishwar Singh, M.L.A. was appointed as Chairperson of the Committee
by the Hon’ble Speaker.

Shri Ishwar Singh, M.L.A. resigned from Chairmanship of the Committee,
thereafter, Shri Laxman Singh Yadav, M.L.A. was appointed as Chairperson by the
Hon’ble Speaker.

The Committee held 42 meetings during the period under Review.

The names of Members/Special Invitees and number of meetings attended by
each of them are shown in the following Table:-

Sr.  Name of the Members Number of meetings
No. Attended
1. * Shrilshwar Singh, M.L.A. Chairperson 01
2.** Shri Laxman Singh Yadav, M.L.A. Chairperson 26
3. Shri Jagbir Singh Malik, M.L.A. Member 37
4. Shri Abhay Singh Chautala, M.L.A Member 06
5. Shri Jaiveer Singh, M.L.A. Member 35
6. Dr. Abhe Singh Yadav, M.L.A. Member Nil
7. *** Shri Bishamber Singh, M.L.A. Member 01
8. Shri Amit Sihag, M.L.A. Member 25
9. Shri Indu Raj, M.L.A. Member 28
10.****Shri Ghanshyam Saraf, M.L.A. Member 07
11.  Advocate General, Haryana. Member NIL
Special Invitee

**  Shri Laxman Singh Yadav, M.L.A. Sr. No.2
* Shri Ishwar Singh, MLA  resigned from Chairmanship of the

Committee on 17.05.2023, vide Notification No. HVS-SLC-1/2023-24/32,
dated 17.05.2023.

* % Shri Laxman Singh Yadav, MLA, Special Invitee, nominated as a
Chairperson of the Committee on dated 23.05.2023, vide Notification
No. HVS-SLC-1/2023-24/ 137, dated 23.05.2023.

***  Shri Bishamber Singh, MLA resigned from Membership of the Committee
on 23.05.2023, vide Notification No. HVS-SLC-1/2023-24/138, dated
23.05.2023.

**%%  Shri Ghanshyam Saraf, MLA nominated as a Member of the Committee on
14.11.2023, vide Notification No. HVS-SLC-1/2023-24/158, dated
14.11.2023.
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Meetings held and Business transacted

The date of meetings, the number of Members present and the Business
transacted at each meeting are given below:-

Sr. Date of Number of| Business Transacted
No. Meeting Members/
Special
Invitees
Present
1 2 3 4
1. 16.05.2023 6 1.  Welcome Address.
2. Paper placed before the Committee.
2. 26.05.2023 2 No Business was transacted for want of
quorum.
3. 31.05.2023 5 1. Selection of Rules for Scrutiny.

2. Watching of the Implementation of the
observations/ recommendations made by the
Committee in respect of the Haryana
Legislative Assembly (Medical Facilities to
Members) Rules, 1988 framed under the
Haryana Legislative Assembly (Medical
Facilities to Members) Act, 1986 and the
Haryana Legislative Assembly (Facilities to
Members) Rules,1979 framed under sub-
section (1) of Section 8 of the Haryana
Legislative  Assembly  (Facilities to
Members) Act, 1979.

3. The Committee decided to hold its own
next meeting at Shimla on 07.06.2023 at
02:00 P.M.

4, 07.06.2023 5 1. Selection of Rules for Scrutiny.

2. The Committee decided to hold its
meeting at Mountain  Quail  Tourist
Complex, Morni, Panchkula on 14.06.2023
at 11.00 A.M to take an oral examination of
the Departmental representatives of Forest
Department and own meeting at PWD, Rest
House, Rewari on 21.06.2023 at 2.00 P.M.
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14.06.2023

1. Paper placed before the Committee.

2. The Committee watched the
implementation of observations/
recommendations made by the Committee
in respect of the Wild Life (Protection)
Haryana Rules, 1974 framed under the Wild
Life (Protection) Act, 1972 as contained its
39" to 50™ reports.

3. The Committee decided to hold its next
meeting on 21.06.2023 at 12.00 Noon at
PWD (B&R) Rest House, Rewari.

4, The Committee decided to hold its
study tour to the State of Meghalaya from
26.06.2023 to 01.07.2023.

21.06.2023
Rewari

1. Papers placed before the Committee.

2. The Committee ~ watched  the
implementation of observations/
recommendations made by the Committee
in respect of the Punjab Scheduled Roads
and Controlled Areas Restriction of
Unregulated Development Rules, 1965 as
contained in its 42" to 50™ reports.

28.06.2023

1. Paper placed before the Committee.

2. The Committee studied the Haryana
Public Library Act, 1989 and held informal
discussion on non-formulation of Rules
under the Act.

05.07.2023

D.O. No. PS/ACSEFW-2023/3070, dated
30.06.2023 received from the Additional
Chief Secretary to Government, Haryana,
Environment, Forest & Wild Life
Department requesting for the
postponement of oral examination fixed for
5t July, 2023 at 12:30 P.M. as he has to
attend the meeting fixed by the Hon’ble
Chief Minister on the proposed Aravali
Safari Park on 5" July, 2023 at 9.30 A.M. at
Haryana Bhawan, New Delhi, was placed
before the Committee and the Committee
accepted to the request made therein.

08.07.2023
Haryana
Bhawan,

New Delhi

Nil

No Business was transacted for want of
quorum.,
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10.

19.07.2023

1. Paper placed before the Committee.

2. Oral examination of the Additional
Chief Secretary to Government, Haryana,
Forest and Wild life Department regarding
non- implementation of the observations/
recommendations of the Committee made in
respect of the Wildlife (Protection) Haryana
Rules,1974 framed under the Wildlife
(Protection) Act, 1972, as contained in its
39t to 50" Reports.

11.

26.07.2023

1. Paper placed before the Committee.

2. Oral examinations of the Additional
Chief Secretary to Government, Haryana,
Town & Country Planning and Urban
Estates Department regarding  Non-
Implementation of the observations/
recommendations of the Committee made in
its 42" Report for the year 2013-14
regarding the Punjab Scheduled Roads and
Controlled Areas Restriction of Unregulated
Development Rules, 1965 framed under the
Punjab Scheduled Roads and Controlled
Areas Restriction ~ of  Unregulated
Development Act, 1963.

3. The Committee again decided to
undertake its study tour programme to the
State of Meghalaya from 08.08.2023 to
12.08.2023.

12.

02.08.2023

Papers placed before the Committee.

13.

07.08.2023
New Delhi

The Committee chalked out the study tour
programme & framed the questionnaire
which is to be undertaken by the Committee
w.e.f. 07.08.2023 to 12.08.2023 to the State
of Meghalaya.

14.

09.08.2023
Sohra

The Committee discussed the questionnaire
of the meeting with the Sister Committee of
Meghalaya Legislative Assembly.

15.

10.08.2023
Shillong

Discussion with the Sister Committee of
Meghalaya Legislative Assembly, Shillong.

16.

11.08.2023
Mawlynong

The Committee reviewed the study tour
programme undertaken by the Committee to
the State of Meghalaya w.e.f. 08.08.2023 to
12.08.2023.
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17.

16.08.2023

The Committee scrutinized the Haryana
Fisheries Rules, 1996.

18.

05.09.2023

Papers placed before the Committee.

19.

13.09.2023

The Committee scrutinized the Haryana
Fisheries Rules, 1996.

20.

20.09.2023

No Business was transacted for want of
quorum.

21,

27.09.2023

The Committee scrutinized the Haryana
Fisheries Rules, 1996.

22,

04.10.2023

Oral examination of the Additional Chief
Secretary to Government, Haryana, Energy
Department regarding Scrutiny of the
Haryana Electricity Regulatory Commission
(Officers and Employees Conditions of
Service) Regulations, 2022 framed under
the Electricity Act, 2003.

23.

06.10.2023
Gurugram

1. The Committee  watched the
implementation of observations/
recommendations made by the Committee
in respect of the Haryana State Seed
Certification Agency Rules, 1976 as
contained in its 49" Report.

2. Selection of Rules.

24,

11.10.2023

No Business was transacted for want of
quorum.

25.

18.10.2023

1. Paper placed before the Committee.

2. The Committee  watched the
implementation of observations/
recommendations made by the Committee
in respect of the Haryana Apartment
Ownership Rules, 1987 framed under the
Haryana Apartment Ownership Act, 1983 as
contained in its 45" Report.

26.

25.10.2023

No Business was transacted for want of
quorum.

27.

02.11.2023
Gurugram

The Committee scrutinized the Haryana
Panchayati Raj Act, 1994.

28.

09.11.2023

No Business was transacted for want of
quorum.
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29.

15.11.2023

1. Paper placed before the Committee.

2. The Committee scrutinized the Haryana
Panchayati Raj Rules, 1995.

30.

22.11.2023

No Business was transacted for want of
quorum.

31.

29.11.2023

1. Paper placed before the Committee.

2. The Committee scrutinized the Haryana
Panchayati Raj Rules, 1995.

32.

06.12.2023

1. Paper placed before the Committee.

2. The Committee scrutinized the Haryana
Panchayati Raj Rules, 1995.

33.

27.12.2023

1. Paper placed before the Committee.

2. The Committee scrutinized the Haryana
Panchayati Raj Rules, 1995.

34.

03.01.2024

1. Paper placed before the Committee.

2. The Committee scrutinized the Haryana
Panchayati Raj Rules, 1995.

35.

10.01.2024

1. Paper placed before the Committee.

2. Oral examination of the Additional
Chief Secretary to Government,
Development and Panchayats Department
on the reply furnished vide memo No. SBA-
3-2023-81996, dated 01.08.2023 in respect
of the non-implementation of the
observations/recommendations  of  the
Committee made in its 46" report for the
year 2017-18 regarding the Punjab Village
Common Lands (Regulation) Rules, 1964
framed under the Punjab Village Common
Lands (Regulation) Act, 1961.

36.

16.01.2024

The Committee scrutinized the Haryana
Panchayati Raj Rules, 1995.

37.

24.01.2024

Oral examination of the Additional Chief
Secretary to  Government, Haryana,
Fisheries Department on the reply received
vide memo no. 754-MP-11-2023/7529, dated
24.11.2023 on the observations/
recommendation of the Committee made in
respect of the Haryana Fisheries Rules,
1996.
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38.

31.01.2024

1. The Committee  scrutinized the
reply/comments of State Government
furnished vide memo dated 28" July, 2023
on the observations of the Committee in
respect of the Haryana Legislative
Assembly (Medical Facilities to Members)
Rules, 1988 and the Haryana Legislative
Assembly (Facilities to Members) Rules,
1979 and observed that no further action is
required to be taken in the matter.

2. Proceedings confirmed by the
Chairperson and Acting Chairperson of the
Committee.

3. The Committee decided to orally examine
the  Additional Chief Secretary to
Government, Haryana, Development &
Panchayats Department in it meeting held
on 07.02.2024 at Haryana Vidhan Sabha,
Chandigarh.

39.

07.02.2024

1. Paper placed before the Committee.

2. Oral examination of the Additional
Chief Secretary to Government, Haryana,
Development and Panchayats Department
on the reply furnished vide memo No. ECA-
5-2024/13372, dated 01.02.2024 on the
observations/recommendations  of  the
Committee made in respect of the Haryana
Panchayati Raj Rules, 1995.

3. The Committee drafted its 51% Report for
the year 2023-24.

4. The Committee decided to hold its own
meeting on 10.02.2024 at 1.00 P.M. at Hotel
Raj Hans, Suraj Kund, Faridabad.

40.

10.02.2024
Faridabad

No Business was transacted for want of
quorum.

41.

19.02.2024

The Committee partly drafted its 51% report
for the year 2023-24.

42.

21.02.2024

1. Proceedings  confirmed by the
Chairperson and Acting Chairperson of the
Committee.

2. The Committee drafted & finalized the
51% report for  the year 2023-24.
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Meetings at Places other than Chandigarh.
The Committee held its meetings on the following dates and places:-

E‘;_ Place Date ls\l:) Place Date
1. Rewari 21.06.2023 | 2. New Delhi 08.07.2023
3. New Delhi 07.08.2023 | 4. Sohra 09.08.2023
5. Shillong 10.08.2023 | 6. Mawlynong 11.08.2023
7. Gurugram 06.10.2023 | 8. Gurugram 02.11.2023
9. Faridabad 10.02.2024

Report Presented

The Committee presented its 515 Report for the year 2023-2024 to the House
on 28" February, 2024.

Proceedings

A record of the proceedings of the Committee has been kept in the
Haryana Vidhan Sabha Secretariat.
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BUSINESS ADVISORY COMMITTEE

The Business Advisory Committee which was nominated by the Hon’ble
Speaker for the January Session, 2020 on 10.01.2020 vide Notification No. HVS-
LA/39/2020/8, dated 13" January, 2020 and the same was continued to order by the
Hon’ble Speaker on 11.08.2023.

The Committee held one meeting on 24.08.2023. The name of the Members of
the Committee, Special Invitee and the meeting attended by each Member are given
below:-

Sr. Name of the Members Number of

No. meeting attended

1. Shri Gian Chand Gupta, Hon’ble Speaker 1

2. Shri Manohar Lal, Hon’ble Chief Minister 1

3. Shri Dushyant Chautala, Hon’ble Deputy Chief 1
Minister

4. Shri Anil Vij, Hon’ble Home Minister Nil

5. Shri Kanwar Pal, Hon’ble Parliamentary Affairs 1
Minister

6. Shri Bhupinder Singh Hooda, Hon’ble Leader of 1
Opposition

7. Shri Ranbir Gangwa, Hon’ble Deputy Speaker 1

Report Presented
The following report was presented on the date noted against:-

Sr. Subject Matter Date of
No. Presentation
1. Recommendation regarding allocation of time for | 25.08.2023

transaction of Government Business for the meeting
of the Haryana Vidhan Sabha held on 25.08.2023,
28.08.2023 and 29.08.2023 i.e.

Obituary References;

Questions Hour;

Presentation and adoption of First Report of the
Business Advisory Committee;

Papers to be laid/re-laid on the table of the House;
Legislative Business;

Presentation, Discussion and Voting on the Excess

Demands over Grants and Appropriations for the
year 2011-12 to 2018-19.

Presentation of Supplementary Estimates (First
Instalment) for the year 2023-24 and the Report of
the Estimates Committee thereon;




99

Discussion and Voting on Supplementary Estimates
(First Instalment) for the year 2023-24;

Motion under Rule-15 regarding Non-stop sitting;

Motion under Rule-16 regarding adjournment of the
Sabha sine-die;
The Haryana Appropriation Bill, 2023 in respect of

Excess Demands over Grants and Appropriations for
the year 2011-12 to 2018-19;

The Haryana Appropriation Bill in respect of
Supplementary Estimates (First Instalment) for the
year 2023-24; and

Any other Business.

BUSINESS ADVISORY COMMITTEE

Hon’ble Speaker on 06.12.2023.

The Business Advisory Committee which was nominated by the Hon’ble
Speaker for the January Session, 2020 on 10.01.2020 vide Notification No. HVS-
LA/39/2020/8, dated 13" January, 2020 and the same was continued to order by the

The Committee held one meeting on 14.12.2023. The name of the Members of

the Committee and the meeting attended by each Member are given below:-

Sr. Name of the Members Number of

No. meeting attended

1. Shri Gian Chand Gupta, Hon’ble Speaker 1

2. Shri Manohar Lal, Hon’ble Chief Minister 1

3. Shri Dushyant Chautala, Hon’ble Deputy Chief 1
Minister

4. Shri Anil Vij, Hon’ble Home Minister 1

5. Shri Kanwar Pal, Hon’ble Parliamentary Affairs 1
Minister

6. Shri Bhupinder Singh Hooda, Hon’ble Leader of 1
Opposition

7. Shri Ranbir Gangwa, Hon’ble Deputy Speaker 1

REPORT PRESENTED
The following report was presented on the date noted against:-

Sr. Subject Matter Date of

No. Presentation

1. Recommendation regarding allocation of time for | 15.12.2023

transaction of Government Business for the meeting
of the Haryana Vidhan Sabha held on 15.12.2023,
18.12.2023 and 19.12.2023 i.e.
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Obituary References;
Questions Hour;

Presentation and adoption of First Report of the
Business Advisory Committee;

Zero Hour;
Papers to be laid/re-laid on the Table of the House;

Presentation of Preliminary Report of the Committee
of Privileges and extension of time for presentation
of the final report thereon;

Legislative Business;

Presentation, Discussion and Voting on the Excess
Demands over Grants and Appropriations for the
year 2019-20, 2020-21 and 2021-22.

Presentation of Supplementary Estimates (Second
Instalment) for the year 2023-2024 and the Report of
the Estimate Committee thereon;

Discussion and Voting on Supplementary Estimates
(Second Instalment) for the year 2023-2024;

Motion under Rule-15 regarding Non-stop sitting;

Motion under Rule-16 regarding adjournment of the
Sabha sine-die;

The Haryana Appropriation Bill, 2023 in respect of
Excess Demands over Grants and Appropriations for
the year 2019-2020, 2020-2021 and 2021-2022;

The Haryana Appropriation Bill in respect of
Supplementary Estimates (Second Instalment) for the
year 2023-2024; and

Any other Business.

BUSINESS ADVISORY COMMITTEE

The Business Advisory Committee which was nominated by the Hon’ble
Speaker for the January Session, 2020 on 10.01.2020 vide Notification No. HVS-
LA/39/2020/8, dated 13" January, 2020 and the same was continued to order by the
Hon’ble Speaker on 07.02.2024.

The Committee held one meeting on 19.02.2024. The name of the Members of
the Committee and the meeting attended by each Member are given below:-

Sr. Name of the Members Number of
No. meeting attended
1. Shri Gian Chand Gupta, Hon’ble Speaker 1

2. Shri Manohar Lal, Hon’ble Chief Minister 1
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3. Shri Dushyant Chautala, Hon’ble Deputy Chief 1
Minister

4. Shri Anil Vij, Hon’ble Home Minister 1

5. Shri Kanwar Pal, Hon’ble Parliamentary Affairs 1
Minister

6. Shri Bhupinder Singh Hooda, Hon’ble Leader of 1
Opposition

7. Shri Ranbir Gangwa, Hon’ble Deputy Speaker 1

REPORT PRESENTED
The following reports was presented on the date noted against:-

Sr. | Subject Matter Date of

No. Presentation

1. Recommendation regarding allocation of time for | 20.02.2024

transaction of Government Business for the meeting of the
Haryana Vidhan Sabha held on 20.02.2024, 21.02.2024,
22.02.2024, 23.02.2024, 26.02.2024, 27.02.2024 and
28.02.2024 i.e.

Laying a copy of the Governor’s Address on the Table of
the House through ‘NeV A’ portal;

Obituary References;

Presentation and adoption of First Report of the Business
Advisory Committee;

Papers to be laid/re-laid on the Table of the House through
‘NeVA’ portal;

Presentation of Preliminary Report of the Committee of
Privileges and extension of time for presentation of the
final report thereon;

General discussion on Governor’s Address.
Questions Hours;

Resumption of General Discussion on Governor’s Address
and voting on Motion of Thanks;

Legislative Business;

Presentation, Discussion and Voting on Supplementary
Estimates (3" Instalment) for the year 2023-2024;

Motion under Rule-121;
Presentation of Budget Estimates for the year 2024-2025;

General Discussion on Budget Estimates for the year 2024-
2025;

Presentation of Reports of the Assembly Committees;
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Resumption of General Discussion on Budget Estimates
for the year 2024-2025 and reply by the Finance Minister
on Budget Estimates for the year 2024-2025 and Voting on
Demands for Grants for the year 2024-2025;

Motion under Rule-15 regarding Non-stop sitting;

Motion under Rule-16 regarding adjournment of the Sabha
sine-die;

The Haryana Appropriation Bill in respect of

Supplementary Estimates (3™ Instalment) for the year
2023-2024;

The Haryana Appropriation Bill in respect of Budget
Estimates for the year 2024-2025; and

Any other Business.
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RULES COMMITTEE

The Committee consisting of eight Members of the Haryana Vidhan
Sabha was nominated by the Hon’ble Speaker on the 26" April, 2023 and notified in
the official Gazette vide Notification No. HVS-LA-67/2023/122, dated the
26™ April, 2023.

The Committee held one meeting during the period under review. The names
of Members and number of meetings attended by each of them are shown in the
following table:-

Sr. | Name of the Members Number of

No. Meetings
attended

1. Shri Gian Chand Gupta, Hon’ble Speaker Ex- Officio 1

Chairperson

2. Shri Bhupinder Singh Hooda, MLA Member 1

3. Smt. Kiran Choudhry, MLA Member

4 Smt. Geeta Bhukkal, MLA Member 1

5. Shri Ghanshyam Dass Arora, MLA Member 1

6. Dr. Abhe Singh Yadav, MLA Member

7. Smt. Naina Singh Chautala, MLA Member 1

8. Shri Sudhir Kumar Singla, MLA Member

Meetings held and Business transacted

The Committee held only one meeting on 19" February, 2024, five (5)
Members were present and discussed the proposals suggested by the Committee of
three officers constituted by the Hon’ble Speaker to make necessary amendments,
in the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly after going through the same, the Committee approved the following
proposals to be adopted to make the Rules more relevant and appropriate for the
smooth functioning of the House as well as various Committees constituted by the
august House:-

Rule Title Proposed amendment

The word “He”, “His” and “Sir” may be
substituted with  “She/He”, “Her/His” and
“Madam/Sir” in the Rules of Procedure

Appropriate Article of the Constitution of India
may be inserted along with title of the Rule.

2 Definitions The following definitions may be added after last
definition: -
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"e-Vidhan/NeVA" means an online system to
automate the process of legislative business of the
House such as processing of Questions, Queries,
Notices, Motions, House Proceedings, Bills,
Governor Address, Budget and various House
Committees etc. etc. between Hon'ble Members
and Vidhan Sabha Secretariat and all Government
Departments.

"Official websites" https://haryanaassembly.gov.in
and https://hrla.neva.gov.in are respectively official
public and official secure websites of Haryana
Legislative Assembly.e-Vidhan system will be
operated by using official websites, which will be
notified by the Legislative Assembly Secretariat
from time to time;

"Online" means the information/documents to be
submitted/retrieved by the users anywhere anytime
using their login credentials through the secure
website of Haryana Legislative Assembly which
can be accessed by clicking Login button on Home
page of the public website of Haryana Legislative
Assembly http:// haryanaassembly.gov.in or
directly from the secure website https:/
hrla.neva.gov.in;

"Digital Library" means auto collection and
grouping of various online papers available in
various modules of e-Vidhan System.

“Online _Notification” means uploading or
publication of summons to Members, List of
Business, Notices, orders etc. etc. on “e-Vidhan or
official websites” which shall deem to have come
into force with effect from the date and time of
uploading or publication on e-Vidhan or official
websites.

13A

After Rule 13 the following may be inserted as Rule 13A:-

“Powers of
Deputy Speaker
or other Member
Presiding

13A. The Deputy Speaker or any other Member
competent to preside over a sitting of the House
under the Constitution or these rules shall, when so
presiding, have the same powers as the Speaker
when so presiding and all references to the Speaker
in these rules shall in these circumstances be
deemed to be references to any such person so
presiding.”



https://haryanaassembly.gov.in/
https://hrla.neva.gov.in/
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14 When is sitting In the last line of Rule 14 the following may be
of the Assembly | inserted after the word “House”:-
duly constituted | «except Parliamentary Conferences, Presiding

Officers” Conference, Youth Parliament and
Orientation/ Training of Members”.

15 (2) Sitting of the In forth line of Sub-Rule (2) of the Rule 15, the
Assembly word “6.00 P.M.” be substituted as “05.00 P.M.”
After Rule 16 the following may be inserted as Rule 16A:-

16 A “Adjournment 16A. In case the House, after being adjourned is
and reconvened before notification under Rule-7 of
Reconvening these rules, the Secretary shall communicate to

each Member the date, time and place of the next
part of the Session with the approval of the
Hon’ble Speaker.”

23 Government’s The existing Rule 23 may be titled as “23(1)”;

right of reply After Rule 23(1) the following may be inserted as
Sub-Rule (2):-
“(2) The mover or the seconder shall not have any
right of reply after the Chief Minister or any other
Minister has explained the position of the
Government at the end of the discussion.”

32 (2) List of Business | In third line of Sub-Rule (2) of the Rule 32, the

word “not” be inserted after word “shall”.

40 Subject matter In the last line of Rule 40 the words “subject to the
of questions fulfillment of conditions specified in Rule 46” may

be inserted after word “addressed”.

42 (1) Form of notice In second line of Sub-Rule (1) of Rule 42 the word
of questions “or online” may be inserted after word “writing”

45A Notice of The words “Notice of Queries” may be added as
Queries title to the Rule 45A.

In second line of Explanation the word
“infromation” may be corrected as “information”
51 Withdrawal or The following provisos may be added after the first

postponement of
questions

proviso in Rule 51:

“Provided further that when a question is
postponed or transferred from one list of questions
for oral answer to another, more than two questions
may stand in the name of one member and the total
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number of questions may exceed by such
postponed or transferred question”

“Provided further that the member shall not seek

postponement of his question on any of the lists of
the last two days of the meeting”

54

Short Notice
Questions

The following may be added after Sub-Rule (5) of
Rule 54:-

“(6) Where two or more members give short notice
questions on the same subject and one of the
questions is accepted for answer at short notice,
names of not more than four members, other than
the one whose notice has been admitted, shall be
shown against the admitted question”.

“Provided that the Speaker may direct that all the
notices be consolidated into a single notice, if in
the opinion of Speaker, it is desirable to have a
single self-contained question covering all the
important points raised by members, and the
Minister shall then give reply to the consolidated
question”.

“Provided further that when a question is shown in
the name of more than one member, the Speaker
shall call the name of the first member or, in the
absence of that member, any other name”.

57 (2)

Discussion on a
matter of public
importance
arising out of
answers to
questions

In second line of proviso appended with Sub Rule
(2)following words may be inserted after the word
“note”: -

“in not more than 150 words”.

60

Vacation of seat
of absent
[Member]

In the title of Rule 60 the word “Vaction” may be
corrected as “Vacation”

Sub-Rule (2) of the Rule 60 may be substituted as
follows: -

“On a motion by the leader of the house or by such
other member to whom the functions are delegated
in this behalf by the leader of the house, the seat of
member who has been so absent be declared vacant
and the motion shall be put by the Speaker”.

65

No-Confidence
Motion in
Ministry

The following may be added after Sub-Rule (4) of
Rule 65:

“(5) The Speaker, if thinks fit, may prescribe a
time limit for speeches.”
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73(2) Calling attention | In the fourth line of Sub-Rule 2 of Rule 73 the
to matters of word “clarificatory” may be inserted before the
urgent public word “question” and following may be inserted
importance after the word “question”:

“and the Minister shall reply at the end to all such
questions”

In first line of the proviso of Rule 73(2) the word
“first” may be inserted before the word, “five”

73A Notice for The following Proviso may be added at the end of
raising Rule 73A: -
discussion “Provided further that the notice shall be

accompanied by an explanatory note stating
reasons for raising discussion on the matter in
question.”

75(1) Circulation of In second line of Sub-Rule (1) of Rule 75 after the
Notices and word “Member” the words “in writing or online”
Papers to may be inserted.

Members

75(2) Circulation of In second line of Sub-Rule (2) of Rule 75, after the
Notices and word “Member” the following words may be
Papers to inserted: -

Members “in writing or online if a copy thereof is
delivered/circulated in such manner and in such
place as the Speaker may, from time to time,
direct”

75(2)(i) -do- Clause (i) of Sub-Rule (2) of Rule 75 may be

omitted.

75(2)(ii) -do- Clause (ii) of Sub-Rule (2) of Rule 75 may be

omitted

75 -do- The following may be added after Sub-Rule (2) of

Rule 75:-

“(3)The Secretary shall, as soon as possible,
forward a copy of every Notice in writing or
online which has been received for asking question
or seeking discussion, to the Secretary of
concerned department in addition to a Minister”

After Rule 75 the following may be inserted as Rule 75A:-

75A “Power of 75A.If in the opinion of the Speaker, any Notice
Speaker to contains words, phrases or expressions which are

amend Notices

argumentative, unparliamentary, ironical,
irrelevant, verbose, or otherwise inappropriate, the
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Speaker may, while exercising discretion, amend
such Notice.”

86

Moving of
amendment

The following proviso may be added to Rule 86:

“Provided that notice of an amendment to a
motion shall be given one day before the day on
which the motion is to be considered, unless the
Speaker allows the amendment to be moved
without such notice”

94(4)(c)

Division

In third line of clause (c) of Sub-Rule (4) of Rule
94, after the word “Lobbies” the words “or by
operating the automatic vote recorder” may be
inserted.

After Rule 94 the following may be inserted as Rule 94A:-

94A

“Division by
automatic vote
recorder

94A.(1)where the Speaker directs under clause(c)
of Rule 94(4) that the votes be recorded by
operating the automatic vote recorder, it shall be
put into operation and the Members shall caste
their votes from the seats respectively allotted to
them by pressing the buttons provided for the
purpose.

(2) After the result of the voting appears on the
indicator board, the result of the division shall be
announced by the Speaker and it shall not be
challenged.

(3) A Member who is not able to caste one’s own
vote by pressing the button provided for the
purpose due to any reason considered sufficient by
the Speaker, may, with the permission of the
Speaker, have the vote recorded verbally by stating
where she or he is in favour of or against the
motion, before the result of the division is
announced.

(4) If a Member finds having voted by mistake by
pressing the wrong button, such Member may be
allowed to correct the mistake provided it is
brought to the notice of the Speaker by the
Member before the result of the division is
announced.”

97

Rules to be
observed by
Members while

The following may be inserted after Sub-Rule (x)
of the Rule 97:

“(x1) shall not shout slogans in the House;
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present in the
Assembly

(xii) shall not sit or stand with back towards the
Chair;

(xiii) shall not approach the Chair personally in the
House. The member may send chits to the officers
at the Table, if necessary;

(xiv) shall not wear to display badges of any kind
in the House (expect the National Flag in the form
of a lapel pin or a badge);

(xv) shall not bring or display arms in the House;

(xvi) shall not display flags, emblems or any
exhibits in the House;

(xvii) shall not leave the House immediately after
delivering the speech;

(xviii) shall not distribute within the precincts of
House any literature, questionnaire, pamphlets,
press notes, leaflets, etc. not connected with the
business of the House;

(xix) shall not place one’s hat/cap on the desk in
the House, bring boards in the Chamber for
keeping files or for writing purposes, smoke or
enter the House with the coat hanging on the arms;

(xx) shall not carry walking stick into the House
unless permitted by the Speaker on health grounds;

(xxi) shall not bring or play cassette or tape
recorder or mobile in the House; and

(xxii) shall avoid talking or laughing in Lobby loud
enough to be heard in the House.

(xxiii) shall not wear specially printed/designed
clothing displaying slogans, signs, quotes, religious
wording etc. of any kind in the House/precinct.”
(xxiv) shall not discuss or talk with the officers
sitting in the officers gallery and persons in
visitors’ gallery.

Rule 98 may be substituted asunder:-

98

“Order of
speeches and
Right of reply

98After the member who moves a motion has
spoken, other members may speak to the motion in
such order as the Speaker may call upon them. If
more Members than one rise at the same time, the
Speaker may call up them to speak in such order as
he decides. If any Member who is so called upon
does not speak, such Member shall not be entitled
except with the permission of Speaker, to speak to
the motion at any later stage of the debate.”
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100 Rules to be The following may be inserted after clause (vii) of
observed while Sub-Rule (2) of Rule 100:
speaking by “(viii): utter treasonable, seditious or defamatory
Members words;
(ix):  make any reference to the strangers in any
of the galleries;
(x): refer to Government officials by name.”
After Rule 104C the following may be inserted as Rule 104D:-
104D “Automatic 104D.(1) Notwithstanding anything contained in
suspension of a | rules 104,104(A), 104(B) and 104(C), in the event
Member of grave disorder occasioned by a member coming
in the well of the House or abusing the Rules of the
House persistently and willfully obstructing its
business by shouting slogans or otherwise, such
member shall, on being named by the Speaker,
stand automatically suspended from the service of
the House for three consecutive sittings or the
remainder of the session, whichever is less:
Provided that the House may, at any time, on
a motion being made, resolve that such suspension
be terminated.
(2) On the Speaker announcing the suspension
under this rule, the member shall forthwith
withdraw from the precincts of the House.”
122 Notice of In fifth line of Rule 122, after word “reasons” the
motion for leave | following words may be inserted : -
to introduce “which shall not contain arguments.”
Bills
After Rule 126 the following may be inserted as Rule 126A:-
126 A “Statement 126 A (1) Whenever a Bill seeking to replace an

regarding
ordinances

Ordinance with or without modification is
introduced in the House, shall be placed before the
House along with the Bill a statement explaining
the circumstances which had necessitated
immediate legislation by Ordinance.

(2) Whenever an Ordinance, which embodies
wholly or partly or with modification the
provisions of a Bill pending before the House is
promulgated a statement explaining the
circumstances which had necessitated immediate
legislation by Ordinance shall be laid on the Table
at the commencement of the session following the
promulgation of the Ordinance.”
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127

Motion for leave
to introduce
Bills

After the Sub-Rule (1) of Rule 127, proviso may be
inserted as under :-

“Provided further that where a Motion is opposed
on the ground that the Bill initiates Legislation
outside the Legislative competence of the House,
the Speaker may permit a full discussion thereon”.

The following may be inserted after Sub-Rule (2)
of the Rule 127: -

“(3)Notice to oppose introduction of a Bill shall be
addressed to the Secretary specifying clearly and
precisely the objections to be raised and given in
writing one hour before the commencement of the
sitting.”

130

Members by
whom motions
in respect of
bills may be
made

The following proviso may be added to Rule 130:-

“Provided that if the Member in charge of a bill is
unable, for reasons which the Speaker considers
adequate, to move the next motion in regard to that
bill at any subsequent stage after introduction, the
member may authorize another member to move
that particular motion with the approval of the
Speaker.”

151

Notice of
amendments

The following proviso may be added to Rule
151(1):-

“Provided that, in the case of a Government Bill,
an amendment, of which notice has been received
from the member in charge, shall not lapse by
reason of the fact that the Member in charge has
ceased to be a Minister or a Member and such
amendment shall be printed in the name of the
new member in charge of the Bill.”

153

Sanction or
recommendation
of President or
Governor to be
annexed to
amendment

The following proviso may be addedto Rule 153:-

“Provided that no previous sanction or
recommendations of  the Governor shall be
required, if an amendment seeks to-

(@) abolish or reduce the limits of
proposed in the Bill or amendment, or

(b) increase such tax upto the limits of an existing
tax.”

the tax

170 (1)

Allotment of
time for
discussion on
amendment

In the third line of Sub-Rule (1) of Rule 170 the
words “three days” may be substituted as “one
day”
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175

Speaker to
decide
admissibility of
a Resolution

In the fourth line of Rule 175, before the word
“provided” the following words may be inserted:-

“or calculated to obstruct or prejudicially affect the
procedure of the House”.

185

Effect of
withdrawal

The following proviso may be added to Rule 185:-

“Provided that when a Resolution has been
withdrawn with the leave of the House, no
Resolution raising substantially the same question
shall be moved during the same Session.”

188

Presentation of
Budget

The existing Rule 188 may be titled as “188(1)”;
Sub-Rule (2) may be inserted after Rule 188(1) as
follows:-

“(2) The Budget shall be presented to the House in
such form as the Finance Minister may, after
considering the suggestions, if any, of the
Estimates Committee, settle.”

204(4)

In forth line of Sub-Rule (4) of the Rule 204, the
word “removal and in sixth line the word “remove”
may be substituted with word “discharge.”

205

Resignation of
Members from
Committee

In the last line of Rule 205 the following may be
added after the word “Speaker”:-

“in the following form:-

I hereby tender my resignation from the
membership of the Committee on------------ with
effect from-----.

Yours faithfully,

Place---- Date------ (Name of Member)

(2) The resignation shall take effect from the date
of resignation specified in the letter of resignation.

(3) If the date from which the resignation should
take effect is not specified in the letter, the
resignation shall take effect from the date of the
letter.

(4) If the letter of resignation does not bear any
date, the resignation shall take effect from the date
of receipt of the letter in the Haryana
Vidhan Sabha Secretariat.”

233

Committee on
Estimates

In forth line of Sub-Rule (1) of the Rule 233, after
the word “Assembly” the words “or the
Speaker”’may be added.
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The following may be added after Sub-Rule (15) of
Rule 233 as Sub-Rule (16):-

“(16) The Committee may continue the
examination of the Estimates from time to time
throughout the Financial Year and report to the
House as its examination proceeds. It shall not be
incumbent on the Committee to examine the entire
estimates of any one year. The Demands for Grants
may be finally voted notwithstanding the fact that
the Committee has made no Report.”

243(b) Functions of the | In first line of Sub-Rule (b) of Rule 243, the

Committee following words may be added after the word
“assurances”: -
“Promises and undertakings”

269 (4) | Functions of the | Sub-Rule (4) of Rule 269 may be omitted.
Committee
After Rule 269 the following may be inserted as Rule 269A.:-

269 A “Evidence of 269A.(1) The Committee may take evidence of
Experts, experts or interested parties on the petitions/
interested representations on their own initiative or on
parties and requests made.
availing of (2) The Committee may also avail of the public
Public opinion opinion to make the report on the petitions/

representations.

The witnesses who express their desire to appear
before the Committee shall supply sufficient
number of copies of written memoranda for
circulation to the members of the Committee who
may consider the same at their sitting and then
decide whether such witnesses may be called to
appear before the Committee.”

301 Petitions Rule 301 may be substituted as under: -

relating to Bills

“301. Petitions may be presented by a Member to
the House with the consent of the Speaker on ---

(i) a Bill which has been published under rule
128or which has been introduced in the House;

(ii) any matter connected with the business pending
before the House; and

(iif) any matter of general public interest provided
that it is not one: -

(@) which falls within the cognizance of a court
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of law having jurisdiction in any part of India or a
court of enquiry or a statutory tribunal or authority
or a quashi-judicial body, or a commission;

(b) Which should ordinarily be raised in a State
Legislature;

(c) Which can be raised on a substantive motion
or resolution; or

(d) For which remedy is available under the law,
including rules, regulations, bye-laws made by the
Government of India or an authority to whom
power to make such rules, regulations, etc. is
delegated.

The Committee shall also consider representations,
and letters received through any authentic mode of
communication  from  various individuals,
associations etc.”

308 Authentication Rule number 308 be substituted as “308(1)”.
of signatories o | The following may be added after Sub-Rule (1) of
petitions the Rule 308 as Sub-Rule (2): -

“(2) Where there is more than one signatory to a
petition, at least one person shall sign, or affix
thumb impression if such person is illiterate, on the
sheet on which the petition is inscribed. If
signatures or thumb impressions are affixed to
more than one sheet, the prayer of the petition shall
be repeated at the head of each sheet. Where the
petition is made online through NeVA or
Members’ Portal, it may reflect the signature or
thumb impression of the petitioner, as the case may

be.”
309 Petitions to Rule number 309 be substituted as “309(1)” .
whom to be The following Sub-Rules may be added after Sub-
ﬁddfessgd and | Rule (1) of Rule 309:-
ch\éltlj)d et(?:l “(2) A Member shall give one day advance

intimation to the Secretary of one’s intention to
present a petition.

(3) There shall be no debate on the presentation of
a petition.
(4) Every petition, after presentation shall with the
sense of the House be referred to the Committee on
petitions.”

Schedule 1A: Schedule 1A may be altered/updated according to change of demand
of grants and creation/mergers of Government departments.
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Appendices:  The following appendices may be added: -

Appendix-I The Haryana Legislative Assembly (Disqualification of Members on
ground of Defection) Rules, 1986.

Appendix-1l  Estimates Committee Working Rules.

Appendix-1lIl  Composition and Functions of Violation of Protocol Norms and
contemptuous behaviour of Government officers with Members of
Haryana Vidhan Sabha.

Presentation of Report

The Report of the Rules Committee regarding the recommendations/
observations for amendments in the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly, finalized in its meeting held on 19" February,
2024, as required under Rule 242 ibid, was laid on the Table of the House on
26" February, 2024 and the recommendations were deemed to hve been approved
by the House vide Rule 242(3) ibid.

Proceedings

A record of proceedings of the meetings of the Rules Committee has been
kept in the Haryana Vidhan Sabha Secretariat.
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Fact-Finding Committee of Haryana Vidhan Sabha

The Fact-Finding Committee was constituted by the Hon’ble Speaker vide
notification dated 22" December, 2023 under the Chairmanship of then Hon’ble
School Education Minister, Haryana to investigate in the matter of sexual
harassment by the then Principal (Mr. Kartar Singh) of Government Girls Senior
Secondary School, Uchana Mandi (Jind) for the period from 2005 to 2023 of all the
incidents mentioned/discussed in the House in its sittings dated 15" and 18%"
December, 2023 and later notified in the official Gazete vide Notification No. 154-
EA-2023/168, dated 26.04.2023. Shri Kanwar Pal, then Hon’ble School Education
Minister, Haryana was nominated as Chairman of the Committee.

The name of Members/Special Invitees and number of meetings attended by
each of them are shown in the following Table :-

Sr.  Name of the Members Number of meetings
No. Attended
1. Shri Kanwal Pal, Chairperson 04
Hon’ble School Education Minister
2. Shri Aseem Goel, MLA Member 04
3. Shri Bharat Bhushan Batra, Member 04
4, Shri Amarjeet Dhanda, MLA Member 03
Special Invitee
Advocate General, Haryana 03

Meetings held and Business transacted by the Committee

The Committee held total 4 meetings during the period under Review. The
detatils thereof and Business transacted in the meetings are given hereinbelow:-

Sr. Date of Number of Business Transacted
No. Meeting Members/
Special
Invitees
Presented
1 2 3 4
1. 10.01.2024 5 1. Welcome Address
Agenda/Papers placed before the
Committee.

3. The Committee discussed TOR in
details and decided to solicit the
complete record of Mr. Kartar Singh
from the Department of School
Education and DGP, Haryana relating to
the issue being examined after due
deliberations on various issues.
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13.02.2024 5 1. Replies furnished by the Department of
School Education and DGP, Haryana
were placed before the Committee.

2. The Committee informally discussed the
agenda and thereafter orally examined
the Departmental representatives
thereof.

19-02-2024 | 5 1. Papers placed before the Committee.

2. Oral examination of the Additional
Chief  Secretary to  Government,
Haryana, School Education Department
and ACS, Home Department, Haryana
was conducted.

3. Further, the Committee decided to seek
time upto first sitting of the next Sesson
of Haryana Vidhan Sabha to submit its
report.

13-03-2024 | 3 1. After detailed discussions, the
Committee decided to summon Shri
Dushyant Chautala, MLA in its next
meeting to provide evidence in the
matter of ssexual harassment by the
then Principal (Mr. Kartar Singh) of
Government Girls Senior Secondary
School, Uchana Mandi (Jind) for the
period from 2005 to 2023 of all the
incidents mentioned/discussed in the
House in its sittings dated 15" and 18™"
December, 2023.

2. Further, the Committee also decided to
seek time upto first sitting of the next
Session of Haryana Vidhan Sabha to
submit its report.




The Committee of Privileges consisting of Ten members were nominated by
the Hon’ble Speaker on 26 April, 2023 under Rule 286 (1) of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly continued
to function during the period under Review. Shri Narender Gupta, M.L.A was
nominated as Chairperson of the Committee by the Hon’ble Speaker.

The Committee of Privileges held total number of 16 Meetings during the
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REVIEW FOR THE YEAR 2023-24 OF THE

COMMITTEE ON PRIVILEGES

period under review. During the period no report was presented by the Committee.

Names of the Members and number of Meetings attended by each of them are

as follows:-
Sr. Name of Member Designation Number of
No. meetings
attended
1. Shri. Narender Gupta, MLA Chairperson 13

2. Shri. Bishan Lal Saini, MLA Member 12

3. Shri Harvinder Kalyan, MLA Member 4

4. Shri Vinod Bhayana, MLA Member 12

5. Shri Deepak Mangla, MLA Member 9

6. Shri Satya Prakash, MLA Member 15

7. Shri Varun Chaudhary, MLA Member 13

8. Shri Amarjeet Dhanda, MLA Member
9. Shri Kuldeep Vats, MLA Member

10. Shri Sombir Sangwan, MLA Member

1. 24.05.2023 Quorum was not constituted.

2. 31.05.2023 Hon’ble Chairperson gave Welcome address. The
Committee has discussed the matter of Breach in
Security of the Hon’ble Chief Minister occurred
on 10.03.2021 and the question of Breach of
Privileges given notice by Shri Anoop Dhanak,
MLA and Shri Jogi Ram, MLA against Shri
Abhey Singh Chautala, MLA.

3. 07.07.2023 During the Study Tour of Lakshadweep lIsland,
the Committee held discussion with the Deputy-
cum-Block Development Officer of Agatti Island,
Lakshadweep regarding the Administration of
Lakshadweep.
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09.07.2023

During the Study Tour of Munnar (Kerala), the
Committee held its own meeting and visited
Kerala Ayurvedic, Herbal and Spices Garden in
Munnar, Kerala.

19.07.2023

The Committee has discussed the matter of
breach in security of Hon’ble Chief Minister
occurred on 10.03.2021, the question of Breach
of Privileges given notice by Shri Anoop Dhanak,
MLA and Shri Jogi Ram, MLA against Shri
Abhey Singh Chautala, MLA and notice given by
Shri Raghuvir Singh Kadian under Rule 280 of
Rules of Procedure & Conduct of Business in
Haryana Vidhan Sabha regarding misbehave with
Shri  Bhupinder Singh Hooda, Leader of
Opposition.

02.08.2023

Quorum was not constituted.

25.08.2023

The Committee has finalised First Preliminary
Report on the matter of breach of privileges
notice given by Shri Anoop Dhanak, MLA and
Shri Jogi Ram, MLA against Shri Abhey Singh
Chautala, MLA.

03.10.2023

The Committee has discussed the matter of
breach in security of Hon’ble Chief Minister
occurred on 10.03.2021, the question of Breach
of Privileges given notice by Shri Anoop Dhanak,
MLA and Shri Jogi Ram, MLA against Shri
Abhey Singh Chautala, MLA and decided to
invite Shri Anoop Dhanak, MLA and Shri Jogi
Ram, MLA for their oral evidence.

18.10.2023

Shri Anoop Dhanak, MLA and Shri Jogi Ram,
MLA were invited to give their oral evidence in
the matter of breach of privileges notice given by
Shri Anoop Dhanak, MLA and Shri Jogi Ram,
MLA against Shri Abhey Singh Chautala, MLA.
However, both the members have not appeared
on that day and the Committee decided to invite
them in the next meeting. The Committee has
also discussed the matter of breach in security of
Hon’ble Chief Minister occurred on 10.03.2021.

10.

08.11.2023

Shri Anoop Dhanak, MLA and Shri Jogi Ram,
MLA were invited to give their oral evidence in
the matter of breach of privileges notice given by
Shri Anoop Dhanak, MLA and Shri Jogi Ram,
MLA against Shri Abhey Singh Chautala, MLA.
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However, both the members have not appeared
on that day and the Committee decided to invite
them in the next meeting. The Committee has
also discussed the matter of breach in security of
Hon’ble Chief Minister occurred on 10.03.2021.

11.

06.12.2023

The Committee has finalised Second Preliminary
Report on the matter of breach of privileges
notice given by Shri Anoop Dhanak, MLA and
Shri Jogi Ram, MLA against Shri Abhey Singh
Chautala, MLA.

12.

03.01.2024

The Committee has discussed the contents of
report received from DGP, Haryana in the matter
of breach in security of Hon’ble Chief Minister
occurred on 10.03.2021. The Committee has also
decided to invite Shri Anoop Dhanak, MLA and
Shri Jogi Ram, MLA were invited to give their
oral evidence in the matter of breach of privileges
notice given by them against Shri Abhey Singh
Chautala, MLA.

13.

24.01.2024

Quorum was not constituted.

14,

29.01.2024

Quorum was not constituted.

15.

07.02.2024

The Committee has finalised Second Preliminary
Report on the matter of breach of privileges
notice given by Shri Anoop Dhanak, MLA and
Shri Jogi Ram, MLA against Shri Abhey Singh
Chautala, MLA.

16.

13.03.2024

The Committee has finalised Third Preliminary
Report on the matter of breach of privileges
notice given by Shri Anoop Dhanak, MLA and
Shri Jogi Ram, MLA against Shri Abhey Singh
Chautala, MLA.
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Review of the House Committee
(2023-2024)

The House Committee of Haryana Vidhan Sabha consisting of Five Members
were nominated by the Hon’ble Speaker on dated 26" April, 2023 for the year
2023-2024 vide notification No. Hostel/HC/1/2023-24/119 dated 26™ April, 2023.

Hon’ble Deputy Speaker was Ex-Officio Chairperson of the Committee.
Detail of the Members and number of Meetings attended by them is as under:-
(From 01.04.2023 to 31.03.2024)

Sr. Name of Member Meeting Attended
No.
1. Shri Ranbir Gangwa, Hon’ble Deputy Speaker 1
Ex-Officio Chairperson
2. Shri Harvinder Kalyan, MLA Nil
3. Shri Aftab Ahmed, MLA
4. Shri Ram Kumar Gautam, MLA 1
5. Shri Randhir Singh Gollen, MLA

MEETING HELD AND BUSINESS TRANSACTED

Details showing the dates of Meeting held, No. of Members present and
business transacted in each meeting are as given below: -

Sr. Date of Number of | Business Transacted
No. Meeting Member
Present
1. 26.07.2023 04 1. WRTd 91997 R ARy & SRR

# w1 & Ay # @t
2. fues wicw wd  fEmae

ged ¥ afi= faera st w®

2T |
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COMMITTEE ON PETITIONS

The Committee consisting of the Nine Members of Haryana Vidhan Sabha
was nominated by the Hon’ble Speaker vide notification No. HVS/Petitions/1/2023-
24/124 dated 26™ April, 2023 to serve on the Committee on Petitions of the Haryana
Vidhan Sabha for the year 2023-24, under Rule 268 of Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly.

Sh. Ghanshyam Dass Arora, MLA was appointed as the Chairperson of the
Committee by the Hon’ble Speaker.

The Committee held 53 meetings during the period for the year 2023-24.

The name of the members and number of meetings attended by each of them
are shown in the following table: -

Sr. Name of the Member Number of meetings
No. attended
1. Shri Ghanshyam Dass Arora , MLA 46
2. Shri Jagbir Singh Malik, MLA 38
3. Smt. Geeta Bhukkal, MLA 43
4. Smt. Shakuntla Khatak, MLA 34
5. Shri Leela Ram, MLA 46
6. Shri Laxman Singh Yadav, MLA 28
7. | Shri Sanjay Singh, MLA 42
8 Shri Ram Niwas, MLA 26
9 Shri Sombir Sangwan, MLA 26
Special Invitees
*1. | Shri Bishamber Singh, MLA 26

*Vide Notification No. HVS/Petition/1/2023-24/140 dated 29" May, 2023. The
Hon’ble Speaker has been pleased to nominate Shri Bishamber Singh, MLA to serve
on the Committee on Petitions as a Special Invitee for the remaining period of the
year 2023-24.
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REVIEW OF THE COMMITTEE ON PETITIONS FOR THE YEAR 2023-24
Meetings held & business transacted.

The details showing the dates and meetings held, the number of the
Members Present and business transacted at each meeting are given below:-

Sr. Date of No of Business Transacted
No. meeting Member
present
1 09.05.2023 8 Welcome address/Scope and functions of the

Committee and Consideration of petitions/
representations received by the Committee

2. 16.05.2023 8 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

3. 18.05.2023 3 Consideration of petitions/representations
(Rewari) received by the Committee.

4. 23.05.2023 8 Consideration of petitions/representations
received by the Committee.

5. 30.05.2023 7 The Committee orally examined the

departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

6. 06.06.2023 7 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

7. 13.06.2023 9 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

8. 20.06.2023 7 Consideration of petitions/representations
received by the Committee.
9. 27.06.2023 9 The Committee orally examined the

departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

10. | 04.07.2023 8 Consideration of petitions/representations
received by the Committee.
11. | 10.07.2023 4 Chalking out study tour to the State of

(New Delhi) Odisha.
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12.

11.07.2023 Discussion with the with the Acting Speaker
(Bhubaneshwar) and Secretary, Odisha Legislative Assembly,
Bhubaneshwar.

13. | 12.07.2023 Consideration of petitions/representations
(Puri) received by the Committee.

14. 113.07.2023 Consideration of petitions/representations
(Satapara) received by the Committee.

15. | 14.07.2023 Consideration of petitions/representations
(Bhubaneshwar) received by the Committee.

16. | 18.07.2023 Consideration of petitions/representations
received by the Committee.

17. | 21.07.2023 Consideration of petitions/representations

(New Delhi) received by the Committee.

18. | 25.07.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

19. | 01.08.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

20. | 08.08.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

21. | 18.08.2023 Consideration of  various petitions/

(New Delhi) representations received by the Committee.

22. 122.08.2023 Consideration of  various petitions/
representations received by the Committee.

23. | 01.09.2023 Consideration of  various petitions/

(New Delhi) representations received by the Committee.

24. | 05.09.2023 Consideration ~ of  various  petitions/
representations received by the Committee.

25. | 11.09.2023 The Committee orally examined the

(Yamunanagar) departmental representatives with regard to
redressed of grievances as raised in the
various petitions by the public.

26. | 19.09.2023 The Committee orally examined the

departmental representatives with regard to
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redressed of grievances as raised in the
various petitions by the public.

217.

21.09.2023 Chalking out study programme.
(New Delhi)

28. | 22.09.2023 Discussion with the with the Hon’ble Speaker
(Mumbai) Mabharastra Legislative Assembly, Mumbai.

29. | 24.09.2023 Discussion on  Maharastra  Legislative
(Nashik) Assembly, Mumbai meeting.

30. | 25.00.2023 Discussion on Maharastra  Legislative
(Sani Assembly, Mumbai meeting.
Signapur)

31. 1 26.09.2023 Discussion on Maharastra  Legislative
(Gransewar) Assembly, Mumbai meeting.

32. | 03.10.2023 Consideration of petitions/representations
received by the Committee.

33. | 10.10.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

34. 117.10.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

35. | 25.10.2023 Consideration of petitions/representations
received by the Committee.

36. | 31.10.2023 Consideration of petitions/representations
received by the Committee.

37. 1 07.11.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

38. |10.11.2023 No Quorum

(New Delhi)

39. | 14.11.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

40. | 21.11.2023 Consideration of petitions/representations
received by the Committee.

41. | 28.11.2023 Consideration of petitions/representations

received by the Committee.
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42,

05.12.2023 Consideration of petitions/representations
received by the Committee.

43. 128.12.2023 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

44. 102.01.2024 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

45. 106.01.2024 Confirmation of the Proceedings &

(Hodal) consideration of  various petitions/
representations received by the Committee.

46. 109.01.2024 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

47. 113-01-2024 No Quorum

(New Delhi)

48. 116.01.2024 Consideration of petitions/representations
received by the Committee.

49. 123.01.2024 Consideration of petitions/representations
received by the Committee.

50. |30.01.2024 Confirmation of the Proceedings &
consideration of various petitions/
representations received by the Committee.

51. 101.02.2024 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

52. 107.02.2024 The Committee orally examined the
departmental representatives with regard to
redressed of grievances as raised in the
various Petitions by the public.

53. 113.02.2024 Finalization of the 13" Report.
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Review for the year 2023-24

The Committee on Local Bodies and Panchayati Raj Institutions for the year
2023-24 consisting of nine Members was nominated and two *Special Invitee by the
Hon’ble Speaker, Haryana Vidhan Sabha on 26MApril, 2023 vide Notification No.
LB/PRIC-1/2023-2024/127, dated 26" April, 2023.

Sh. Ram Kumar Kashyap, MLA was appointed as Chairperson of the
Committee by the Hon’ble Speaker.

The name of Members of the Committee and number of meetings attended
by each of them out of the total number of 51 meetings held during the period under
review i.e., for the year 2023-24 are given below: -

Sr.No. Name of the Member Number of Meetings Attended
1. Shri Ram Kumar Kashyap, M.L.A. Chairperson 48
2. Shri Ghanshyam Saraf, M.L.A. Member 32
3. Shri Jagdish Nayar, M.L.A. Member 12
4. Shri Bishan Lal Saini, M.L.A. Member 39
5. Shri Bishamber Singh, M.L.A. Member 31
6. Shri Ram Kumar Gautam, M.L.A. Member 40
7. Shri Neeraj Sharma, M.L.A. Member 12
8. Shri Surender Panwar, M.L.A. Member 19
9. Shri Rakesh Daultabad, M.L.A. Member 00
10. *Shri Mamman Khan, M.L.A. Spl.Invitee 04
11. *Smt. Shailly, M.L.A,, Spl.Invitee 02
12. **Shri Ramniwas, M.L.A. Spl.Invitee 20

* Shri Mamman Khan, M.L.A. and Smt. Shailly, M.L.A were nominated as
Special Invitee of the Committee w.e.f. 26" April, 2023 for the remaining
period of the year 2023-24vide Notification No. HVS/LB/PRIC-1/2023-
2024/127, dated 26™ April, 2022.

**  Shri Ramniwas, M.L.A., was nominated as Special Invitee of the Committee
w.e.f. 17"May, 2023 for the remaining period of the year 2023-24 vide
Notification No. HVS/LB&PRIC-1/2023-2024/136, dated 17" May, 2023.

* Smt. Shailly, M.L.A., has resigned from the Membership of the Committee on
Local Bodies and Panchayati Raj Institutions on 11" June, 2023 and his
resignation has been accepted by the Hon’ble Speaker w.e.f. 27% June, 2023
vide Notification No. HVS/LB/PRIC-1/2023-2024/144, dated 28™ June,
2023.
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Reports Examined

The Committee examined/scrutinized of the Annual Audit Reports
on Municipal Corporation Faridabad for the year 2019-20 and Municipal
Corporation Sonipat for the year 2020-21, Audited by the Director, Local Audit
Department, Haryana, 18" report part-1l of the Committee on Local Bodies and
Panchayati Raj Institutions on Account of the Annual Technical Inspection Report
on Panchayati Raj Institutions (PRIs) & Urban Local Bodies (ULBs) for the year
2017-18 to 2018-19 of Urban Local Bodies Department, Audited by the Principal
Accountant General (Audit) Haryana, 17" report part-1V of the Committee Annual
Audit Report Municipal Corporation, Faridabad for the year 2018-2019, Urban
Local Bodies Department, Haryana, audited by the Director, Local Audit
Department, Haryana, 17" Report part-111 of the Committee Annual Audit Report
Municipal Corporation, Gurugram for the year 2018-2019, Urban Local Bodies
Department, Haryana, audited by the Director, Local Audit Department, Haryana,
Annual Technical Inspection Report (ATIR) on Local Bodies & Panchayati Raj
Institutions for the year 2011-12 & 2016-17 of Development & Panchayats
Department, Haryana, audited by the Principal Accountant General (Audit) Haryana,
18™ report Part-IVof the Committee for the year 2022-23 related to Development &
Panchayats Department of the Annual Audit Report of the Local Audit Department,
Haryana on the Accounts of Local Bodies (ULBs) and Panchayati Raj Institutions
(PRIs) for the year 2015-16, (Part-Il (B) Panchayat Samiti and Part-11(C) Zila
Parishad), audited by the Director, Local (Audit), Haryana and Annual Technical
Inspection Report (ATIR) on Local Bodies & Panchayati Raj Institutions for the
year 2017-18 & 2018-19 of Development & Panchayats Department, Haryana,
audited by the Principal Accountant General (Audit) Haryanaas per details given in
the Report and its annotated reply submitted by the concerned department.

Meetings held and Business Transacted

The details showing the dates of meetings held, the number of Members
present and the business transacted at each meeting are given in the following table:-

Sr. | Date of Number of | Business Transacted
No | Meetings Members/
Special
invitee
Present
1. | 11.05.2023 06 Welcome Address and general Discussion

regarding Local Bodies and Panchayati Raj
Institutions general functioning of the
Committee and following selected reports for
the year 2023-24.

2. |18.05.2023 06 The Committee scrutinized the replies to
the paras related to the Technical Inspection
Report on Panchayati Raj Institutions &
Urban Local Bodies for the year 2017-18 &
2018-19, audited by the Principal Accountant
General (Audit) Haryana.

Rewari
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23.05.2023

10

Discussion with the Commissioner &
Secretary to Government, Haryana, Urban
Local Bodies Department of the Committee
regarding general functioning and following
selected reports: -

(i) 18" report of the Committee on Local
Bodies and Panchayati Raj Institutions of
Haryana Vidhan Sabha for the year 2022-23
related to your department of the Annual
Technical Inspection Report (ATIR) on PRIs
and ULBs for the year 2011-12 to 2018-19,
audited by the Principal, Accountant General
(Audit), Haryana;

(if) Annual Audit Report of the Local Audit
Department, Haryana on the Accounts of
Urban Local Bodies & Panchayati Raj
Institutions for the year 2015-16.;

(iif) Comptroller and Audit General of India
performance  Audit of Efficacy of
Implementation of 74"  Constitutional
Amendment Act, audited by the Principal
Accountant General (Audit) Haryana.

(iv) 17" Report of the Committee on Local
Bodies & Panchayati Raj Institutions,
Haryana Vidhan Sabha for the year 2021-22,
Annual Audit Report on the Account
ofMunicipal Corporations (Part-111
(Municipal Corporation Gurugram for the
year 2018-19) and (Part-1V (Municipal
Corporation Faridabad for the year 2018-
19) audited by the Director Local (Audit)
Haryana.

Discussion with the Additional Chief
Secretary to Government, Haryana,
Development & Panchayats Department of
the  Committee  regarding  general
functioning and following  selected
reports:-

(i) 17" report (Part-11) of the Committee for
the year 2021-22 related to Development &
Panchayats department of the Annual
Technical Inspection Report (ATIR) on PRIs
and ULBs for the year 2011-12 to 2016-17
and Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2017-
18 & 2018-19, audited by the Principal
Accountant General (Audit) Haryana.
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(ii) 18N report of the Committee on Local
Bodies and Panchayati Raj Institutions of
Haryana Vidhan Sabha for the year 2022-23
related to your department of the Annual
Audit Report of the Local Audit Department,
Haryana on the Accounts of Local Bodies
(ULBs) and Panchayati Raj Institutions
(PRIs) for the year 2015-16, (Part-11 (A),
Gram Panchayats, (Part-1l1 (B) Panchayat
Samiti and Part-11(C) Zila Parishad),
audited by the Director, Local (Audit),
Haryana.

30.05.2023

09

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of 18" Report (Part-11) of the
Committee for the year 2022-23, (ATIR)
Annual Technical Inspection Report on
Panchayati Raj Institutions & Urban Local
Bodies for the year 2017-18 & 2018-19,
audited by the Principal Accountant General
(Audit) Haryana.

04.06.2023
Gurugram

04

The Committee chalked out the study
tour programme which was to be undertaken
by the Committee w.e.f. 05.06.2023 to
10.06.2023 to the State of Meghalaya.

07.06.2023
Shillong
(Meghalaya)

05

The Committee discussion with the
Hon’ble Speaker, Meghalaya Legislative
Assembly, Shillong.

09.06.2023
(Cherrapunii)
(Meghalaya)

04

The Committee reviewed the study tour
programme undertaken by the Committee to
the State of Meghalaya w.e.f. 05.06.2023 to
10.06.2023.

13.06.2023

07

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of 18" Report (Part-11) of the
Committee for the year 2022-23, (ATIR)
Annual Technical Inspection Report on
Panchayati Raj Institutions & Urban Local
Bodies for the year 2017-18 & 2018-19,
audited by the Principal Accountant General
(Audit) Haryana.

20.06.2023

06

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of 18" Report (Part-11) of the
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Committee for the year 2022-23, (ATIR)
Annual Technical Inspection Report on
Panchayati Raj Institutions & Urban Local
Bodies for the year 2017-18 & 2018-19,
audited by the Principal Accountant General
(Audit) Haryana.

10.

24.06.2023
New Delhi

02

For want of quorum, no business could
be transacted.

11.

27.06.2023

07

Oral examination of the Additional
Chief Secretary to Government, Haryana
Development & Panchayats Department in
respect of replies to the annotated paras of the
Committee on Local Bodies and Panchayati
Raj Institutions of Haryana Vidhan Sabha
related to Development & Panchayats
department of the Annual Technical
Inspection Report (ATIR) on PRIs and ULBs
for the year 2017-18 & 2018-19, audited by
the Principal, Accountant General (Audit),
Haryana.

12.

04.07.2023

05

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of 17" Report of the Committee
for the year 2021-22, Annual Audit Report on
the Account of Municipal Corporations
(Part-1v (Municipal Corporation
Faridabad for the year 2018-19), audited by
the Director Local (Audit) Haryana.

13.

11.07.2023

03

Postponement of oral Examination on request
DO letter No. DULB/BA-1/2023/21798 dated
70 July, 2023 of the Commissioner &
Secretary to Government, Haryana Urban
Local Bodies Department, Haryana and the
Committee scrutinized the replies to the
annotated paras of 17" Report of the
Committee for the year 2021-22, Annual
Audit Report on the Account of Municipal
Corporations (Part-1v (Municipal
Corporation Faridabad for the year
2018-19), audited by the Director Local
(Audit) Haryana.

14.

18.07.2023

07

Oral Examination of the Director, Urban
Local Bodies Department, Haryana in respect
of replies to the annotated paras of
17" Report of the Committee for the
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year 2021-22, Annual Audit Report on the
Account  of  Municipal  Corporations
(Part-1v (Municipal Corporation
Faridabad for the year 2018-19), audited by
the Director Local (Audit) Haryana.

15.

25.07.2023

07

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of 18" Report (Part-11) of the
Committee for the year 2022-23, (ATIR)
Annual Technical Inspection Report on
Panchayati Raj Institutions & Urban Local
Bodies for the year 2017-18 & 2018-19,
audited by the Principal Accountant General
(Audit) Haryana.

16.

01.08.2023

08

The Committee scrutinized the replies to
the paras Development & Panchayats
Department of 18" report (Part-1V) of the
Committee for the year 2022-23 related to
Annual Audit Report of the Local Audit
Department, Haryana on the Accounts of
Local Bodies (ULBs) and Panchayati Raj
Institutions (PRIs) for the year 2015-16,
(Part-1l  (B) Panchayat Samiti and
Part-11(C) Zila Parishad), audited by the
Director, Local (Audit), Haryana.

17.

05.08.2023
New Delhi

04

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of 18" Report (Part-11) of the
Committee for the year 2022-23, (ATIR)
Annual Technical Inspection Report on
Panchayati Raj Institutions & Urban Local
Bodies for the year 2017-18 & 2018-19,
audited by the Principal Accountant General
(Audit) Haryana.

18.

08.08.2023

06

Oral examination of the Oral
examination of the Commissioner &
Secretary to Government, Haryana Urban
Local Bodies Department, Haryana in respect
of 18" Report (Part-11) of the Committee for
the year 2022-23, (ATIR) Annual Technical
Inspection Report on Panchayati Raj
Institutions & Urban Local Bodies for the
year 2017-18 & 2018-19, audited by the
Principal ~ Accountant  General  (Audit)
Haryana.
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19.

17.08.2023

06

The Committee scrutinized the replies to
the paras of the 17" report (Part-11) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year
2011-12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana.

20.

05.09.2023

05

The Committee scrutinized the replies to
the annotated paras related to the Urban
Local Bodies Department of 17" Report of
the Committee for the year 2021-22, Annual
Audit Report on the Account of Municipal
Corporations (Part-111 (Municipal
Corporation Gurugram for the year
2018-19), audited by the Director Local
(Audit) Haryana.

21.

09.09.2023
(Rewari)

03

The Committee scrutinized the replies to
the annotated paras related to the Urban
Local Bodies Department of 17" Report of
the Committee for the year 2021-22, Annual
Audit Report on the Account of Municipal
Corporations (Part-111 (Municipal
Corporation Gurugram for the year
2018-19), audited by the Director Local
(Audit) Haryana.

22.

12.09.2023

06

Oral Examination of the Commissioner &
Secretary to Government, Haryana Urban
Local Bodies Department, Haryana regarding
replies to the annotated para’s 17" Report of
the Committee for the year 2021-22, Annual
Audit Report on the Account of Municipal
Corporations (Part-111 (Municipal
Corporation Gurugram for the year 2018-
19), audited by the Director Local (Audit)
Haryana.

23.

19.09.2023

06

Oral Examination of the Additional Chief
Secretary to  Government, Haryana,
Development & Panchayats Department
regarding replies to the annotated para’s 18"
report (Part-1V) of the Committee for the year
2022-23 related to Annual Audit Report of
the Local Audit Department, Haryana on the
Accounts of Local Bodies (ULBs) and
Panchayati Raj Institutions (PRIs) for the
year 2015-16, (Part-1l (B) Panchayat
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Samiti and Part-11(C) Zila Parishad),
audited by the Director, Local (Audit),
Haryana.

24.

21.09.2023
Gurugram

03

The Committee scrutinized the replies to
the paras of the 17" report (Part-1l) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2011-
12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana.

25.

26.09.2023

05

Resumption of scrutiny of the replies to
the paras of the 17" report (Part-11) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2011-
12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana and the
Committee decided to take up the Annual
Audit Report of the Local Audit Department,
Haryana on the Accounts of Local Bodies
(ULBs) and Panchayati Raj Institutions
(PRISs) for the year 2016-17, in its subsequent
meetings.

26.

03.10.2023

05

Oral examination of the Additional
Chief Secretary to Government Haryana,
Development & Panchayats Department
regarding Non-supply of replies to the
annotated para’s 17" report (Part-11) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2011-
12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana.

217.

06.10.2023
Gurugram

06

Postponed the oral examination on
request of the Commissioner and Secretary,
Department of Urban Local Bodies, Govt. of
Haryana, received D.O. No. DULB/BA-
1/2023/30489, dated 05" October, 2023
regarding postponement of meeting and visit
of the Committee regarding Hoardings
Municipal Corporation, Gurugram,
Haryana to be held on 06.10. 2023.
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28.

10.10.2023

08

The Committee scrutinized the replies to
the paras of the 17" report (Part-11) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2011-
12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana.

29.

14.10.2023
New Delhi

03

The Committee chalked out the study
tour programme which was to be undertaken
by the Committee w.e.f. 15.10.2023 to
21.10.2023 to Union Territory of Ladakh.

30.

17.10.2023

Leh
(U.T.Ladakh)

04

The Committee discussion with the
Hon’ble Lieutenant Governor/Advisor Union
Territory of Ladakh and Officers/Officials
rural development department (PRIs) of
Union Territory, Leh-Ladakh.

3L

20.10.2023

Leh
(U.T.Ladakh)

03

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of Annual Audit Report on the
Account of Municipal Corporations Sonipat
for the year 2020-21, audited by the Director
Local (Audit) Haryana.

32.

31.10.2023

06

The Committee scrutinized the replies to the
paras related to the Urban Local Bodies
Department of Annual Audit Report on the
Account of Municipal Corporations Sonipat
for the year 2020-21, audited by the Director
Local (Audit) Haryana.

33.

05.11.2023
Sirsa

04

The Committee scrutinized the replies to
the paras of the 17" report (Part-11) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2011-
12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana.

34.

07.11.2023

06

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of Annual Audit Report on the
Account of Municipal Corporations Sonipat
for the year 2020-21, audited by the Director
Local (Audit) Haryana.
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35.

14.11.2023

05

The Committee scrutinized the replies to
the paras of the 17" report (Part-11) of the
Committee for the year 2021-22 related to
Development & Panchayats department of
the Annual Technical Inspection Report
(ATIR) on PRIs and ULBs for the year 2011-
12 to 2016-17, audited by the Principal,
Accountant General (Audit), Haryana.

36.

21.11.2023

05

Oral examination of the Additional
Chief Secretary to Government Haryana,
Development & Panchayats Department
regarding replies to the paras of the 17%
report (Part-11) of the Committee for the year
2021-22  related to Development &
Panchayats department of the Annual
Technical Inspection Report (ATIR) on PRIs
and ULBs for the year 2011-12 to 2016-17,
audited by the Principal, Accountant General
(Audit), Haryana.

37.

25.11.2023
New Delhi

02

For want of quorum, no business could
be transacted.

38.

28.11.2023

03

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of Annual Audit Report on the
Account of Municipal Corporations Sonipat
for the year 2020-21, audited by the Director
Local (Audit) Haryana.

39.

02.12.2023
Gurugram

04

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
Department of Annual Audit Report on the
Account  of  Municipal  Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

40.

05.12.2023

05

Postponed the oral examination on
request of the Commissioner and Secretary,
Department of Urban Local Bodies, Govt. of
Haryana regarding postponement of oral
examination fixed for 05.12.2023 and the
Committee scrutinized the replies to the paras
related to the Urban Local Bodies
Department of Annual Audit Report on the
Account  of  Municipal  Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.
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41.

02.01.2024

06

Oral Examination of the Commissioner &
Secretary to Government, Haryana Urban
Local Bodies Department, Haryana regarding
replies to the paras related to the Urban Local
Bodies Department of Annual Audit Report
on the Account of Municipal Corporations
Sonipat for the year 2020-21, audited by the
Director Local (Audit) Haryana.

42,

09.01.2024

06

Postponed the oral examination on
request of the Commissioner and Secretary,
Department of Urban Local Bodies, Govt. of
Haryana regarding postponement of oral
examination fixed for 09.01.2024 and the
Committee scrutinized the replies to the paras
related to the Urban Local Bodies
Department of Annual Audit Report on the
Account  of  Municipal  Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

43.

16.01.2024

05

Postponed the oral examination on
request of the Commissioner and Secretary,
Department of Urban Local Bodies, Govt. of
Haryana, received regarding postponement of
oral examination fixed for 16.01.2024 and the
Committee scrutinized the replies to the paras
related to the Urban Local Bodies
Department of Annual Audit Report on the
Account  of  Municipal  Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

44,

23.01.2024

05

Oral Examination of the Commissioner
& Secretary to Government, Haryana Urban
Local Bodies Department, Haryana regarding
replies to the paras related to the Urban Local
Bodies Department of Annual Audit Report
on the Account of Municipal Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

45,

28.01.2024
Kochin
(Kerla)

04

The Committee chalked out the study
tour programme which was to be undertaken
by the Committee w.e.f. 27.01.2024 to
04.02.2024 to  Union  Territory  of
Lakshadweep Island.

46.

29.01.2024
Banga Ram

04

The Committee scrutinized the replies to
the paras related to the Urban Local Bodies
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Island Department of Annual Audit Report on the
(Lakshadweep) Account  of  Municipal  Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

47. | 31.01.2024 04 The Committee scrutinized the replies to
Banga Ram the paras related to the Urbgn Local Bodies
Island(Laksha Department of Annual Audit Report on the
dweep) Account  of  Municipal  Corporations

Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

48. | 01.02.2024 03 The Committee discussion with the
Agatti Island Deputy Collector, Agatti and Director
(Lakshadweep) (Panchayat) Lakshadweep Island

Administration at Agatti Island (Union
Territory of Lakshadweep Island).

49. | 02.02.2024 03 The Committee scrutinized the replies to
Agatti Island the paras related to the Urban Local Bodies
(Lakshadweep) Department of Annual Audit Report on the

Account  of  Municipal  Corporations
Faridabad for the year 2019-20, audited by
the Director Local (Audit) Haryana.

50. | 13.02.2024 05 The Committee partly drafting of the 19%
report of the Committee for the year 2023-24.

51. | 16.02.2024 05 The Committee partly drafting and
New Delhi Finalization of the 19" report of the

Committee for the year 2023-24 on the
Accounts of Annual Audit Reports
on Municipal Corporation Faridabad for the
year 2019-20, Municipal Corporation Sonipat
for the year 2020-21, Audited by the
Director, Local Audit Department, Haryana
and Annual Technical Inspection Report
(ATIR) on Panchayati Raj Institutions
& Local Bodies forthe year 2017-18 &
2018-19, Audited by the  Principal
Accountant General (Audit) Haryana.

The Committee held its own meetings at places of outside Chandigarh as
details given below: -

Sr. No. Dates of meeting Places of meeting

1 18.05.2023 Rewari

2 04.06.2023 Gurugram

3 07.06.2023 Shillong (Meghalaya)
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4 09.06.2023 Cherrapunji (Meghalaya)

5 24.06.2023 New Delhi

6 05.08.2023 New Delhi

7 09.09.2023 Rewari

8 21.09.2023 Gurugram

9 06.10.2023 Gurugram

10 14.10.2023 New Delhi

11 17.10.2023 Leh (U.T. Ladakh)

12 20.10.2023 Leh (U.T. Ladakh)

13 05.12.2023 Sirsa

14 25.11.2023 New Delhi

15 02.12.2023 Gurugram

16 28.01.2024 Kochin (Kerala)

17 29.01.2024 Banga Ram Island (Lakshadweep)
18 31.01.2024 Banga Ram Island (Lakshadweep)
19 01.02.2024 Agatti Island (Lakshadweep)

20 02.02.2024 Agatti Island (Lakshadweep)

21 16.02.2024 New Delhi

REPORTS PRESENTED

The Committee presented its 19" Report on the account of Annual Audit
Report on the Account ofMunicipal Corporation Faridabad for the year 2019-20,
Municipal Corporation Sonipat for the year 2020-2021, audited by the Director
Local (Audit) Haryana and Annual Technical Inspection Report (ATIR) on Local
Bodies & Panchayati Raj Institutions for the year 2017-18 & 2018-19, audited by
the Principal Accountant General (Audit), Haryana, Development and Panchayats
Department, Haryana.

PROCEEDINGS

A record of proceedings of the meetings of the Committee has been kept in
the Haryana Vidhan Sabha Secretariat.

*hkhkkkk
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SUBJECT COMMITTEE ON PUBLIC HEALTH,
IRRIGATION, POWER AND PUBLIC WORKS (BUILDINGS & ROADS)

The Subject Committee on Public Health, Irrigation, Power and Public Works
(Buildings & Roads) for the year 2023-2024 consisting of Chairperson/ Members
was nominated by the Hon’ble Speaker, Haryana Vidhan Sabha under Rule 274 (1)
of the Rules of Procedure and Conduct of Business in Haryana Legislative
Assembly on the 26" April, 2023. Shri Deepak Mangla, MLA was appointed as the
Chairperson of the Subject Committee by the Speaker.

The Committee held 42 meetings (at Chandigarh and outside Chandigarh).

The name of Members and number of meetings attended by each of them are
shown in the following table: -

(Period from 01.04.2023 to 31.03.2024)

Sr. Name of Members Numbers of Meetings attended
No.

1. Shri Deepak Mangla, M.L.A. Chairperson 28
2. Mohd. llyas, M.L.A. Member 25
3. Shri Vinod Bhayana, M.L.A. Member 36
4. Shri Lila Ram, M.L.A. Member 36
5. Shri Dharam Singh Chhoker, M.L.A. Member 07
6. Dr. Krishan Lal Middha, M.L.A. Member 36
7. Shri Praveen Dagar, M.L.A. Member 34
8. Ch. Mamman Khan, M.L.A. Member 09
9. Shri Shamsher Singh Gogi, M.L.A. Member 20
10. Shri Sanjay Singh, M.L.A. Special Invitee 01
11. *Smt. Nirmal Rani, M.L.A. Special Invitee 23

*  Smt. Nirmal Rani, M.L.A. was nominated as Special Invitees to serve on
the Subject Committee on Public Health, Irrigation, Power and Public
Works (Buildings & Roads) by the Hon’ble Speaker w.e.f. 05.06.2023 vide
notification No. PHIP&PW (B&R) C-1/2023-2024/143, dated 5" June,
2023 for the remaining period of the year 2023-24.
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Meetings held and Business transacted

The details showing dates of meetings held, the number of members present
and the business transacted in each meeting are given in the following table: -

Sr. Date of Number Business Transacted
No. Meetings of
Members
Present
1 3 4 3
1. 10.05.2023 08 The Deputy Secretary, Haryana Vidhan Sabha

welcomed the Chairperson & Members of the
Subject Committee and explained the scope
and functions of the Committee.

2. 18.05.2023 07 The Committee scrutinized the replies to the
(Rewari) questionnaire framed by the Committee in the
financial year 2022-23 received from the
Power Department.

3. 23.05.2023 08 The Committee scrutinized the replies to the
questionnaire framed by the Committee in the
financial year 2022-23 received from the
Power Department.

4, 29.05.2023 04 The Committee scrutinized the replies to the
questionnaire framed by the Committee
Q.No.1 to 10 received from the Power

Department.
5. 30.05.2023 04 The Committee discussed with the Secretary
(Dehradun) and other Senior Officers of the Uttrakhand

Legislative Assembly on the matters of
common interest of both the States.

6. 01.06.2023 03 The Committee scrutinized the replies to the
(Kedarnath) questionnaire framed by the Committee
Q.N0.10 to 20 received from the Power

Department.
7. 02.06.2023 03 The Committee scrutinized the replies to the
(Badrinath) questionnaire framed by the Committee
Q.N0.20 to 30 received from the Power

Department.
8. 07.06.2023 05 The Committee scrutinized the replies to the

questionnaire framed by the Committee
Q.No.1 to 31 received from the Power
Department.

9. 14.06.2023 09 The Committee orally examined the
Additional Chief Secretary to Government,
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Haryana, Power Department upon the
questionnaire framed during the financial year
2022-2023(Q.No0.1-33).

10.

20.06.2023

05

The Committee scrutinized the replies to the
questionnaire framed by the Committee in the
financial year 2022-2023 for improvement in
Irrigation & Water Resources Department

11.

28.06.2023

07

The  Committee  postponed the oral
examination of the Commissioner & Secretary
to Government, Haryana, Irrigation & Water
Resources Department.

12.

04.07.2023

08

The Committee scrutinized the replies to the
pending questionnaire as contained in its 10"
Report for financial year 2022-23 for
improvement in Irrigation & Water Resources
Department.

13.

19.07.2023

10

The Committee orally examined the
Commissioner & Secretary to Government,
Haryana, Irrigation & Water Resources
Department regarding the pending
questionnaire framed in the financial year
2022-23

14,

25.07.2023

08

The Committee framed questionnaire for
improvement in various Departments.

15.

02.08.2023

06

The Committee scrutinized the replies to the
pending questionnaire as contained in its
10" Report for financial year 2022-23 for
improvement in Public Health Engineering
Department.

16.

08.08.2023

06

The Committee scrutinized the replies to the
pending questionnaire as contained in its
10" Report for financial year 2022-23 for
improvement in Public Health Engineering
Department.

17.

16.08.2023

08

The Committee scrutinized the replies to the
pending questionnaire as contained in its
10" Report for financial year 2022-23 for
improvement in Public Health Engineering
Department.

18.

05.09.2023

06

The Committee scrutinized the replies to the
pending questionnaire as contained in its
10" Report for financial year 2022-23 for
improvement in Public Health Engineering
Department.
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19.

12.09.2023

06

The Committee scrutinized the replies of the
Power Department upon the new ongoing
projects, five-year plan and budget allocation
for the ongoing schemes of the during the
financial year 2023-2024.

20.

20.09.2023

06

The Committee orally examined the
Additional Chief Secretary to Government,
Haryana, Public Works (Buildings & Roads)
Department  in  respect of  pending
questionnaire framed for the financial year
2021-22 and 2022-23.

21.

26.09.2023

04

The Committee scrutinized the replies to the
questionnaire received from the Power
Department for the year 2023-2024.

22.

05.10.2023
(Mussoorie)

04

The Committee scrutinized the replies to the
pending questionnaire for the year 2022-2023
received from the Power Department.

23.

11.10.2023

08

The Committee scrutinized the replies of the
Power Department upon the new ongoing
projects, five-year plan and budget allocation
for the ongoing schemes of the during the
financial year 2023-2024.

24,

18.10.2023

07

The Committee orally examined the
Additional Chief Secretary to Government,
Haryana, Energy Department in respect of the
new ongoing projects, five-year plan and
budget allocation for the ongoing schemes of
the during the financial year 2023-2024.

25.

22.10.2023
(Gurugram)

02

The Members and Officer present waited till
10.45 AM but there was no quorum. Hence,
no business could be transacted.

26.

25.10.2023

07

The Committee scrutinized the replies of the
Public Health Engineering Department upon
the new ongoing projects, five-year plan and
budget allocation for the ongoing schemes of
the during the financial year 2023-2024.

217.

31.10.2023

10

The Committee scrutinized the replies of the
Public Health Engineering Department upon
the new ongoing projects, five-year plan and
budget allocation for the ongoing schemes of
the during the financial year 2023-2024.

28.

05.11.2023
(Dabwali)

04

The Committee scrutinized the replies of the
Public Health Engineering Department upon
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the new ongoing projects, five-year plan and
budget allocation for the ongoing schemes of
the during the financial year 2023-2024.

29.

07.11.2023

05

The Committee scrutinized the replies of the
Public Health Engineering Department upon
the new ongoing projects, five-year plan and
budget allocation for the ongoing schemes of
the during the financial year 2023-2024.

30.

15.11.2023

06

The Committee scrutinized the replies of the
Public Health Engineering Department upon
the new ongoing projects, five-year plan and
budget allocation for the ongoing schemes of
the during the financial year 2023-2024.

31.

22.11.2023

05

The Committee scrutinized the replies to the
questionnaire framed by the Committee for
improvement in Irrigation & Water Resources
Department for the year 2022-23.

32.

28.11.2023

08

The Committee scrutinized the replies to the
questionnaire framed by the Committee for
improvement in Irrigation & Water Resources
Department for the year 2022-23.

33.

05.12.2023

07

The Committee scrutinized the replies to the
questionnaire framed by the Committee for
improvement in Public Works (B&R)
Department for the year 2022-23.

34.

23.12.2023
(Gurugram)

04

The Committee scrutinized the replies to the
questionnaire framed by the Committee for
improvement in Energy Department for the
year 2023-24.

35.

27.12.2023

05

The Committee scrutinized the replies to the
questionnaire framed by the Committee for
improvement in Energy Department for the
year 2023-24.

36.

03.01.2024

06

The Committee orally examined the
Additional Chief Secretary to Government,
Haryana  Public  Health Engineering
Department upon the new ongoing projects,
five-year plan and budget allocation for the
ongoing schemes of the during the financial
year 2023-2024 also replies to the
questionnaire framed for the financial year
2023-24.

37.

10.01.2024

08

The Committee scrutinized the replies to the
questionnaire framed by the committee for the
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financial year 2023-24 for improvement in
Public Works (B&R) Department (Question
no. 1to 13).

38.

16.01.2024

06

The Committee scrutinized the replies to the
pending questionnaire framed for the various
Department.

39.

23.01.2024

07

The Committee scrutinized the replies to the
questionnaire  framed for the various
Department.

40.

31.01.2024

04

The Committee scrutinized the replies to the
questionnaire (Q. Nos. 1 to 12) framed by the
Committee for improvement in Power
Department.

41.

06.02.2024

05

The Committee scrutinized the replies to the
pending questionnaire in the tenth Report
framed for improvement in Public Health
Engineering Department for the year 2022-23.

42,

13.02.2024

06

The Committee drafted and finalized its 11%
Report.

Report presented

to the House on 26.02.2024.
Proceedings

The Committee held 42 meetings (at Chandigarh and outside Chandigarh).

The Subject Committee presented the Eleventh Report for the year 2023-2024

A record of the proceedings of the Subject Committee has been kept in the
Haryana Vidhan Sabha Secretariat.

*kkkkkikk
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Review of the years 2023-2024

The Subject Committee on Education, Technical Education,
Vocational Education, Medical Education and Health Services.

The Hon’ble Speaker, Haryana Vidhan Sabha has been pleased to nominate the
following Members to serve on the Subject Committee on Education, Technical
Education, Vocational Education, Medical Education and Health Services for the
year 2023-2024 under Rule 279-A of the amended Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly vide Notification No.
HVS/E&H/1/2023-2024/128 dated 26™ April, 2023.

Sr. Name of the Members Number of the meetings
No. attended
1. *Shri Ishwar Singh, MLA 29

2. Shri Jagdish Nayar, MLA 08

3. Smt. Nirmal Rani, MLA 32

4, ****Shri Laxman Nappa, MLA 16

5. ***Shri Bhavya Bishnoi, MLA 01

6. Shri Shamsher Singh Gogi, MLA 30

7. Smt. Shailly, MLA 23

8. Shri Shishpal Singh, MLA 24

9. Shri Nayan Pal Rawat, MLA 1

10. ****Shri Indu Raj, MLA 09
11. Mohd. Ilyas, MLA 26
12. **Smt. Naina Singh Chautala, MLA 07

*%*

*k%k

*khkk

*khkk

Shri Ishwar Singh, MLA nominated as Chairperson of the Committee vide
Notification No. HVS/E&H/1/2023-2024/135 dated 17" May, 2023 for the
remaining period of 2023-2024.

Smt. Naina Singh Chautala, MLA resigned from Chairperson of the
Committee vide notification No. HVS/E&H/1/2023-2024/134 dated
17"May, 2023 and nominated as a Special Invitee of the Committee vide
Notification No. HVS/E&H/1/2023-2024/135 dated 17" May, 2023 for the
remaining period of 2023-2024.

Shri Bhavya Bishnoi, MLA resigned from the Committee vide Notification
No. HVS/E&H/1/2023-2024/139 dated 23" May, 2023.

Shri Laxman Nappa, MLA nominated as Member of the Committee vide
Notification No. HVS/E&H/1/2023-2024/142 dated 1% June, 2023 for the
remaining period of 2023-2024.

Shri Indu Raj, MLA resigned from the Committee vide Notification No.
HVS/E&H/1/2023-2024/146 dated 21%t July, 2023.
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Meetings held & business transacted.

The details showing the dates of meetings held the number of Members
present and business transacted at each meeting are given below: -

Sr. | Date of No. of Business Transacted
No. | meetings Members
present
1 16.05.2023 8 Welcome address/discussion on the Scope and
functions of the Committee.
2 23.05. 2023 8 The Committee discussed on the Scope and

functions of the Committee and framed a
questionnaire  for  School Education
Department.

3 30.05. 2023 8 The Committee discussed on the Scope and
functions of the Committee and framed a
questionnaire for School Education, Health
Services and Medical Education and &
Research Departments.

4 06.06. 2023 8 Paper placed before the Committee U.O. No.
15/45-2023 Co (1) dated 05.06.2023 a request
received from the Director Secondary School
Education Department for postponement of
oral examination fixed for 06.06.2023. The
Committee acceded to the request and
postponed the oral examination of School
Education Department.

5 13.06. 2023 7 The Committee scrutinized the replies
received from School Education & Health
Services Department and framed a
questionnaire for Health Services Department.

6 20.06. 2023 5 The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Health Services Department and the
Director General, Health Services
Department. The Committee discussed about
shortage of Specialist Doctors, Medicine
Doctors, Technicians and other Paramedical
Staff.

7 27.06. 2023 7 The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, School Education Department and
the Director, School Education Department.
The Committee discussed about Diets in
Haryana and Assar Report.

8 30.06.2023 1 No business could be transected due to want
(Amritsar) of quorum.
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04.07. 2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Higher Education Department and
the Director, Higher Education Department.
The Committee discussed about Diets in
Haryana and Assar Report. The Committee
also discussed about the vacant posts of
Principals and other teaching staff in the
Government Colleges in the state.

10

11.07. 2023

i) In the absence of Chairperson (Shri
Ishwar Singh), Smt. Shailly, a Member of
the Committee was chosen as Acting
Chairperson to preside over the meeting.

ii) Paper placed before the Committee Memo
No. 15/45-2023 Co (1) dated 05.06.2023
a request received from the Director
Secondary School Education Department
for postponement of oral examination
fixed for 06.06.2023. The Committee
acceded to the request and postponed the
oral examination of School.

11

18.07. 2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Technical Education Department
and the Director, Technical Education
Department. The Committee discussed about
decreasing strength of the students in Poly
Technical Colleges in the state.

12

25.07.2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Medical Education and & Research
Department and the Director, Medical
Education and & Research Department. The
Committee discussed about quality education
and shortage of the Doctors and Paramedical
staff in the Hospitals which are running under
Medical Education and & Research
Department in the state.

13

01.08.2023

The Committee scrutinized the replies
received from School Education Department
and framed a questionnaire related to School
Education Department.

14

08.08.2023

Additional Chief Secretary to Government of
Haryana, School Education Department
requested telephonically to the Chairperson of
the Committee for unavailability to attend
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fixed oral examination of School Education
Department. The Committee discussed about
the quality education and good moral
character in the Government Schools.

15

10.08.2023

(New
Delhi)

The Committee discussed the matter of
shortage of Teachers/Lecturers in the
Government Schools in district Kurukshetra.
The Committee showed its great concern and
asked a detailed reply from School Education
Department.

16

16.08.2023

The Committee scrutinized the replies
received from School Education Department.

17

05.09.2023

The Committee scrutinized the replies
received from Medical Education & Research
Department.

18

13.09.2023

The Committee scrutinized the replies
received from Medical Education & Research
Department and made a questionnaire for oral
examination.

19

21.09.2023
(Kaithal)

The Committee conducted a spot visit at Civil
Hospital Kaithal, Haryana and also held a
meeting with Director General, Health
Services, Deputy Commissioner, Kaithal,
SDMKaithal, CMO Kaithal and other
representatives of Health Department on the
issues faced by public in rural areas.

20

26.09.2023

Paper placed before the Committee DO letter
No. Secy./ACS SE/2023/64, dated 22.09.2023
a request received from the Additional Chief
Secretary to Government, Haryana, School
Education Department for postponement of
oral examination fixed for 26.09.2023. The
Committee acceded to the request and
postponed the oral examination of School
Education Department.

21

03.10.2023

The Committee conducted oral examination
of the Additional Chief Secretary to
Government of Haryana, Health Services
Department, the Director General, Health
Services Department and Aayush Department.

22

09.10.2023
(New Delhi)

i) In the absence of Chairperson (Shri Ishwar
Singh), Smt. Nirmal Rani, a Member of
the Committee was chosen as Acting
Chairperson to preside over the meeting.
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ii) The Committee scrutinized the replies
received from  School  Education
Department and made a questionnaire.

23

17.10.2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Medical Education and &Research
Department and the Director, Medical
Education and & Research Department. The
Committee discussed about pendency of
stipend of SC/BC students in Medical
Education and & Research Department in the
state.

24

20.10.2023

(New
Delhi)

i) In the absence of Chairperson (Shri Ishwar
Singh), Shri Jagdish Nayar, a Member of
the Committee was chosen as Acting
Chairperson to preside over the meeting.

ii) The Committee scrutinized the replies
received from Health Services
Department.

25

25.10.2023

2
(one special
invitee)

No business could be transacted due to want
to quorum.

26

31.10.2023

6

The Committee scrutinized the replies
received from School Education Department
and made a questionnaire for oral
examination.

27

07.11.2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, School Education Department and
the Director, School Education Department.
The Committee discussed about Diets in
Haryana and Assar Report.

28

14.11.2023

2
(one special
Invitee)

No business could be transacted due to want
to quorum.

29

21.11.2023

6

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Medical Education and & Research
Department and the Director, Medical
Education and & Research Department. The
Committee discussed about pendency of
stipend of SC/BC students in Medical
Education and & Research Department in the
state. The Committee also showed its great
concerned about shortage of Medical staff.
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30

28.11.2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Health Services Department and the
Director General, Health Services Department
. The Committee Discussed the matter of
Dengue and Malaria diseases.

31

01.12.2023

No business could be transacted due to want
to quorum.

32

05.12.2023

scrutinized the
School

The Committee
received from the
Department.

replies
Education

33

26.12.2023

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, School Education Department and
the Director School Education Department

Department. The Committee Discussed the
matter New Education Policy-2020.

34

04.01.2024
(New Delhi)

The Committee scrutinized the replies
received from Health Services Department.

35

09.01.2024

The Committee examined orally the
Additional Chief Secretary to Government of
Haryana, Health Services Department and
the Director General, Health Services
Department. The Committee Discussed about
the shortage of Ultrasound Machines in State.

36

19.01.2024
(New Delhi)

3
(one special
invitee)

No business could be transacted due to want
to quorum.

37

30.01.2024

5

scrutinized the
School

The Committee
received from the
Department.

replies
Education

38

06.02.2024

i) The Chairperson confirmed some of the
proceedings of the Committee.

ii) The Committee drafted and finalized the
Nineth Report of the Committee.

39

13.02.2024

No business could be transacted due to want
to quorum.
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REVIEW OF THE COMMITTEE ON VIOLATION OF PROTOCOL
NORMS ANDS CONTEMPTUOUS BEHAVIOR OF GOVERNMENT
OFFICERS WITH MEMBERS OF HARYANA VIDHAN SABHA
FOR THE YEAR 2023-24

The Committee on Violation of Protocol norms and Contemptuous behavior
of Government Officers with Members of Haryana Vidhan Sabha consisting of
Nine members were nominated by the Hon'ble Speaker on 26th April, 2023 under
Rule 204 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly continued to function during the period under Review.
Shri Aseem Goel, M.L.A was nominated as Chairperson of the Committee by the
Hon'ble Speaker.

The Committee on Violation of Protocol norms and Contemptuous behavior
of Government Officers with Members of Haryana Vidhan Sabha held total number
of 03 Meetings during the period under review. During the period no report was
presented by the Committee.

Names of the Members and number of Meetings attended by each of them are
as follows:-

Sr. Name of Member Designation Number of
No. Meeting Attended
1 Shri Assem Goel, MLA Chairperson 3

2 Smt. Kiran Choudhry, MLA Member 0

3 Shri Bharat Bhushan Batra, MLA | Member 0

4 Shri Parmod Kumar Vij, MLA Member 1

5 Shri Mohan Lal Badoli, MLA Member 3

6 Shri Jogi Ram Sihag, MLA Member 3

7 Shri Nayan Pal Rawat, MLA Member 1

8 Smt. Renu Bala, MLA Member 2

9 Smt. Seema Trikha, MLA Member 2
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MEETING HELD AND BUSINESS TRANSACTED

Sr.
No.

Dates of
Meeting

Members
Present

Business Transacted

03.10.2023

5

(1) Letter received from Chief Secretary to
Government, Haryana regarding complaint
against Sh. Balpreet Singh, IAS (HY:2019),
SDO (C), Ambala Cantt. made by Shri Assem
Goel. MLA was placed before the Committee.
After going through the same, the Committee
decided that the said letter be placed before the
Committee in tis subsequent meting for its
consideration.

(2) Letter No. 20/93/2023-2s (1) dated received
from the Deputy Secretary Administration,
Government of Haryana regarding complaint
against Shri Hitesh Meena, 1AS (HY:2019,
SDO (C), Ambala City made by Shri Assem
Goel, MLA, was placed before the Committee.
After going through the same, the Committee
decided that the said letter be placed before the
committee in its subsequent meetings for its
consideration.

23.01.2024

The Committee has discussed the matters which
are pending before the Committee in its own
meeting.

30.01.2024

The Committee has orally examined Deputy
Commissioner, Ambala, representatives of
Public Works (Roads & Buildings) Department
and representatives of Bhagat Phool Singh
Mahila Vishwavidyalaya for women, Khanpur
Kalan, regarding the complaints of Hon'ble
Members Shri Varun Chaudhary, MLA, Shri
Ranjit Singh, MLA. Shri Jagbir Singh Malik.
MLA and Shri Indu Raj, MLA.

11218—HVS—H.G.P., Pkl




COMMITTEES

2023-24

(A REVIEW )

HARYANA VIDHAN SABHA SECRETARIAT
CHANDIGARH

2024



PREFACE

The brochure gives brief information about the work done by the following

Committees of the Haryana Vidhan Sabha constituted for the year, 2023-24:—

1.

Committee on Public Accounts.
Committee on Public Undertakings
Committee on Estimates.

Committee on the Welfare of Scheduled Castes, Scheduled Tribes and
Backward Classes.

Committee on Government Assurances.

Committee on Subordinate Legislation.

Business Advisory Committee.
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Committee on Privileges.

House Committee.

Committee on Petitions.

Committee on Local Bodies & Panchayati Raj Institutions.

Subject Committee on Public Health, Irrigation, Power & Public Works
(B&R)

Subject Committee on Education & Technical Education, Vocational
Education, Medical Education and Health Services.

Dr. Satish Kumar,

Chandigarh: Secretary.
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